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LOK SABRA DEBATES 

LOK SABHA 

Tuesday, August 24, 1965/Bhadra 
2, 1887 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair]. 

ORAL ANSWERS TO QUESTIONS 

+ 
* J "lft my,f.J f1{" : 
150. L "lft 1110 ",,0 fiRm: 

'ill ~ru l'f'fT 'fflllW ~ ~ 
'Ifr'ti'1Tmf'li : 

('Ii) 'flIT ~ ~ ~ f'li ~R it 
.. 'r;ftPnn:l i i rn~ 1964-65 

it ~ ~ tTW ~ 1 -~ '!if 9;f1ft <!'Ii ,,!If-
ijl'if ~1 fiI;lrr ~ ; 

(v) ~ ~~  <1') 'flIT ~i  'l'T ~ ~ 

i~~ nn t r  t~~1 

~ r ~~i ~ r~~ ~1 

~ ~ ~ ; 9;1',>.: 

(If) l'lft ~  <f) f'Pf.<f; 'lfr '3'if'IiT 
tim ~ if; ft;rit ~ 'flIT 'lif1f'flir 

~ '!if fq;m: ~ 'il:r ~ ? 

Tbe Deputy Minister in the Minis-
try of FoOd and Agriculture (Shri 
D. It. Chavan): (al Out of a total cane 
price of Rs. 21.92 crores due, Rs. 21.03 
crores has already been paid upto 
31st July 1965. 

(b) and (cl. Do not arise. 

1384 

"lft ~ ""': ~ ~~  
~ if; ~ '1ft 'IfTmr ~ oT'li 'IiW 
~ I ~ ~ m;;; l/(lT': ~ ~r r ~ 

~r ~ 'lff<: ~ '1ft if.'1'lffl' 'liT ~ ~ 
~~~ I ~~ t 'IfTmr ~ 
if; ft;rit Pnn ~  ~ i'1l f1:r<;r ~ ~ 
~ f'li ~  ;f\;rr '!if !i~ r~  ~ 

~ i ~  u ~ 'Iil:1 ~ ~ ~ 

Hf<'lit il:i!n' 'f'l'T fif·.,. ~ 'q[' ~ I 
~ fit;m;ff 'Ii) tim ~ i ~ ~ 

~ I ;ft;ft ~  ~  ~ f;j'mr mU ;:f.rlIl 
if; ""trfi 'liT ~ mar il:);;;rm ~ ~  

i~ <ffir 'ifr m;;; <."Ii ti"m ~1 f1:r<;r qm 
~ it~~ i~  ~ 

i~ f'li ;;71) il:T f.!;w.; '1m il: ~  ~ 

~ ~ tim fm:r I ~  $IT fit; 
~ m<:r m 'l'f"il1C if; qrn ~ .... 

~1 1 ~iii  : ~ ~ <fT C5l<f; 

~ ~ i 1! 1 ~ i  <m ~ ~ I ~6 i  

il:";: il:) ~ ~ Jfror m if; iIR 'flIT 1!fI'1 
~ q<: 'l'T 'l;f1lI'q I 

"lft ~ f1{" : it ~~ it ~ 

~ ! ~~~i ! ~  

if'IW'!if 'lifll' ~ f.!; 'Ii'h:r<r ~  ~ 

~ if ~~  imr '!>l 'l0 ~ io' 'TTi 'Ii<: 
~ ~ I m If'[;fitc '1ft ~  ~ w-
f'li ""'off 'iii ~r r lr,:1iT ~ m 
it I ~ t !itit~~r ~~  ~ 

~  il: <Iff ~  ~ <f.T-;a mrr.r '!if 
~~ ~~ I 

~~ i i ii  : 1! 1 !i ~ ~ 

~1 ~  ornfr ~ 'f <if C5T'1i ~ I 1!fI'1 it 
~ r i~~ ii ~ I 

,,) ~ f'f" : it ~ ~ 
~ i~ ! i ~ ~~ t 
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~ ;if) ~ R  ~ fit;iI1oii If>f ~ i  ~ 

~~i i ~ rr ~  

Shri D. R. Chavan: With regard to 
the first part, I have already answer-
ed that ou t of a total cane prk:e of 
Rs. 21.92 crores due, Rs. 21.03 crores 
has already been paid. The balance 
Is Rs. 88.77 lakhs. The Bihar Gov-
ernment has stated that the mills 
bave been pressed to pay the arrears 
to the growers immediately. 

About the se~ n  part about re-
'eases, this year production was 3.SO 
lakh tonnes, out of which 2.88 lakh 
tonnes have already been released, 
keeping a balance of 0.92 lakh tonnes. 
This comes to about 72.83 per cent of 
the total production which compares 
favourably with the total percentage 
of releases out of the total production 
in the country. 

15ft ~  NI5I' : ili: ~ If>r 
;;r;mr ~1 fG<IT if7.IT I """ "8<9 iRI<'IT 
fG<IT fit; ~ t mer l{ ~  ~ ~ $ ~i r t 

iWlIT ~ I ~ il '3ffi'fifT ~ ~ 
fit; fif;m;rr If>) ~ 'l'.iIT ~ gm ~ 
~ ;f.tlf>Tlfi.'r 'flI'T ~1 iflf>; ~ I ~i r  

"m-;;fTlif ~  <'f6lf>r ~  <miT 
ifRr ~ I wr ~  ~ ~ I 

The Minister Of Food and Agricul-
ture (Shri C. Subramaniam): We 
lIhall try our best to ensure that the 
farmers are paid' as soon as they 
deliver their cane. 

lift '" 0 ;rr 0 ft:t;m: i  : it lfi[ ;iffififT 
~ W flf> ~e i ,!o 'fro o;ft;: ~ 

it ~ ~ ~ lIlw If>r mrr it 
i£Tif.r ~ ~R ~t fu;rf.t If>T W.'f.R if 

~  ~ f'PIT ~ 

~ ~  : it if ~  f<'lm 
~ I ~ alf> ~  qcr<'ff.t ;f.t If>)f11J1lT It ... r 
~ i If>t ~~ ¥j I 

Shri D. D. Puri: Is it a fact that 
large sums of money running into 
crores of rupees is due to the sugar 
factories as excise duty reba'.e on 
November 1964 and March 1965 pro-
duction, which has not been paid bY 
Government, even though a large ,part 
of it has been paid by the factories 
to the growers as part of the cane 
price? 

Mr. Speaker: That is why they did 
not pay the price to 1 he sugarcane 
grower? 

Shri C. Subramaniam: I do not 
have the figure now with me. 

Shri Bishwanath Roy: In view of 
the usual practice Of non-payment of 
sugarcane prices in time not only ln 
Bihar, but in other States ike U.P. 
also, may I know whether Govern-
ment is going to take any steps to 
stop this practice even in conditions 
of scarcity? 

Shri C. Subramaniam: These arc all 
factories which enter into agreement 
with the farmers. They purchase all 
that. Certainly we cannot bring 
about any compulsion like that. It is 
a business transaction and according 
to that it has to go. 

15fT ~  ~i  : 'l,;f'Ifj lWA"Tli ;i;it 
~ if ~ fit; ~ t t fufr;;r 
~  ~ ~ ~1  'lff.\""f.i· :;rritlrr I mr 
~ If>T ~ ~ flf> ;;-;r#r ;{:'I'r If>T 

~~~~~~ r~~~1 ~1 !  

~  il ;;rfififT ~ ~ fit; ~~ <iT fufNT 
it ~i r ~ ~r t If>( If>roIT 'flI'f ~ o;ft;: 'flI'1 
ofttif If>T <mrr.r m (fiI' 'dtr f"or!'"; f.!;;n 
~~  

Shri C. Subramaniam: Sir, sugar is 
a seasonal produce and it is produced 
for five months. But it has to be 
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consumed throughout the year. There-
fore, all the sugar produced cannot be 
released immediately; it has to be re-
leased during the year. 

Shri K. N. Pande: As some of the 
factories have not paid their dues of 
cane due to the fact that release order 
has not been given, wilI the Govern-
ment consider over this matter and 
give them priority so that they may 
clear the cane price? 

Mr. Speaker: The Government must 
consider that. 

Procurement of Rice 

*151. Sliri P. C. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government have been 
considering the question Of tightening 
up of the tolerance limits laid down 
for the procurement of rice; 

(b) if so, the reasons therefor; and 
(c) the success so far achieved in 

the procurement of rice in each State? 

The Deputy Minister in the Mili& 
try of Food and Agriculture (Shri D. 
R. Chavan): (a) and (b). Yes, Sir. At 
the instance of Andhra Pradesh Gov-
ernment, the question of revision of 
specifications prescribed for procure-
ment of rice in that State is being 
considered in order to ensure better 
quality. 

(c) A statement showing the targets 
and the actual quantities of rice pro-
cured in that State during the crop 
season 1964-65 is laid on the Table 
of the Sabha. 

STATEMENT 

State 

Madhya Pradesh. 
Punjab 
Orissa 
Andhra Pradesh 
Madras 

TOTAL 

Target Quan- -Upto 
tity 
pro-

cured 

(In lakh tonnes) 

4·00 4·3 15-8-65 
2·50 2·6 12-8-65 
3·00 1·9 15-8-65 
8·00 4·9 15-8-65 
2·00 0·7 10-8-65 

19· 50 14·4 

Shri P. C. Borooah: From the state-
ment it is seen that 19·50 lakh tonnes 
was the target as against which we 
have been able to procure only 14~4 

lakh tonnes. May I know whether 
this unsatisfactory procurement is ac-
countable to the farmers holding back 
to the extent of 40 per cent of the 
marketable surplus and, if so, what 
steps Government propose to take to 
compel the farmers Or persuade them 
to sell the whole Of the surplus quan-
tity in the market? 

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The 
target fixed was 19."5 lakh tonnes for 
all the States put together. Madhya 
Pradesh and Punjab have already 
procured more than the target. There 
is a deficiency in procurement in 
Andhra Pradesh, Orissa and also Mad-
ras. But there are a few mOnths more 
and within theSe few months we shall 
make efforts to see that as much as 
possible is procured. 

Shri P. C. Borooah: May know 
whether the Government have realis<,d 
that now it would not be able to as-
sume a commandable position with 
,."gard to procurement only by giving 
remunerative prices to producers, if 
so, whether Government propose to 
introduce some system of levy as has 
been recommended by the Agricul-
tural Prices Commission? 

Shri C. Subramaniam: Yes, Sir; this 
is one of the questions under conside-
ration. 

Shrimatl Lakshmikanthamma: Is it 
a fact that the Government of Andhra 
Pradesh has complained that the re-
quired quantity of fertiliser has not 
been supplied to them-not even one-
third Of the quantity has been sup.. 
plied-and therefore they will not be 
in a position to supply the target 
fixed? 

Shri C. Sabramaniam: There is a 
general shortage of fertiliser in the 
country, and not only Andhra but all 
the States have not received the full 
supply they require. 
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Shri Ranga: Is it not a fact that the 
Government have received informa-
tion that the price at which the Gov-
ernment try to procure rice in Andhra 
through their officers is much lower 
than the market price, and the mill-
owners are obliged to offer whatever 
is demanded by the Government at 
this lower price and afterwards try 
to recover the loss sustained by them 
by making available for local sales at 
a higlier price whatever rice they are 
able to get? 

Shri C. Subramaniam: I am sorry I 
have not been able to follow the 
question. Does he mean to say that 
they sell at a much higher price in 
the market? 

Shri Ranga: The local market price 
is higher than what you are paying 
to the millowners with the result that 
your procurement has necessarily got 
to be lower than what is expected. 

Shri C. Subramanlam: As far as 
Andhra is concerned, generally the 
market price has not gone mucli far-
ther than the maximum price we have 
fixed. 

Shrimati Tarkeshwari Sinha: May 
I know whether some Of the States 
have asked for financial accommoda-
tion to conduct this procurement 
drive; if so, the amount of financial 
accommodation that the States have 
asked for and the amount proposed to 
be given to them? 

Shri C. Subramaniam: I do not have 
the figures. Naturally, when tI,e 
State Governments have to under-
take procurement we have to give 
financial accommodation, and it is 
being given. 

-n 1m1m'f ~ : 'fl:IT it i~ ;;nor ~ rr 

~ it ~ !t ~~~ ~ 

fit; ~ i1~ f;m ~ sr~ ~ liT ~ ~ 

~  ~ ~ 'Ff "f1<: sr s~ ~ -0;'1<: 

~~ ~~ r~~ it 
~ ~ I armli ~~ ~ fit;w.l' 'li"r 

f<ror sr ~  'fliT ~ ~ ~ fit; ~ 

;mr.r 0!T'F1: \1<: ~ ? m;;r "fmf ~~ 
~ 'R f'l"F ~ ~ ;;rr "fmf f'FI:lT'f ~ 

of", i~ 1;;; f.rlfT ;r<IT liT ~ 3 5 "Ii'!" (f 
~~ I ~i ~1 !~ 

~~ iF<: ~  ~ ? -

Shri C. Subramaniam: We have an-
nounced the prices at whiCli we ·pur-
chase and also the prices at which we 
should sell to the consumer. Of 
course, in the open market there are 
certain fluctuations. That advantage 
or disadvantage is obtained by the 
producer also. 

lilT ~ ! : ~  iti ~ <'I'm 

1FT Zr<:1Te: ~r iiIf'li"'f ~  iJ'Ii" fri I 9 

<'rTlir <rlf1 g-m ~ I a-~r  ~ ~ 

~e  ~ Rt ~~ \l'T '1 U 'fl"'I<i 'fliT <rlf1 ~1 
f.t;lfT ;;rT lVf.T, ;;r;r f'li" q' omr q"r<: ~ i 

sr~ l!t q-q-;n. "fmf 1FT mn 'li"1zr 'fU 
iF<:f«r ~ 

Shrl C. Subramaniam: It is not 30 
lakhs but 3 lakhs. Out of that, 1'9 
lakhs has already been procured. Be-
cause this is the monsoon season, the 
arrivals are not there. After the mon-
soon they have to procure more. 

'" ill : 'fl:IT ~ ilT<nr'iif ~ fit; I1Eli 
sr~ ~ ~ i~ ~ ~ '{;AT 'f1"'I<i ~ 

f.rlfT ~  ~ fit; <IW m 'li"1" \1T i ~ ~1 

~  ~r  ~  ~ lir<:ro ;r<IT ~ 
~~ ri ~  ~~ 

'ITf.rnT ~ r ~ ~ ~ ~ 

fit; ~~~ it m ~ ermt 'f1"'I<i ~ 
~  

Shri C. Subramanlam: The surplus 
available from Madhya Pradesh has 
been assessed in consultation with the 
MadhYa Pradesh Government. Only 
that surplus quantity has been pro-
cured. Even after that procurement 
the peT capita avaiJabiJity.in Madhya 
Pradesh is the highest in India. 
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Shrimati Savitri Nigam: May 
know whether Government have tried 
to enquire into the reasons for less 
procurement in those States which 
ar:' yery much lagging behind their 
targets, like Bihar? If the answer is 
in the affirmative what particular 
steps have been taken to assist them 
SO that their procurement target may 
be fUlfilled? 

Shri C. Subramaniam: Bihar does 
not come into the picture of Central 
procurement. It is procuring for its 
own purposes. No doubt it has been 
unable to reach the target which it 
has fixed, due to administrative rea-
:50DS. 

Shri Warior: May I know whether 
·the Andhra Government have tried to 
get as much rice procured from the 
mill-owners as possible in view of 
'their past experience in the matter of 
procurement of rice? 

Shri Ranga: Pay a higher price. 

Shri C. Subramaniam: The Andhra 
'Government are doing their best to 
:achieve their procurement target. 

Land Development Corporation 

+ 
$152 J Shri M. S. Murti: 

'1.. Shri A. N. Vidyalankar: 

Will the Minister of FoOd and ~

'-ture be pleased to state: 

(a) whether it is a fact that a pro-
posal to set up a Land Development 
'Corporation to reclaim waste lands in 
the country has been under the con-
sideration of Government; 

(b) if so, whether the scheme has 
been finalised; and 

(c) the salient features thereof? 

The Deputy Minister in the Minis-
1ry of Food and Agriculture (Shri 
Shahnawaz Khan): (a) to (c). The 
proposal is still under consideration. 

Shri M. S. Murti: May I know whe-
ther any States have offered land 
for this purpose? 

Shri Shahnawaz Khan: A number 
..,r States have offered land. 

Shri M. S. Murtl: Will it be working 
on an experimental or commercial 
'6a8b7, 

Shri Shahnawaz Khan: Eventually, 
the idea is to conduct it on a com-
mercial basis. 

Shri D. J. Naik: May I know when 
this scheme will be finalised? 

Shri Shahnawaz Khan: As SOon as 
we get full data from the various 
States we will be able to get going. 

Shri Sham Lal Saraf: What will be 
the constitution of this corporation 
and its area of operation? Will it be 
run by the state Government or it 
will be under the Centre? 

Shri Shahnawaz Khan: The idea j; 
that the work should be conducted by 
the Centre because it has got better 
technical and financial resources at its 
disposal. 

~  (!Ii" ;r.q 1 i~! 1  it;;rr.r;n 

~ ~ f.I; 'fln ~ W m.n if; 1~ 

li 'Il1 ~ it fCf"fl<: ~ ~ I WT<: 

~ ffi;r 'fi1 k-mr f"'lIT ~ q) ~~ n: 
t s~ ~  ~ ~ 'Il1 ~ Q:) rr~ 1  

"fT ~ r [m I 

"Ii ~ lIfi : ~ "') ~ Rr 

i i~~it r !i  fq-qH 

~ ~ I '3"fT tifw li <'I"1i'Il'T 80 <'fT!if 
~~~~~ 'I>'t f", WI<: 
",)ftm 'I>'t ;;rm: q) ~ ;;rom <'I"'1Ti't 
~ lIT #r ~  <rifrIT ;;rr ~a  ~ I 

s ~ i1 ~ ~~ 1 1 ~ ~ 

it~ ~ "') ~ <r<rr ~a  I 

"Ii '¥l ~ : rit t:iof) ~~ it 
<r<f[l!T f.I; ~  ~ ~ 'fi1If "') 'f><:ifT 

~ ~ I 'fln fl:rf;;m: ~ ~ <r<rr 
rilT f'" ~ ;;r) 'fi1If ~ ;;rJft;; "') fi1 
if; ~ <r'fTi't 'fi1, ~ writ Q:T ~ i u  

?r "'W1n ~ lIT fm ~ 'I>'t l]<f;\,-
i'tdr ~ r~ ? 
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~ ~~i  ~~ 1 ~ i r 

~ 1  ~  ~ fir; ~~ ~ f<rorr ~ ~ 
-r~ I ~ - tr~ ~ R~ 

~  

Shri R. G. Dubey: May I know whe-
ther the scheme will cover also the 
lands which suffer from salinity? 

Shri Shahnawaz Khan: Yes, Sir. We 
propose to conduct research and ex-
periments on saline lands also. 

Dr. L. M. Singhvi: May I know what 
would be the main outline of the 
functions of this Corporation and 
whether this Corporation will also 
function to reclaim arid zones in the 
country? 

Shri Shab,nawaz Khan: For the arid 
zones, a separate Desert Development 
Board is being constituted. That will 
look after the arid zones. But this 
will deal with other waste lands. 

111fT ;mrf m\" l!"<f: ~~ ""')"f 'i"f 
iT ~rn ~R ~  ~ fll<;ft ~  

q;': ~~ tTJ;;r'fT 'fi'T ~1t  ~ if 
fir;<:f'ff ~ .,-iTlfT ? 

111fT ~ -t '!;Ill) <f'I\' 

~ i1:'im ?i, ~  ql< q'''Ili[ ~ ;;romr 

flr.t ~ I orm q;': <J;;lfr 'fit fu "iT iJtTT ~  

W r~ ~ 'fi'It ;;romr ~ flr<;rr ~ I 

Shri Kapur Singh: I want to know 
whether these reclaimed lands are 
proposed to be cultivated as State 
farms or State co-operative farms 
only or whether these will be handed 
over to the owner cultivators also. 

Shri Shabnawaz Khan: At present, 
the idea is to have large-sized State 
farms. 

iliff gil' ~ fu4'li<ff : lf7.!T m:-

'fi'R 'fit ~ ~ ~ f'fi' ~  ij; '" orA 
tt q'GTTir it "¥ iT itlft Oflff<f ~ ~ 
~ra  'fT ~ <nf< ~ t ;;ry ~  t I 

~ ;r;;f<'R 'fit l:FIf.l' ij; ~ qll: ~ 
~rni ~~R R~ ~ ? 

~ i  ~ ~ ;nf<;rd 

~  i'Mr ~ 'fi'T ~nr  ~ ~ 

~1 r ~ ~ ~ r~ ~  'lTifr ~ 
~  ~r ~ ~~  ~ ~ I 

PreeervaUon of Wild Life 

+ r Shri P. R. Chakruerti: 
*153. ~ Shrimati Savitri Nigam: 

L Shrl Yashpal S.lngh: 

Will the Minister of Food a.aIII' 

Agriculture be pleased to stat.e: 

(a) whether a National Policy ,-D' 
Wild Life Preservation has 'been' 
adopted at the three-day conference' 
of the. Indian Board for Wild Life; 

(b) whether an objective ~t 1  of 
the problem including Game Laws 
has been made and a review of lheir 
effectiveness made; and 

(c) whether there is anv proposal' 
to set up National Parks and 
Sanctuaries to stop rapid deorease in 
wild life? 

The Deputy Minister in the Mlnis-
try of Food and Agriculture (SIui 

Sbahnawaz Khan): (a) No, Sir. The 
Indian Board for Wild Life referred 
the detailed consideration of these 
questions to the next meeting of its· 
Standing Committee. 

(b) Yes, Sir. 

(c) There are already three National' 
Parks and over 81 Wild Life Sane-

tuaries in existence in the Cotmtr:J'-
Creation Of more National Parks .... 
Sanctuaries has been recommended to 
the State Governments. 

Shri P. R. Cbakraverfl: May I know 
if the Government bas taken effective-
steps to save wild life from tm. 
ravages of poachers? 

Shrl Shahnawaz Khan: We a~ 

constantly drawing the attention of 
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State Governments to the undesirable 
activities of poachers and I am glad 
to inform the hon. Member that some 
States have taken effective measures 

Shri P. R. Chakraverti: Has the 
Government drawn a definite line 
demarcating the particular species 
which can be allowed to live in the 
areas inhabited by human beings and 
which have to be taken away from the 
places where the people live? 

Shri Shahnawaz Khan: really 
cannot understand which species the 
hon Member means except the cobras 
and' scorpions which could not be 
alJowed in places where people live. 

Shrimati Savitri Nigam: May 
know whether any survey has been 
made to determine as to what are the 
particular species of wild life v .. hich 
are being killed and. about which 
there is a danger that they will be 
extinct for all time to come and, if 
GO what steps have been taken to 
~ te t those particular species? 

Shri Shahnawaz Khan: There are 
certain species, especially the hunting 
cheeta., which are already extinct. 
There are other species of deer type, 
the musk deer and they are on 
the verge of extinction. Similarly, 
fhere are certain species of birds 
which are almost becoming extinct 
like the white-winged duck and the 
Great Indian Bastard. There are many 
species which are almost on the verge 
of extinction. We are creating sanc-
tuaries where we can breed these 
animals and birds and protect them. 

~ 1m'mf ~ : W ~ iffiorT 

~ t f.!; ~ ;n w ;rnvr ~ fit; i i ~ 

~ <tT ;m<; ifi) <Il ~ '<'11f;rq ~ 
r ~ ifi1f fiI;!rr ~ 'W ~ m ~ 
~ i t~~ r!t~~ 

t ~~~  

~ ~1~~ 

~ f.!; ~ ~ - <tT 'IJ:il ~ r t ~ 

t ! ~~ ! t ~ ~ I 

Shri Jaipal Singh: Is the hon. 
Minister in a position to inform the 
House whether, in the survey, any 
proper accounting has been done of 
the number of Jungle dwellers who 
have been evicted from these sanc-
tuaries as has happened recently in 
Simlipal Hills area, where by making 
that area into a sanctuary, 300a 
Adivasis have been evicted and 
have not been rehabilitated any-
where? 

Shri Shahnawaz Khan: I do not 
have any detailed figure of persons 
who have been displaced, but it is 
truly the responsibility of the State 
Government to rehabilitate those 
people who are evicted. 

Shri Basumatari: May I know 
whether the attention of the Govern-
ment has been drawn to the fact that 
valuable wild life rhinoceros found 
only in Assam and due to inadequate 
guard they are ein~ killed in large 
numbers? If so, may I know whether 
the Government is taking steps to 
preserve the valuable wild life? 

Shri Shahnawaz Khan: Yes, Sir. I 
very much regret to inform my hon. 
friend that it is a fact that rhinoce-
roses from Kaziranga Sanctuary were 
ki1led recently in fairly large num-
bers by poachers. The horn of the 
rhinoceros is exported and it fetches 
very high price in some countries, 
mainly China. The poachers dig 
trenches in the jungle, trap the rhino-
ceros, kill them and export their 
horns. This is correct. We have asked 
the State Government to take effec-
tive steps. 

Shri R. Baroa: May I know whe-· 
ther the Government is aware of the 
existence of an inter-State ring of 
traders operating for the sale of 
rhinoceros' horns and if so, what steps 
Government are taking to bring to 
book the traders who are indulging in 
this business? 

Shri Shahnawaz Khan: There are 
gangs who are engaged in the export 
of rhinoceros' horns and the Customs 
authorities at Calcutta caught hold of 
Borne rhinoceros' horns while they 
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were being smuggled out of the coun-
try as cycle spare parts. The State 
Government is tightening up patrol-
ling and guards in the sanctuary. 

Shri Himmatsinhji: The hon. 
Minister has just now said that the 
'Government is considering earmark-
'ing of some areas for preservation of 
those species which face extinction. 
May I know whether they have decid-
ed upon any area fOr the preservation 
of the Great Indian Bastard? 

Shri Shahnawaz Khan: The natural 
'habitat of the Great Indian Bastard is 
in the deserts-Kutch desert, Rajas-
than desert--and certain areas -are 
-being demarcated and declared as 
'protected' areas and we are trying to 
'save them. 

~ ~ ~~ ~  ~ 

ri~ f.!;lrr ~ f.!; ~ ~ ~ ~ 

'liT ;mr f;r;f f;r;f mrif ~ ~ ~  ~ 

~ ~ ~ ""'liT ;mr 'liT ~ ~ orrlf 
i!; f<:Ilt 'lili f<r;m: f.!;lrr w:rr ~ ? 

~ ~ ... t ~ rt ! ~

m, q';;rr.r m<: fwfr i!; ~ i\' ~  

~~ ~ '{T '!<of ~ ifil: ~ 1 ~  

~ i  ~ I ~ ~ Offiq; ~ 

~~~ ~ ~ ! i ~ 

~ ;;nifm I 

, 15fT Wlfil'l' i ~ ~ : ~ '-Wii 

i! ~~ ~ ~ t i1 

ri i!; ;rTlf q<: ~ 1fro ;;rm '{T m<: \r.f 
~ m ;;rf.T q<: ~ '{T m<: ~ full; 
f1r>r 'f1r;r ~ i\' ~ ~ 'Iil1if 
~it~rir~i ~ full;1!;'Ii 
~ 'IiTif;:r ~ ~~ full; "IT 'IiG1I' '3'OI1fT 

rr ~ ~~ i ~i!  

~ ~ mr ~ R rr~  

15ft ~ "" : ~ ;;mr it ~ 
~ f.!; ~ ~ ~ 'liT I!;'Ii 'Ii'hft 
~ ~ ri m;rr;p:fT ~ m<: ~ 

~ 'liT 1!~ ~ I ~ <t\" '"' 
~ ~ ;nr 'fi,' CI'ro'<{ '!i1I' ~ ~ ~ 

~ ~  '"' 1fRlf <t\" ~ ~ ~ I 

~ i!; full; ~~ ~ ~ Q're- ~ 9;1'1<: 
~r sr ~~ g {tif"'J+r<;r m;rr ;;rm ~ I 

wm'If ~  ~ m nr.t ;nr 'liT ;m;n 
i ~ ~ ifil: tiit 'liT ~ 1iffiTi{ 
'Ii<:m ~ I 

15ft B'lfil'l' 'if;q ~~~ : ~ Jlrot 
i!; foro: ~~~ fl{llT ~ ? 

Shri P. C. Borooah: May I know 
whether apart from being victims at 
the hands of the miscreants, these 
famous one-horned rhinos are subject-
ed to persecution in their own home-
land in Kaziranga on account of the 
area being flooded every year by the 
Brahmaputra, and if so wheTher Gov-
ernment have any proposal to have 
some flood control measures also for 
that area? 

Shr! Shahnawaz Khan: It is true 
that due to the annual floods, the 
Kaziranga sanctuary is flooded, and 
the animals migrate to higher regions. 
While they are migrating to the tea 
gardens, they are shot at or at least 
many of them are shot at. We are 
taking steps to make sure that they 
are not destroyed in that manner. 

Mr. Speaker: Next question. 

Shri Karni Singhji: May I ask one 
supplementary question? Since I 
represent shooters, I hope you wfil 
permit me to ask one question. 

Mr. Speaker: It was probablY 
because of that that I did not allow 
him. 

Shri Karni Singhji: I would like to 
know whether Government are 
aware., . ., ., . 

Mr. Speaker: I am sorry. I have 
called the next question. 

f" "lf1'\'II; 'I"i", wi\rr 
+ 

r1 t~  

*154. ~ 1 ~  
~~  

15ft ;ft;J' ~ ~ : 

~ f'n" ~ 30 JfR, 1965 i!; 
m:if.f;o JIT<f ~~ 648 i!; ~ iii 
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~ it ~ ;mit <tT 'fq'f <tim f'li 
~ mfl:r'Ii i ~ ~ 1  e:fU ;r,1 ~ 
fuonTfuiT If<: ~ if ffi ~ fit;lrr 

~ ? 

The Deputy Minister in the Minis-
vy of Law (Shri Jaganatha Bao): 
The Government have decided to 
implement practically all the impor-
tant recommendations made by the 
Hindu Religious Endowments Com-
mission and for that purpose the 
Hindu Religious Endow-ment Bill, 1965, 
was introduced in the Lok Sabha on 
16-8-65. 

Shri Kapur Singh: Axe Government 
aware that in the proposed Bill it is 
intended to encomp-ass the mutts and 
religious institutions of Sikh-preaching 
Orders such as the Udasis, Nirmalas 
and Seva-Panthis, and if so, may I 
know whether Government propose to 
desist from mounting this direct attack 
on the Sikh religion? 

Shri Jaganatha Rao: The Sikh relI-
gious institutions have been delibera-
tely excluded fr(1ffi the purview of that 
Bill. Copies of the Bill have already 
been circulated to hon. Members. 

Mr. Speaker: In the hon. Member's 
question it impliea that Udasis, Nir-
malas and Seva-Panthis are Sikh 
sects, and their mutts are being in-
cluded within the purview of that 
Bill; and there is some agitation also 
on that account. That is what he 
wants to bring to the notice of the 
'hon. Minister. 

8hri KaPUr Singh: In this Bill tiley 
.re included. 

8hri Jaganatha Rao: The Bill has 
been circulated already to hon. Mem-
bers. I do -not know if my hon. friend 
is referring to any particular clau.e. 

Shri KapUr Singh: The second Vdr! 
of my qllestion has not been answered. 
May I know whether Government pro-
pose to desist from mounting this at-
tack on the Sikh re i~i n  

Mr. Speaker: He can very well ex-
-peet that answer himself. 

Shri Kapur Singh: May I take it this 
way th'at they do not propose to desist 
from this? 

Mr. Speaker: They do not intend to 
attack the Sikh religion. 

",1 Sfamiil'h: ~ r : l!ftI:I;r, it ~ 
rr ! i ~~ ri ~~ r

i i1~~ri ~~ ~~ 

'liT ~ ffi ~ il:Rrr ;;rr ~ ~ flf; f;rn'if 
1ft !IiToff ifil: ~ ~ ~~ it ~ iI; 
~ ir~~~~~ t i  

~ <I'ir 'i:TlfT iI; ~ 1:%;im if>To!'f 
<Am ;;mIT ? 

Shri Jaganatha Rao: It is not a ques-
tion of playing with the religious senti-
ments of the people. There are pub!ic 
religious institutions which are being 
mismarraged, and large sums of money 
are being wasted by them. It is in 
order to see that those institutions are 
well managed that this Bill has been 
brought forward. 

~~ ir  ~~ 

'IT flf; mfl:r'Ii mn:if it 'i:TiJ 'liT ~ 
~ ~ it ~ &<IT ~ ffi, lIT ~ 
qh: ~ l:llil ;r,1 ;;it mfl:r'Ii ~ f. 
~it~1 ~ ... 

~ ~ : ~ m<f.t ~ fit;lrr 
'IT A; ~ ri q;: ~ ~ ~ 'flit ;r.nf 

rr~~ I 

11ft i u~  fiif ~ ;;nom 
~ ~ ~~~ r ~ . 

~  ~ it ~ 'IiTiff W ifo'fT ~  mi1 
!:llIT ~~~ it~  

~ 'IiTiff ifo'fT ~  ~ ? 

"" ~  ~ fQl'l'fT : ~ it 
~ 1 ir i ~~~ i~ 

~~it~ t ~ ~~ 

~1 t~~ ~~~  

i t~ ~ ~i it~~ 

~ I 
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Shri Jaganaiha Bao: No, they are 
not included. 

~~ n1 ~  ~ ~ 

~ ~1 ~~ i i  

~iti~~~ it 1 i ~~ 

il:T, ~1 r~it ~i r  rn ~ 

~ - ~ ~ 'I"@' cit !flIT 'I"@' ~ ~h n  ifi"T 

~ m ~ iti ~ iATlIT 'Offill ~  

Shri Jaganatha Bao: Hindus have 
their OWn endowments; Muslims have 
their own wakfs. 

Shri Raghunath Singh: Whoat is the 
meaning of secular state then? 

Shri Jagan3tha Bao: Secular slate 
implie3 that the state hoas no religion. 
That does not mean that the citizens 
cannot have their own religion. 

Import of Rice and Wheat 

*155. Shri Yashpal Singh: Wi!! the 
Minister of Food and Agriculture be 
pleased to stGte: 

(a) whether there is a proposal to 
intensify the imports of wheat and rice 
in the next two years; 

(b) if so, the reasons therefor; and 

(c) the action being taken to achieve 
this object? 

The DePUty Minister ill the Minis· 
try of FOod aDd Agriculture (Sbri 
D. R. Chavan): (a) to (c). Due to the 
failure of two successive crops in the 
country, foodgrains from Central 
stocks had to be issued at a very high 
level since February, 1964, depleting 
the reserve st6cks. The high rate of 
off-take is likely to continue unless the 
internal production increases suffi-
ciently to meet the demand. Till 
then to meet the demand for current 
consumption oand to rebuild buffer 
stocks, sizeable imports of foodgrains 
may have to be continued for some 
time. Suitable agreements for these 
imports are being concluded with the 
countries concerned from time to 
tlme. 

~ ~ ~  'fTO!!;"-o 480 

iti~ r n- r~~~ 

~ r n-~  

8hri D. R. Chavan: I have alread7 
stated that so far as future imports are 
concerned, that will depend on the ag-
reements that would be concluded bet-
ween ourselves and the exporting 
countries. 

~~ ~~ ~~ 

re ~~ iR i~~~

it~~iR i ~  

iti mlf.t ~ 'IfN 'I"@' l1i"q;;T ~  ? 

8hri D. R. Cltavan: Putting the best 
efforts we can to increase agricultural 
production, it is expected that we may 
reoach self-sufficiency at least by the 
end of the Fourth Five Year Plan. 

~~ ~ i ~  

q;m;r ~ trT -.miT ~ Cfif ~ WT ;;ft 
~~~ t~~ ~ ttR

~ r~~ ~ <'mil" ~ 

~ ~ ~ ;;("if q;m;r lfi"1I" trT -.miT ~ 
<it ffi ifi"T ~1  ~ 'Offill ~ I it;;n;r.rr 

~ ~ fit; ~ ~ ifi"T ~ iflff ~ 
~ ~ ? ~ r  tOfTif ~ <l'fTIIT ~ 

~ !!;fjj'Mt"H<'I ~ !fit ~it iti 
~ ~ ~ ~ fiI;m t ~ 
f.f;.r If;n{ ~ fiI;m ~ ~ ~ <m mf<'I'if 

~~ i t ~~i i r~~  

~ ~ r  : tOfTif ;;("if ~  

Cfif it ami' >;ft'f r U i i ~ ~ I 

~ foNt" ~  ~ '5f1 w-rt' 
WIT ~ fiI;m ;;rr ';ifi"T ~ ••• 

~~  i r~~  

it ~ ~~~~~triR 

t.m l!i:t? 
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Shri Daji: The actuals may be 
known after the agreement is COn-
cluded. But has Government any 
firm estimate of the requirements of 
imported rice and wheat for the com-
ing two years? If so, what are those? 

The Minister of Food aDd A&'ri-
culture (Shri C. Subramaniam): For 
two years, I am not in a position 10 
give. During 1965, we may be im-
porting round about 5.5 to 6 million 
tonnes of wheat. 

Shri Daji: My question is not re-
plied to. 

Mr. Speaker: He says for two years 
he cannot say. 

Shri Daji: There is no firm esti-
mate? 

Mr. Speaker: No. 

Shri Inder J. Malhotra: In view of 
the present food crISIS which the 
country is facing, is there going to be 
any increase in imports, whether of 
Tice or wheat? If so, to what extent? 

Shri C. Subramaniam: As has al-
ready been stated, it depends upon 
availability also. Agreements are 
still under negotiation and hence 
am not in a position to say whether 
it would be possible for us to increase 
the imports. 

Shri R. Ramanathan Chettiar: Have 
the US Government im')osed a new 
condition for payment in dollars of 
~hi ing freight for innorts under 
PL 480? If so, wha t steps will Go-
vernment take to bring to the notice 
of that Government tha' on account 
of our foreign exchange difficulf.ies, 
we should be a e~ to pay m 
'rupees as before? 

Shri C. Sub-amaniam: This is the 
law under PL 480; it has been l,lid 
down that the freight should be paid 
in dollars. We have made represen-
tations to the US Government, but 
they have expressed C,,'" inability to 
·.change the law. 

-rr ~ ;f;Q: 'fro 1:1;<'1'0 
480 'In' 1:1;ifr1i<: 'flIT liT 'f1il ~ >;1'1<: r~ 

if@' iqT ~ oT ifiir 0'Ii ~  ;;rr.r ~  

~ ~  ~ 'li1 «a-git ~  ~ ~~ 

lI'Q 1:1;q:)ife t{T m ~ w;;rf.f ;;rT, 
w ~  ~  ~ it 'fi'r ~ ? 

Shri D. R. Chavan: It has already 
been stated that it is under negotia-
tion. 

Dr. Sarojini Mahishi: May I know 
how much finer rice was exported. 
and coarser rice got in return during 
the year 1963-64? 

Shri C. Subramaniam: I would like 
to have notice. 

''IT ~ ~  i!I1T, wrUn 
it i ~ lI'f ~ 'In' f;;r'lli ~ 

~ ~~ i ~ t fifliTa-if ~  mrT efT 
~  ~ ~~ ~R if 'flI'f iR'f 
~i rittr  ? 

Shri C. Subramaniam: do not 
know what changed attitude he is re-
ferring to. We are negotiating i~h 

the United States of America. 

'li f'll!,m flf-t : ll' "IT;r;rr r~ ~ 

~ ~  r~ <t\lrn If\: ~ "I'n: ii ~ 

~~ ~ ~ rr r ~ 'flI'f <lir <t\lrn ~ 
i~ t fli;mifi ~  ~ i ~  ~ <l'Tf.I; ~~ 

t ~ 'liT'fiT lffilfr i ~ r 'q'n: ii ~ 

q.:;r ~~ ~~ ? 

Shri C. Subramaniam: We are get-
ting it at a much cheaper price. We 
are paying a higher price internally. 

Shri R. S. Pandey: We are import-
ing wheat and rice in order to create 
a buffer stock. I want to know whe-
ther the buffer stock has been creat-
ed, and if so, how much. 

Shri C. Subramaniam: It has not 
yet been possible for us to build up 
a buffer stock of any sufficient stren-
gth. 
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Shrimati Lakshmikanthamma: In 
view of the actual shortage of rice 
and the constant demand from the 
people of Kerala for an increase of 
one ounce in rice ration, will Govern-
ment get more rice and give it to 
Kerala? 

Mr. Speaker: Suggestion for action. 

Shri C. Subramaniam: Andhra State 
should come to their help. 

-n lIimm'f 1";1' : iTit ;r. JXnmr '!iT 
;;rl '!iT4'lfilf iA'nfl' ;p;rr t 'tlIT ~ ~ i  

&1/fT f'f; ll'<f rr~ ~ ml;i'f; 'f;T WiIlU 
~ if; ~~t 'f;1 u~ i ~ r if fll'llT L orr 
6i!>? 

Shri C. Subramaniam: That is th" 
decision which has been taken that 
there should be rationing in towns 
with a population of one million and 
~e  

1loT) ~~  ~  arm '1fT ~  

gif fifo 'J:'fl <"<'1''1: ~ ~ W!iT<'I' ~  gm-
t q-R ~ 'f;T ~ '!iT ;;r) '!frCT f;rnf-
f'l:<'f t If<f 'iI' HI i ~  fll'll'T ;;rr ~ ~ 'flIT 

~ !i  i ~! ~ if ~ is if1i 
q-R 'ifTif\'I' i ~ {lfe:!IT 'f;1 ~ rit '!iT ~ r  

~  ? 

~~~  ~~ i ii  

-n ~ 1 i~ : . r~ 'f;T ~ "'S<'l' 
l;lU;r t I 
Pricinr aDd Distribution of Fertili-

zers. 

+ r Shri S. C. Samanta: 

I Shri Rameshwar Tantia: Shri A. N. Vldyalankar: 
Shri Vishwa Nath Pandey: 

·156. -< Shri Mohammed Koya: 
I Shri Snbodh Hansda: 
i Shri M. S. Murti: 
I Maharajknmar Vijaya 
l Ananda: 

Will the Minister of Food and Acri-
cnlture be pleased to refer to the reply 

given to Unstarred Question No. 
1251 on the 16th March, 1965 and 
state: 

(a) whether the Committee to exa-
mine the question of price and distri-
bution of fertilizers to the farmers 
has since submitted its report; 

(b) if so, the main findings there-
of; and 

(c) whether all the recommenda-
tions have been accepted and imple-
mented by Government? 

The Deputy Minister in the Minis-
try of Fc!Od and Agriculture (Shri 
Shahnawaz Khan): (a) No, please, 
The Committee is expected to submit 
its report by the 31st August, 1965. 

(b) and (c). Do not arise. 

Shri S. C. Samanta: May I knolV 
whether maldistributian of fertilisers 
from the Central Government itself 
will also be considered by this Com-
mittee? 

Shri Shahnawaz Khan: Yes, Sir. All 
aspects w il! be considered. 

Shri S. C. Samanta: May I know 
whether the question of lifting of 
fertilisers by State Governments and 
with agents has also been referred to 
this Committee in order to find out 
remedies for it? 

Shri Shahnawaz Khan: All aspects 
of distribution will be considered. 

Shrl M. S. MurCi: We have short 
supply of fertilisers in Andhra Pra-
desh. 

Will Government consider establish-
ing more and more fertiliser factories 
in Andhra Pradesh? 

The Minister of Food and Agri-
culture (Shri C. Subramaniam): The 
report will not be able to solve it We 
will have to take further action. 

-n mtm 1nm': ~n  ~ 

~  ~ f'f; if& ~ lift ofll'T'TT'1: ~ t 

if;forit ~ ~~ ~  t I ~ i  

m'1' ~ f'f; f<rn ~ ;t\' ~  1{T ;;rr 
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~  ~ I ~~t t s ~ r  G:) 

~  qq1l e.i mm ~  r.,a-« if 3f) ~~ 
~ a  ~ ~ 370.qif 'lit Cii ~ ~ ~ 

<Tlfn: &TaT ~ ~n  f'f;m' 'f;) 3f) fiI<;rcr'r ~ 

~ 4 6~ 1 it ii~ i ~ 1r0Rr ~ I 

i'!t ;;rT'f'fT ~ ~ f'f; If'lT ~ ~ 
1fT 'f;l'(" rn ~ m if ~R ~  ~  ! ~ 

~ (1') 'f;iI" ('f<f; ~n  ! ~ ~ !f;Jf f<pit 

3fTiiiT ? 

ssrT ~ t ~ ~ ~~  

~ ~  ;;rrif,,:r, ~ s! ~i  i ~t  

~ ~ 'i>'tq;J 'ifi 'f;l'(" ~  I 

~  3fqr;r (1') ~~ ~ 

m l'fIIT 'l'T I 

ssrT ~ 0 on 0 m.m : 'lift<m:;;r{ 
~~  ~ if ~  ~ ~ ~n  ~~ 

~~ ~ m 'lift<m:;;r{ ~  ~ I 

~  'Ii1ft ~ a ~i r ~ ~ ~ ~ ~~ 

~ ~ litTTit !f;T 'flIT ~ a ~ ~  ~ 

~n ! i ir ~  

11ft ~ wt: i i~ 'fi"T 

cr.rm ~ ~ ~ ~r "If ~ fl:r.r ~ 
~ I i~ ~ 'f;T m3f ;;;fifIfT it ifil'liT 
!f;JfT ~ I fifm ,!iH 3f) ~ ",·tripT 1fT ~ 
!f;JfT ~ I 

11ft ~ .. ~  ~ ~-r r  

~ a t ~ ~r 3fT ~ ~ !fT ~ r  1RT1I> 
f!f;!fT ~ ~ ~ f'f; cr.mr 1I>T ;;rriI;ft ~n  

;;r;r ~ n  ~t  ('fiI" 'I>'t;r,j!f;Jf l[) 
;;rrijiT I 

~~  ~~ it 1 i r i 

ifTU3f'TT ;rifT l[IifT ~ f'f; cr.mr 'f;T 
3fT ~  ~ ~  ~i i  ~ li"<f if f!f;<fTW 

~ ~ &T ~i  ~ fiIi 1I>&T iJ fl:r.r ~ 
~  

~~~ 11ft ~ ~  ~tr !f;T re ~ CIT 
4l!: ~ r ~ f'f; ~  ~  f!f;!fT lf1fT ~  

~i ! ~~~~~n a i r~ 

~ ~ I tj"'fol1lC <r<mr oR'TT 
~ 'fliT ~ l!:nf ~ I 

~ ~R  ;a''l!:r.t ~ f.l; 
cr.mr ~ ~~ ~ I m<r;;r;r ~~ <f,'Ii ~~i  

,!II'R ;;pmr ~i  ('fiI" of!f; 3fifTiI" ~ rit r I 

Shri Rameshwar Tantia: What is-, 
the total production of fertiliser and' 
what is the consumption and !lOW 

much do we import? 

Shri C. Subramaniam: The ;>ro-
duction in the country this year would' 
be about three lakh tons nitrogen; 
we wiJI be importing 3.5 lakh tons of 
nitrogen-and the demand in the-
country is round about 1.2 to 1.4 mil-
lion tons of nitrogen. 

~ ~ r  n ~  'flIT 1fTif-

;fur lI'''T ~-r r i ~ 'f;T 'li'IT 'f;tli fiIi 
~ ~~ it ",''','f; ~ f'f;<fit ~r t ~ 

!II'R ~~ ifl!:T ~ CIT 'flIT If& ~i  11» If&T 
i i ~ ~ ~ ~ ~ !fT ifl!:T I 

Shri C. Subramaniam: There is :10-
facto 'y at present. The question 
whether any new factory wi1l be put 
up there might be put to' the Petr<l-
leum Ministry. 

Luxury Hotels in India 

+ 
( Shri S. C. Samanta: 
1 Shri RameshW\'lr Tantia: 
I Shri P. C. Borooah: 
I Shri P. R. Chakraverti: 
I Shrimati Tarkl'l'Jhwari in a~ 

I Shri Indrajit Gupta: 
*157. ~ Shri D. C. Sharma: 
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I Shri Solanki: 
! Shri P. K. Deo: 
II' Shri Narasimha Reddy: 
Shri R. Barua: 
i Shri Raghunath Singh: 
I Shri P. Venkata5ubbaiah: 

I
i Shri Ravindra Varma: 
Shri Mohan Swarup: 
l. Shri Narindra Singh Mahida: 

Will the Minister of Transport be 
pleased to refer to the reply given 
to Unstarred Question No. 472 on the 
2nd March 1965, regarding finali"a-
tion of an agreement with M!S Hilt(Jn 

~e s International of U.S.A., ond 
.state: 

(a) whether the official Committee 
has given its findings ~ the es\ab-
lishment of a number of luxury 
hotels in India; 

(b) if so, its main findings; and 

(c) the final decision taken thereon? 

The Minister of Transport (Shri Raj 
Bahadur) (a) Yes, Sir. 

(b) and (c). It has been decided 
that the Indian party who has applied 
for COllaboration with Hiltons may be 
asked to negotiate with them and 
submit its final proposals for the 
approval of Government. 

Shri S. C. Samanta: How many of 
the existing hostels are proposed to 
be turned into luxury hotels? 

Shri Raj Bahadur: The question 
refers to collaboration with Hilton 
botels not hostels The proposal that 
we h~ e before ;'S for colla':>oration 
had emanated from a private party 
known as Mes3rs. Shiv Sagar and 
Co. who have acquired the late G'Na-
lior Palac2 property in Bombay. 

Shri S. C. Samanta: May I know 
the names of countries from which 
this proposal has come? 

Shri Raj Bahadur: Hiltons come 
Irom America. 
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Shri P. C. Borooah: Is it a fact that 
this Hil tons International want an 
operat,ng profit of 33.33 per cent ,.nd 
to rep .. triate to the extent of Rs. 1.04 
crares annually, complete control of 
m3nagement ,in their hands and a 
guarantee to bo!)k 12 lakhs of touri,!s 
and if so are the Government con-
sidering these to be derogato:'y terms? 

Shl', Uaj Bahadur: It is a multipur-
pose question and I will try to 
answer. 

Mr, Speaker: He may answer one 

part. 

Shri Raj Bahadur: With regard to 
th£ return to Hiltons, the amount of 
Rs. 1.4 crores reported to the hon. 
Member is absolutely out of propor-
tion. The operating profit on a stail-
a~  4OO-room hotel would be of the 
order of about 564,000 dollars. n~

third of that would be in the vicinity 
of 188,000 dollars out of which they 
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will have to spend 50,000 for their 
promotional and advertising efforts. 
The remainder will be subjected to 
tax. The total including amount 
spent on promotion would come in 
the vicinity of about 120,001) dollars in 
all. It has not yet been settled 
whether they will get one-third ('Or 
one-fourth, which is a matter f.)r 
negotiation between the parties con-
cerned. 

Shri P. R. Chakraverti: May I know 
whether it is a fact that the Govern-
ment has set up a hotel corporation 
of its own, and when the private 
sector is managing hotels all over 
India very efficiently, how does the 
question of foreign collaboration COme 
in, in this context? 

Shri Raj Baudur: Collaboration 
with a foreign hotel does not cast any 
reflection on the efficiency or the 
standard of maintenance of our 
hotels or the quality of management 
of our hoteliers. It is a matter where 
we want to take advantage of a chain 
of hotels all over the world which 
creates its own traffic and brings 
other advantages also in train. It 
also helps in maintaining and 
improving of standards. 

Shrimati Tarkeshwari Sinha: May 
I know whether it is a f.act that the 
Secretaries Committee which was 
appointed to look into this matter has 
not recommended that there should 
be any collaboration of management 
with Hiltons, as reported in the press, 
and why, in spite of that, the Gov-
ernment .at Cabinet level decided to 
give them this collaboration, on prin-
ciple? 

Shri Raj Bahadur: The Cabinet, of 
course, is the ultimate authority, but 
1 may inform the hon. Member that 
the Secretaries Committee which was 
appointed to go into this question 
never made any recommendation of 
the type which she was alluding to. 
It was appointed to go into the whole 
question, and they have recommended 
certain basic premises on the basis of 
which the negotiations have to be 
conducted. 

946 (Ai) LSD-2. 

Shri R. Barua: May I know whether 
the Government have examined the 
main benefits that will accrue out of 
the collaboration with the hoteliers of 
international repute and, if so, what 
was the final criterion which induced 
the Government to go into this col-
laboration? 

Shri Raj Bahadur: May I just re-
count the advantages? One of the big 
advantages is that it will create its 
own traffic; it will provide a sales 
network for tourism, joint advertise-
ment for tourist promotion, and above 
all, it will enable us to earn in the 
vicinity of about a crore of rupees ill 
foreign exchange, besides providing a 
good network of hotels. 
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Shri Vidya Charan Shukla: Is it a 
fact that two ministries of the Gov-
ernment of India are competing with 
each other in the construction of these 
luxury hotels? Have Government 
decided which of the two will be in 
charge of construction and running of 
these lUXUry hotels? If no decision has 
been arrived at, why? 

Shri Raj Bahadur: It is true that 
the Works and Housing Ministry is 
in charge of Ashbka Hotel and Jan-
path Hotel and they are proposing to 
set up one or two hotels more. But 
essentially the work of filling up the 
gap in hotel accommodation in the 
country has been assigne:i to the Hotel 
Corporation of India, which comes 
under the Transport Ministry. There 
is no doubt that there wIll be co-ordi-
nation between the two. 

Dr. L. M. Singhvi: On what specific 
grounds do the Indian hoteliers op-
pose this proposal and how do the 
Government meet their points? 

Shri Raj Bahadur: I would like to 
disabuse the mind of the hon. member 
that there is general oP?osition from 
the hoteliers. In fact, it is one of 
the private hoteliers who are now 
trying to set up a hotel in collabora-
tion. Apart from that, opinions of the 
hotel industry are not uniform or 
unanimous OR this point. Most of 
them favour it; others might reject it. 

Dr. L. M. Singhvi: My question was, 
what are the specific grounds of their 
opposition and how Government pro-
pose to meet them? 

Shri Raj Bahadur: I would not i~e 

to be uncharitable, but some. partIes 
who have already secured foreign col-
laboration perhaps are not very keen 
that other parties also should seek 
collaboration. There may be !he 
question of personal interest com n8 



Oral Answers BHADRA 2, 1887 (SAKA) Oral Answers 

in. But I see no logical reason what-
soever in refusing Hiltons or Shera-
tons to come into this field in our 
country. 
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(I¥) lfflf 'fl[1, <fT ~ fii ufl! 'R 
(flf; If;<: f.m ;;ni\IIT ? 
The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): 
A) statement is laid on the Table of 
the House. 

STATEMENT 

(a) and (b). . No, Sir. In 
the several representations made for 
the construction of the proposed 
bridge over the Ganga between Ghazi-
pur and Ballia, rival claims have been 
made for the location of this bridge 
either at Ghazipur or at Buxar. In 
either case, the bridge would fall on 
a State road and as such it would be 
the responsibility of the State Gov-
ernments concerned. However, in 
order to facilitate the consideration of 
the suitability of investment for the 
proposed bridge, the Directorate of 
Transport ResearCh of the Ministry of 
Transport were asked to carry out a 
cost-benefit study. The investigations 
have practically been completed and 
necessary information collected. In 
order to finalise the report, the officers 
of the Ministry of Transport propose 
to have discussions with the officers 
of the Uttar Pradesh Public Works 
Department shortly. The matter will 

be considered further after a report 
on this study becomes available. 

eft Rm'IfR: """": lifT ~ ~ 
1 ~  m: mnrr if; ar~ lfrrr 'l'<: or.f.t 
iffi'IT ~ ~  '<ffi fiw.t m<f qq-1 ~ 
ifmr{ ~ if; fcr;m: If;T fif!flI ~  ~ J 

it GfAifT ~ ~ flf; ~  ~ R If;T f.rJi"lI 
~ ~  tn'lIT lIT \1'Jl!'ffl ~ R if; ~ if 
~ i  ~ ~ ~ arlo;{ if 

<rnAi Gf'f ~  ~  ~~ >m'If ~ ~ 

iflff ~  iill ~ ? 

~ ~ ('If) mr ~  : 
lfrrr 'l'<: ~ ~ If;T ~  if <mn: if lIT 

~ if ~ 'f>W Gf'fTlIT ~  ~ m 
i ~~ ~~ i 

~ fur;i ~ ~ ~ m rr<rT ~ flf; 

i!& ~ omr If;T ~ ifi't fit; 0f'l1T(f if; 

am: i!T1I' ~ ~ lrl'lT J ~ Gfi'ir 
~ if; m f.rai-q f.m lifT ~ ;;jm fit; 
~i ~i ~rr r ~ J 

e t~  ~i  

~ rr<rT ~ fit; 1 ~ m<: ilr.rllT if; 

iiit'f or.f.t 1 ~ ~ ~ If;T Gfi'ir ~ r If;T 

U ~ ~ 

~ if;.mr ill 'IlIT ~ J <it 'flIT ~  it 
~ ~ <'r'lTlIT ~ fit; ~ smnfur ~ 
if; il'fr.t 'l'<: fil;o;ft mw 0l(lI' lfft ~  ? 

eft mr ~  ~t <llf; Gfi'ir 'll-
ffi<'r If;T wmr ~ ~ ~ '«'T ~ WIT t, 
~ ~ u1i iI'f ~~  ~  fit; wmr 
if; ~ if ~ IJlIT, Rtflt ~

r~~ ~ J ;;r<r i!& ~R mrm 
~  crT ~ 'l'<: f;r;n<: flf;lIT ~  J 

eft ~ ~~ filu.n') : ~  ~ ~ 

~~ !i ~~rr r~ 

~ If;<: ~t ~ if; or.f.t it ;;it i!T1I' ~ 
~~~~~it~~~i  

wmr 'l'<: fcr;m: ifi'trrT ? 

'If) mr ~ ~i i  

~ ~ J lfA'f if ~ ~ ~ iI'fTit it 



Ora! Answers AUGUST, 24, 1965 Ora! Answers 

~~1 ~ i t ~ ~ 

~  

15fT ~ ~i!  : ~ i r ~ ~ '1ft 
~it ~it i ~ ~ 1 

-n ~ - i~  ~ ii  it; m ~ 

~~ ir i~~it ~it  
if liFg<f «f!:T u i t ~~i  i ~ 'liT ~ 

g{ ~ I ~ ~ if t~ m-m ~ 

~ 'IiT11 'liT fiI;!rr ~ ~ lfTCIT!lTa" fcr1Il1T 

i ~~ ~~~ i ~~

;mr it; ;jGR it; ~R If<: 'Ii'r ~ "I'R ~ 
~ i ~ ~  ~R~~ 

srirn ~~~1i~~it  r~ ~it  

om: if i~ srmG;j ~ 11 ~ 'liT 

1hT ~  

-nm!' ~ ~sr~~~ 

~~~it i ~r~ I ~  

m ~  ~ ifm If<: ~R '!.rf '1ft 'R"T'T-
~ 'liT 1ff 'Rf1'lIT ~ I II fiRG;j ~ 
~ ~ f'li ~i - ~  ~ ~~ If<: f<:<frt 
~ r~ r ~~ ~~ I 

~ G!TG @ ~  a"if 'liT ~  ~  ~  

~i  'IiT11 'liT 1J:U f'!ilIT ~ I 
Shri s. c. Samanta: May I n ~ 

how the cost of construction of thIs 
bridge will be shared between the 
Central and the State Governments? 

Shri Raj Bahadur: Essentially it 
falls on a State Highway, b?-t sin~e 

the economic importance of th~s partI-
cular bridge has been appreCIated by 
the Central Government it is proposed 
that some financial assistance may be 
given as and when it is constructed. 
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Shrimati Ramdulari Sinha: May I 
know whether any final decision has 
been taken about the site of the ri ~e 

on the Ganges nearabout Patna; if 
so, may I know whether that r~ ge 

is going to be a rail-cum-road brldge 
also? 

Shri Raj Bahadur: I am prepared 
to answer this, Sir, but it .does not 
arise out of the main questIon. 

Mr. Speaker: It does not arise out 
of this. 

Delhi Milk Scheme 

+ r Shri Karni Sinl"hji: 
t*159. ~ Shri Barish Chandra Mathur: 

l Shrl Bqrl: llaharajkumar Vija:ya AnaIlda: 

Will the Minister of Feod IUIIt Acri-
elllt1ll'e be pleased to' state: 
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(a) the outcome of the enquiries 
against the unsatisfactory functioning 
of the Delhi Milk Scheme; and 

(b) whether responsibilities have 
been fixed and action taken thereon! 

The Deputy Minister iu the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) A Team of 
Dairy Experts was appointed to ex-
amine the working of the Delhi Milk 
Scheme. They submitted their report 
on 5th September, 1964. Most of the 
recommendations of the Team have 
been accepted and action is in hand 
for their implementation. 

(b) The Team was not required to 
fix responsibility for anv matter· but 
important changes were· made i~ the 
management and the administrative 
set up keeping in view the Team's re-
commendations. 

Shrl Karnl Slnghji: Since the milk 
procurement programme is very erra-
tic and irregular which affects the 
supplies in this city, may I know as 
to what comprehensive schemes Gov-
ernmE'nt have to completely remedy 
these matters and see that milk is 
available to everybody? 

Shri Shahnawaz Khan: We are try-
ing to increase the quantity of milk 
in the milk-shed area of Delhi. That 
really is the solution of the problem. 
We are also creating intensive cattle 
development blocks and all nE:Cessary 
assistance will be given 10 them to 
increase the number of milch cattle 
in the area 

Shri Karni Singbji: May T know as 
to what percentage of milk supplied 
to Delhi Milk Scheme comtos from 
Rajasthan, and whether it has been 
brought to the attention of the Gov-
ernment that the sending of milk 
from Rajasthan has resulted in the 
cost of milk going up and availability 
being reduced in Rajasthan; if so, 
particularly since the itie~ in Rajas-
than are small and the purchasing 
power of the people is less. what )0 

Government propose to do !o keep the 
prices down in Rajasthan? 

Shri Shahnawaz Khan: The milk 
producers in Rajasthan get a very· un-
remunerative price for milk. We are 
getting mainly cows milk from Rajas-
than, and it is encouraging the breed-
ing of cows in Rajasthan because we 
purchase cows milk from them. 

Shri Karni Slnghji: Sir, my question 
has not been answered. 

Mr. Speaker: He says that he has to 
increase the supply of milk in Delhi. 
The people in Rajasthan have not got 
the purchasing power. The price of 
milk goes high in Rajasthan because 
the milk is drawn to Delhi. The hon. 
Member should realise that if Delhi 
is to be supplied with milk, Rajasthan 
will have to make some sacrifit'e. The 
price is bound to go up in Rajasthan. 

Shri Karni S!n&"bji: We do not mind 
Buffering as much as the ether people. 
But, unfortunately, the purchasing 
power in Rajasthan is low. 

Mr. Speaker: Either we sh~u!  close 
our dairy here or we shoUld get milk 
from outside. Now what is the 
remedy? 

~~ n  ~~a

~ ij; ~ fifflfur ~ ;ffir ~ 
it f.t;a;rr ~ <mIT t, f.t;a;rr 'fTlJ l!iT 
t ~ f.t;a;rr ..r,« l!iT t ? '3'f l!iT W 
~t 1t~ ~~ ? 

~  ~ : 1q1lT W i ~ ~ 
11ft iI\'I1f iI\'I1f ~ ij;? There is a Short 
Notice Question. Today I have again 
received a calling attention notice 
about Shri Gopalan. I havE' said yes-
terday that I will ask the Minister to 
answer a short notice queS'ion. To-
day, he should answer either the short 
notice question or the calling atten-
tion notice. 

The MiJlister of Rome Mairs (SUI 
Nanda): I will answer the short notice 
question tomorrow. 
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~hri Warior: Why tomorrow? Why 
not today? 

Shri Nanda: We can give whatever 
information we have got today. To-
morrow we will have fu!iel' informa-
tion. 

Mr. Speaker: Then ~ can take it 
up tomorrow ...... (Interruptions). 
Order, order. We cannot pr'lceed in 
this manner. 

Shri Oinen Bhattacharya: I want 
to submit only one point. 

Mr. Speaker: Unless I identify, no 
member shall speak. A member can 
rise in his seat but he shou'1 begin 
to speak only when I identify him. 
That rule should be strIctly ob;erved. 
I would request hon. Members to co-
operate with me in this matter. 

Shri Dinen Bhattacharya: I always 
submit to your ruling. 

Mr. Speaker: Except on this occa-
sion? 

Shrf mnen Bhattacharya: Yesterday 
we gave a calling attention notice re-
garding the hunger strike bv Kerala 
detenus but it was not admitted by 
you. Yet, in the other HoUse, a state-
ment was made by the Horne Minis-
ter. I do not know why the Lok 
Sabha is treated like this. When we 
table the same question, we are not 
given an opportu·nity to heal' the state-
ment from the Minister while the 
other House gets it. 

Mr. Speaker: Both Houses are inde-
pendent and sometimes the presiding 
officers might differ honestly and 
sincerely. I have said that earlier 
also. 

1 said yesterday that I was admit-
ting the short notice question ar.d that 
is why I did not allow the calling at-
tention notice. Now I am asking the 
·hon. Minister that either he should 
answer the calling attention notice or 
the short notice question. I am ask-
ing him just now. 

Shri Nanda: Even now my 
c:olleague will give whatever infor-
mation is in his possession. 

Mr. Speaker: That information 
might be given .. 

Shri H. N. Mukerjee: The papers 
today report a serious detel ioration in 
the condition of Shri Gopalan. Even 
though it fails to mention his ~ n i

tion in so far as his blood pressure 
and that kind of thing is concerned, 
it is sufficient to indicate that his con-
dition is really causing anxiety. We 
are also very anxious Qhrmt it and 
we would like to be Ie-assured by 
the Minister that there is nothing 
very much to be worried about his 
condition. 

Mr. Speaker: I am asking th~ Minis-
ter to make the statement. 

Shri H. N. Mukerjee: he is !Ilaking 
it tomorrow. 

Mr. Speaker: No, he is making it 
today. 

Shri Kapur Singh: We are all very 
much concerned .... 

Mir. Speaker: Including myself. 

SHORT NOTICE QUESTION 

Fast by Shri A. K. Gopalan and other 
detenus in Kerala Jails 

+ 

r Shri Oaji: Shri Indrajit Gupta: 
Shri S. M. Banerjee: 
I Shri Warior: 

SNQ. 1. ~ Shri Vasudevan Nair: 
Shri Oinen Bhattacharya: 
Shri Yashpal .singh: 
I Dr. Ranen Sea: 
L Shri Hari Vishnu Kunath: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that Shri 
A. K. Gopalan, M. P. alO'Ilgwith 51 
other D.I.R. detenus has started 
indefinite fast in Kerala jails; 

(b) if so, what are their demands; 

(c) Government's reaction thereto; 
and 

(d) the steps taken by Govern-
ment in this regard? 
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The Minister of state iD the Minis-
Iry of Home Affairs (Shri Hathi): 
(a) to (d). The Left CPI detenus in 
lCerala have decided to go on fast for 
~  week in batcnes to draw attention 
to their demands, including trial in a 
(ourt of law or outright release, Jibe-
lulisation of parole and medical faci-
lities, increasing the quantum of 
family allowance and treatment as 
class r prisoners. Shri A. K. Gopalan 
1; one of the 53 detenus who have 
been On hunger strike from August 
~1  Specific representations made by 
the detenus in the matter of parole, 
sanction of family allowance, medical 
facilities etc., are promptly examined 
tly Government and decision is taken 
on the merits of each case. The 
family allowances are given to those 
Getenus who are the only earners in 
the family and each case is decided on 
L1erits. So far as other conditions of 
Kerala detenus are concerned, we 
have instructed the Kerala Govern-
ment to consider each case on its 
merit and the Governor informed us 
that he will look into these cases 
liberally. 

So far as the arrests are concerned 
and their releases are concerned, hey 
have been detained for specific rea-
~ ns  and their mere going on fast 
cannot be a reason ror their release. 

Mr. Speaker: What is the condition 
of Mr. Gopalan? Ali are concerned 
about it. 

Shri Hathi: So far as the health of 
Mr. Gopalan is concerned, we checked 
it up this morning. His blood pres-
rore is 180 and there is no cause for 
unxiety. He is under medical treat-
men t and there is no cause for wor\"y 
Itt all. 

Mr. Speaker: If the Government 
('an get more information, then the 
questions might be put tomorroW. 

Shri Surendranath Dwivedy: r do 
lIOt want to put a question. I want a 
clarification. The papers say that he 
is On fast for an indefinite period. 
What is the actual position? 

Shri Bathi: It is not indefinite' it 
is for a week, in batches. ' 

Mr. Speaker: It would be better if 
we put it off for tomorrow. Let them 
get more information. 

Shri J. B. Singh: r want one clari-
fication. 

Mr. Speaker: No. We now take uP 
the Calling Attention Notice. 

WRITTEN ANSWERS TO QUES-
TIONS 

FarmiDr Joint Stock Companies 

r Shri Vishwa Nath Pandey: 
I Shrimati Savitri Nipm: Shrj P. R. Chakraverti: 

.IGL J h~ti Tarkeshwari SiDha: 
I Shri D. C. Sharma: 
I Shri Daljit Singh: 
I Shri Bagri: 
L Shri B. C. Soy: 

Will the Minister of Food and Arri-
eulture be pleased to state: 

(a) whether it is a fact inat Gov-
ernment is considering a proposal to 
allow Joint Stock Companies to take 
up farming operations in the country; 
and 

(b) if so, the main features of the 
proposal? 

The Minister of Food and Arrienl-
ture (Shri C. Subramaniam)' ('1) and 
(b). Yes. The proposal is ander exa-
mination. 

uplift Of Triballl In Forest Areu 

0161 Shri D. D. Pnri: Will the 
inist~r of Social Security be pleased 

to state: 

(a) whether the Committee set up 
by Government to work out proposals 
for the uplift of tribals in forest areal 
has submitted its report; 

(b) if so, the main recommendations 
made by the Committee; 

(e) whether Government have 110-
cepted these reconunendations; and 
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(d) how Government propose to ~ 
plement them? 

The Deputy Minister in the Depart-
ment of Social Security (Shrimati M. 
Chandrasekhar): (a) No, Sir. 

(b) to (d). Do not arise. 

Desert Development Board 

r Shri Warior: 
I Shri Daji: 
I Shri Yashpal Singh: 
I Shri D. C. Sharma: 
\ Shri Hecla: 
~ Shri D. :f. Naik: 

II Shri Rameshwar ant1a~ 
Shri Hlmatsingka: 
I Shri Ram Sewall:: 
L Shrl P. G. l5en: 

Will the Minister of Food and Agr>-
eultnre be pleased to state: 

(a) whether Government have any 
proposal under consideratiOn to set up 
a Desert Development Board; ana 

(b) if so, the details thereof? 

The Minister of Food and Agricul-
tnre (Shri C. Subranaaniam): (a) 
and (b). Yes, Sir. The Planning Com-
mission have already approved of the 
proposal to set up a Desert Develop-
ment Board. Details of the proposal 
are at present being worked out in 
consultation with the Ministry of 
Finance. The Board is e e~t  to be 
IIet up before the end of 1965. 

~ri u t ra  Aspect of Irri:atlOn 
Projects 

r Shri Ravindra Varma: 
16 ~ Shrj Venkatasubbaiah: 
L Shrimati Renuka Barkatakl: 

Will the Minister of Food and AgrI-
culture be pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to set up a 
special unit to study the agricultural 
uspects of irrigation projects; ana 

(b) if so, the scope and obJectivE! 
of the study that this unit will under-
take? 

The Minister of Food ,lIId Agricnl-
ture (Shri C. Subramaniam): (a) Yes, 
Sir. 

(b) Briefly, the Unit ',Vould devote 
Whole-time attention to t'le study of 
the agricultural aspects of irrigation 
projects from the planning stage on-
wards with a view to enwnng opti-
mum utilisation of available water 
resources. It would also assist the 
States in undertaking Area Develop-
ment Programmes in the command 
areas of irrigation projects. However, 
the detaile:l scope and objectives of 
the study that this Unit wOll!d under-
take are under consideriltion of the 
Government. 

Damage to Food Output due to 
Storage 

*164 J Shri Sezhiyan: 
. l Shri Kanakasabai: 

Will the Minister of FOod and Agri-
wlture be pleased to state: 

(a) whether Government havt 
made any assessment of the percent-
age of food output wa,(ed due to bad 
storage in India; and 

(b) if so, the steps taken to reduce 
such ,\\Tastage? 

The Minister of Food and Agricul-
ture (Shri C Subramaniam): (a) 
While no systematic or comprehensive 
assessment has been made, it is re-
cognised that the extent of loss in 
storage generally ranges from 3 to 
10 per cent. However, in Govern-
ment-owned storage the loss is 
negligible, viz., about 0.2 per cent. 

(b) Following steps are, heing taken 
to reduce possible wastage: 

(i) improvement of the condition 
of storage by way of provid-
ing modern structtlres such as 
silos and conventional go-
downs whiCh are rat as well 
as damp proof. 

(ii) adoption of scientific methods 
to protect grain from pest 
attacks; and 
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(iii) educating the farmers and 
traders in the methods of 
proper storage and handling 
of food grains. 

Effect of modern storage (In the rice 
outturn is being assessed in the six 
modern rice mills set up recently in 
the Cooperative sector 'ond moderni-
sation of storage, as far as rice is 
concerned, will be related to the plan 
of modernisation of rice mills in the 
countl"¥. 

Pal'lldeep Port 

*165. Shri Surendranath Dwived,.: 
Will the Minister of Transport be 
pleased to state: 

(a) whether Government have re-
ceived a pamphlet called "Paradeep 
scandal unveiled" wherein a demand 
for a probe into the expenditure made 
in the construction of the Port has been 
made; 

(b) if so, Government's reaction 
thereto; and 

(C) whether any departmental or 
any other enquiry is being held into 
the allegations made in the Pamphlet? 

The MiDister of TranspOrt (Shri 
Raj Bahadur): (a) Yes, Sir. 

(b) and (c). As regards the adminis-
tra tion of the Proj ect before the 1 st 
of June, 1965, the responsibility rest-
ed with the State Government. It is 
noted that the State Government had 
replied to the allegations in their 
Press Note dated the 7th August 1964. 
The Government of India do not think 
that a general probe into the expendi-
ture on the Para deep Port Project is 
called for at this juncture in the light 
of the State Government views in the 
matter. It is understood that, in all 
cases where irregularities On the part 
of the staff of the Project were sus-
pected, suitable action has been taken 
by the State Government against the 
individuals concerned. The Govern-
ment of India also will ensure that 
there are no irregularities. The Gov-
ernment of India will not hesitate 

to take disciplinary action against any 
individual against whom there is proof 
of misconduct. There is general ail 
round appreciation a ~ t the very 
satisfactory progress made by the' 
Project and it would not be correct 
to make allegations of a vague and 
sweeping character against any indi-
vidual. 
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New Rice Mills 

'167. Shrimati Renu Chakravartty: 
Will the Minister of Food and Agri-
culture be pleased to state: 

(a) the progress so rar made in the 
EStablishment of new types of Rice' 
MilIs in the Public Sector; and 
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(b) by what time they are likely 
to start functioning? 

The Minister of Food alld Agricul-
ture (Shri C. Subramaniaml: (a) Six 
modern rice mills are being set up for 
a pilot study and evaluation pro-
.gramme. Out of these onl? mill is 
being set up in the public sector at 
Bikramganj in Shahabad Distt. of 
Bihar and the remaining mills are in 
the cooperative sector. The imported 
items of equipment in re~ e t of all 
·the six mills have rea h~ the res-
pective sites. The mills at Thrivarur 
(Madras) and Mandya (Mysore) have 
already been installed and trial run-
ning is in progress. The work relating 
to the provision of modern facilities 
such as parboiling unit, dryer and 
silos for the mills is also in progress. 
The mill at Burdwan (West Bengal) 
has also been installed and the trial 
running is to start shortly. The con-
struction of the mill building is in 
progress in the case of the remaining 
three mills at Raipur (Madhya Pra-
desh), Tadepalligudem (Andhra Pra-
desh) and Bikramganj (Bihar). The 
'mill building at Raipur is almost com-
plete and the installation of machinery 
is to start shortly. 

(b) All the mills are expected to 
start functioning by December, 1965. 
"Except for silos, alI modem facilities 
will .also be provided to these mills by 
that time. 

'11nloadinr of Food Ships at Bombay 
Port 

.169. Shri Baswant: Will the Minis-
"ter of Food and Agriculture be pleas-

ed to state: 

(a) whether any scheme for the 
'mechanised unloading of food grains 
vessels at Bombay Port is under con-
sideration; 

(b) if so, the number of workers 
who will thus be rendered unemploy-

ed; and 

(C) whether any scheme reg~r ing 
their employment is under consldera-

tioa' 

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) For 
the last few years, imported wheat 
has been receiVed at Bombay Port 
mostly in grain tankers. As grain 
cannot be discharged manually from 
such vessels, pneumatic discharging 
machines have been used for grain 
discharge for many years. No other 
scheme for mechanisation has been 
finalised. Rice continues to bE: receiv-
ed in bags in dry cargo vessels and is 
unloaded through manual labour. 

(b) and (c). Do not arise. 
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1431 Written Answers BHADRA 2, 1887 (SAKA) Written Answers 1432 

Cost of Weeding by Human Labour 

*171. Shri Sivamurthi Swamy: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether Government have com-
pared the comparative cost of remov-
ing weeds by human labour vis-a-vis 
the use of weedicides; an:l 

(b) if the latter is cheaper, the 
steps taken to popularise lhe same and 
the weedicides which have been re-
!ommended to the cultivators? 

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes, 
Sir. 

(b) Chemical control is about half 
as cheap as weeding by hand. Various 
herbicides like 2, 4-D, MCPA, MCPB, 
TCA, 3, 4-DPA (Stem-F 34) and 
Simazine are commended for the 
control of weeds in wheat, bar'ley, 
oats, peas, linseeds, sugarcane, ai~  

paddy and sorghum. The use of 
these herbicides is demonstrated by 
the extension agency. The Indian 
Council of Agricultural Research has 
taken up a pilot project covering 1000 
acres to demonstrate the use of 
various hel"bicides for the control of 
weeds in different crops. 

Private Air Compsaies 

r Shri Indrajit Gupta: 
J Shri Vasudevan Nair: 

*172. 1 Sltri Sidheshwar Prasad: 
LShri BaSappa: 

Will the Minister of Civil Aviation 
be pleased to state: 

(a) whether it has been decided to 
permit private Air Companies to 
operate scheduled air sen'ices in India; 

(b) if so, the reasons therefor; and 

(e) the routes allotted to the private 
Air Companies in this connection"? 

The Minister of Transport (Shri 
Raj Bahadur): (a) to (c). The amend-
ment made to Section 18 of the Air 
Corporations Act in 1962 empowers 
the Central Government to pennit 
private operators to operate any sche-
duled air transport service which is 
not provided by !either of the Cor-

poration or their associates. The 
amendments to the Indian Air"aft 
Rules, 1937 promulgated On 19th 
July, 1965 provide for the machinery 
and conditions by which permission 
for the operation Of scheduled air 
transport services may be granted 
to private operators. 

2. No route has so far been allotted 
to any of the private air companies. 

Production of Rice durin&, 19M-65 
Kharif Season 

(Shri P. C. Borooah: 
I Shrimati Savitri Nigam: 
I Sohri M. L. Dwivedi: 

*173 j Shri S. C. Samanta: 
. I Shri Subodh HallSda: 
I Dr. Mahadeva Prasad: 
I Shri Bacri: 
L Shri Raghunath Singh: 

Will the Minister of FOOd and Agri-
culture be pleased to refer to the reply 
given to Starred Question No .• 99 on 
the 2nd March, 1965 and state: 
(a) the latest figures re&'3rding rhe 

production of rice and other cereals 
during the last Kharil season; 
(b) how these igure~ compare with 
the correspondini fieures for the pre-
vious year; and 
(c) how far the production is likely 

to increase during the next season? 

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to 
(c). A statement is laid On the Table 
of the Sabha. 

STATEMENT 

(a) The statement below gives the pro-
duction of rice and kharif cour-e cereals 
during 1964-';5 and 1963-64 

Production oj Klw.rij cereals 
(excluding small millets) 

(Thousand tonnes) 

Crops 
Increase (+) 

1964-65 1963-64 or Decrease 
(-) 

Rice 
Jowar 
Bajra. 
Maize 
Ragi. 

TOTAL 

38,732 
9,8II 
40465 
4,558 
1,921 

36,889 (+) 
9,135 (+) 
3,734 (+) 
4,553 (+) 
1,962 (-) 

1,843 
676 
731 
5 
41 ----

(b) There has been an increase in 
the production of all these croPs, 
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except ragi, which has shown a slight 
decline. 

(c) The monsoon this year has been 
erratic so far. Kharif sowings are 
still in progress. It is rather early to 
say anything definite about .the like-
ly size of the crop in this season. 
Much will depend on the .behaviour 
Of the monsoon in the next few weeks. 
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Import of Wheat in Indian Ships 

r Shri P. R. Chakraverti: 
I Shri P. C. Borooah: 
I Shri Ra&,hunath Sin&'h: 

.177 I Shri S. C. Samanta: 
. ~ Shri Subodh llalUJda: 
I Shri M. L. Dwivedi: 
I Shri P. VeDkatuubbaiah: 
I Shri Suundra Pal SiD&,h: 
L Shri Indrajit Gupta: 

Will the Minister of Transport be 
pleased to state: 

(a) whether Government have been 
considering the possibility of import-
ing maximum quantity of foodgrlltna 
under PL 480 and other arrangement. 
with different countries through 
Indian ships; 

(b) if so, the decision taken by 
Government in the matter; and 

(c) whether any savings in the 
foreign exchange are expected? 

The Minister of Transport (Shri Raj 
Bahadur): (a) Yes, Sir. 

(b) and (c). The whole matter in-
cluding the availability of return 
cargo, the foreign exchange implica-
tions, the possible pioneering losses 
etc. is under the consideration of the 
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Government and a decision is expect-
ed to be reached after consultations 
with concerned Ministries. 
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Import of FoodgralDs 

r Shrl P. C. Borooah: 
I Shri Warior: Shri Prabhat Ear: 
Shrl M. L. DwI"'edi: 
I Shrl S. C. SlIJI!&Ilta: 

*179. ~ Shri SUboclh 1IaIIsda: 
I Shrlmati Snltrl Nigam: 
I Shrlmati Tarkeshwarj Sinha: 
I Shri Daljit Singh: 
I Shri Rameshwar Tantia: 

LOr. Mahadeva Prasad: Shri P. R. Chakraverti: 

Will the Minister ot Food aad 
Agriculture be pleased to state: 

(a) the number of ships carrying 
foodgrains from the different count-
ries which arrived in India during the 
Jast four months; 

(b) the quantity of diffel"ent food-
grains imported from each c'lt:ntry; 
and 

(c) the total quantity of foodgrains 
of different types expected from the 
various countries in 1965-66? 

The Minister of Food aad Agricul-
ture (Shri C. Subramaniam): (a) 199. 

(-b) A statement giving the requir-
ed information is appended below:-

Country of Export Quantity in 000 M. T. 

Wheat Rice Milo Total 

U.S.A. 2055·2 188·4 35·9 2279·S 
Canada 97·5 97·5 
Australia 184.0 184·0 
Burma £6. I 86. I 
Thailand 51.6 51.6 
Cambodia 12.. I 12. I 
U.A.R •. 8.6 8.6 
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(c) As agreements with the coun-
tries concerned for imports have not 
yet been finalised, it is not possible, 
at this stage, to give an estimate of 
the quantities to be imported from 
each country. 

Road Bridces on Weill Coast Road 

"9 J Shri A. V. Bachavan: 
. L Shri Pottekkatt: 

Will the Minister of TraDliport be 
pleased to state: 

(a) the progress made in the con-
struction of road bridges at Kallai, 
and Koduvally (TeIlicherry) On the 
West Coast Road; 

(b) the reasons for the delay in 
constructing these bridges; and 

(c) when these works will be com-
pleted? 

The Deputy Minister 'In the Minis-
try of Transport (Shri Mohiuddin): 
(a) to (c). A statement is placed on 
the Table of the House. [Placed in 
Library. See LT-4595/65]. 

Central Fisheries Institute, Ernakulam 

490. Shri Ram Barkh Tadav: Will 
the Minister of Food and Acriculture 
be pleased to state: 

(a) whether the Central Fisheries 
Institute, Ernakulam (Kerala) has dis-
covered a rare marine animal in the 
South-West coast of India; and 

(b) if so, the details of the dis-
covery and its authenticity? 

The Deputy Minister in the Minis-
try of Food and Acricultnre (Shri D. 
R. Chavan): (a) Yes. 

(b) Specimens of 'Pogonophora 
which occupies an interesting position 
as a separate phylum in the animal 
kingdom, have been e t~ for the 
first time from the south-west coast 
of India by Dr. E. G. Silas of the 
Central Marine Fisheries Research 
Institute. This was done in the course 
of regular oceanographic investiga-

tions in relation to fisheries conducted 
on board R. V. Varuna of the Indo-
Norwegian Project. 

This interesting discovery by the 
Indian Fisheries scientist was from 
the Indian continental shelf area from 
a depth of 200 to 340 metres. The 
Russian Scientist Professor A. V. 
'Ivanov had ·recorded the existence of 
Pogonophora belonging to the genus 
Diplobrachia in the course of the 
cruises Of R. V. Vitiyaz in the Indian 
Ocean. 

Pogonophora are tobiculous animals 
inhabiting soft mud usually on the· 
slopes of the continental shelves and 
adjacent deep trenches. Most .of the 
species are known from very deep 
waters upto '9050 metres. The tubes 
collected from off the coast of India 
are upto 54 cms. long, chitinous, more 
or less transparent showing traces 
of annulations. Only one animal, is. 
found in a tube placed in the echino-
derm chordate stem (Deuteroatomia). 
This marine animal is of special inte-
rest on account Of the absence of ali-
mentary canal and its capacity to 
assimilate suspended organic matter 
over the bottom by a process of filtra-
tion. 

The extremely patchy distribution 
of Pogonophora is mainly on account 
of their not having mobile Or free-
swimming stages in the life-history .. 
There may be some association bet-
ween the great abundance of Pogono-
phora in some areas and an imbalance 
in the production cycle of ,plankton in 
the waters above caused by upwelling 
with consequent organic enrichment 
of bottom deposits. On the west 
coast of India, areas of upwelling are 
known during certain seasons, and it 
is likely that these areas may sus-
tain populations of Pogonophora at 
the bottom. 

Professor Ivanov of Leningrad Uni-
versity, U.S.S.R., was awarded the 
Lenin Prize for his work on Pogono-
phora in 1961. 
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New Bridges in Quilon District 

491. 8hri A. K. Gopalan: Will the 
Minister of Transport be pleased to 
state: 

(a) when the construction of the 
Xannetti Bridge in Quilon District on 
the National Highway will be com-
pleted; 

(b) whether there is a proposal to 
'Construct new bridges at N eendakara 
and Kkora; and 

(c) if so, when their construction 
·will start? 

The Deputy Minister in the Minis-
try of Transport (8hri Mohiuddin): 
(a) The name of the bridge is Kan-
nettil Bridge. The construction of 
this bridge is expected to be complet-
ed by the end of March, 1966; 

(b) and (c). The plans and estimate 
for the Neendakara bridge have al-
ready been sanctioned, and the work 
has also been awarded on contract. 
Its construction is to commence 
shortly. 

The available records do not indi-
cate any place known as Kkora on 
National Highway 47 in the Quilon 
District. No proposal for the cons-
truction of any new hridge at a place 
named Kkora has been received from 
the State Government. 

Kunnathur Bridge in Quilon District 

492. 8hri A. K. Gopalan: Will the 
Minister of Transport be pleased to 
state: 

(a) whether it is a fact that the 
construction work of the Kunnathur 
Bridge was stopped for four years 
'after finishing one-third of the work; 

(b) if so, reason therefor, and 

(c) when the work will be com-
pleted? 

The Deputy Minister in the Minis-
try of Transpnrt (8hri Mohiuddinl: 
(a) to (c). The proposed bridge at 
Kunnathur is a State project. The 
'Government of Kerala are, therefore, 
'primarily concerned with this project. 

They have intimated that the work 
of constructing a bridge at Kunnathur 
was awarded to a contractor in 1957. 
He however, expired on the 16th 
August 1961 before completing the 
work. Works costing about 
Rs. 2)17,000/- were completed by him. 
The balance works had to be arrang-
ed for afresh after closing the accounts 
of the deceased contractor. The 
works were awarded to another agency 
on the 17th April 1963. The con-
struction of the bridge is now in pro-
gress and is expected to be complet-
ed before the end of 1965. 

Chettuva Bridge in Kerala State 

493. 8hri A. K. Gopalan: Will the 
Minister of Transport be pleased to 
state: 

(a) whether Government propose to 
construct Cbettuva Bridge cn the 
Goast-al Highway in Trichur District, 
Kerala; 

(b) if so, when the work will com-
mence; 

(c) whether the work i~ being in-
cluded in the Fourth FiVe Year Plan; 
and 

(d) if not, why? 

The Deputy Minister in the Minis-
try of Transport (8hri Mohiuddin): 
(a) to (d). The Construction of 
Chettuvaye (not Chettuva) bridge is 
a part of the scheme for the exten-
sion of the West Coast Road from 
Feroke to Ernakulam. The work of 
forming the section of the road from 
Ernakulam to Chaughat, in which the 
bridge is situated, is included in the 
Fourth Five Year Plan proposals of 
the State Government. It is not 
possible to state at present whether 
the scheme will ultimately be cover-
ed by the Fourth Plan and if so, when 
the work will commence. A decision 
"an be taken after the allocation for 
the road sector in the 4th Plan is 
finalised. 
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494. SJu-i A. K. G3)llhn: Wi!! t"e 
-Minister of TraJllU)Ort be pleased to 
·.state: 

(a) whether it is a fact that Gov-
ernment have stopped the construc-
·tion of Kannara-Thappumkadav Road 
in Trichur District Kerala; 

(b) if so, the reasons therefor; 

(c) whether Government pro-
-pose to take up this work; and 

(d) if so, when? 

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin) : 
(a) to (d). The Kannara-Thoppam-
kadav road is a village road in the 
Trichur District of the Kerala State 
and its improvement is primarily the 
responsibility of the Government of 
Kerala. They have intimated that the 
w'Ork is not included in the State 
Government's budget for 1965-66. It 
has therefore not been possible for 
·them to sanction the estimate for the 
improvement of this road. 

Karuvankad-Pullankandam Road, 
Kerala 

495. Shri A. I. GOP\llan: Will the 
.Minister of TrIlDSJlOrl ·be pleased to 
state: 

(a) whether Government have stop-
-ped tile constructi'On work of Karu-
vankad-Pullankandam Road in Tri-
·chur District, Kerala; 

(b) if so, the reasons therefor; 

(C) whether Government propose 
'to take up this work; and 

(d) if so, when? 

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): 
(a) to (d). The Karuvankad-Pullan-
kandam road is a State Road Project. 
The Government of Kerala are, there-
fore, primarily concerned in the mat-
ter. The information is being collect-
ed from the State Government and 
will be laid on the Table of the Sabha 
in due course. 

"!I46(Ai)LSD-3. 

~4  Air Service 

t96. Shri A. V. Bagbavan: Will the 
Minister 'Of CiviJ A viatio.n be pleased 
to state: 

(a) whether there is any proposal 
to operate viscount service from 
Madras to Colombo via Trichinapoly; 
and 

(b) if so, the decision laken in the 
matter? 

The Minister of Transport 
Raj Bahadur): (a) No, Sir. 

(b) Does not arise. 

Research Project 

(Shri 

497. Shri Bam Harkh Yadav: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether the various Constituent 
Boards of the Indian Council of Agri-
culturaI Research at the reeent meet-
ings recommended several Research 
Projects for investigation; nnd 

(b) if 60, the details thereof? 

The Deputy Minister in the MiDis-
try of Food and Agricnlture (Shri 
ShahDawaz Khan): (a) Yes, in addi-
tion to recommending extension of a 
number 'Of Research Projects already 
in operation. 

(b) A list of the projects is placed 
on the Table of the House. [Placed 
in Library. See LT-4596/65]. 

Construction of Hospital under Em-
ployees' State Insurance Scheme 

iB. Delhi 

498. Shri Ram Harkh Yadav: Will 
the Minister Of Sooia1 Security be 

pleased to state: 

(a) whether Government l>ropose to 
aet up a big hospital in the Capital 
under the Employees' State Insurance 
Corporation; 

(b) if so, the detans of the scheme; 
and 

(el the 
thereon? 

estimated expenditure 
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): 
·(a) It is proposed to construct two 
·Employees' State InsuranCe Hospitals, 
one General Hospital and one T.B. 
Hospital, in Delhi. 

(b) The General Hospital will have 
620 beds, and the T.B. Hospital 304. 
The hospitals with staff quarters will 
be constructed On land measuring 151 
Bighas 15 Biswas in Village Basaida-
rapur, Najafgarh Road, New Delhi. 

(c) Rs. 2.39 ~ res  including cost 
of land. 

Device to Measure Noise of a Vehicle 

J Shri Ram Barth Yadav: 
411!. L Shri Raghunath SiDCh: 

Will the Minister of Transport be 
pleased to state: 

(a) whether Government have 
devised a new method of measuring 
noise of the vehicles to help the traffic 
authorities; and 

(b) if so, whether the new device 
has been given any trial? 

The Minister of Transport (Shri 
Raj Bahadur): (a) and (b). No neW 
method has been devised to measure 
the noise of motor vehicles. However, 
the Indian Standards InstitutiOn have 
recently published a standard on the 
methods of measureml!nt of the noise 
made by such vehicles. 

Government Standing Counsel in 
State HiP Courts 

rShri Ram Barth Yadav: 
SOl J Shri D .. D. Mantri: 
.  I ShrI R. Baroa: 
l Shri Basumatari: 

Will the Minister of Law be ease ~ 

to state: 

(a) whether it is a fact that Gov-
ernment have decided to appoint its 
own Standing Counsel in State High 
Courts; 

(b) whether it i. also a fact that 
Government have decided to open a 
branch of the Ministry of Law in 
Madras to better serve the Southern 
States; and 

(c) if so, the reasons therefor, and 
the approximate expenditure involv-
ed therein? 

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): 
(a) The Central Government have de-
cided to appoint its own Standing 
Counsel in those State High Courts 
where the work justifies. 

(b) and (c). A proposal for the 
l!stablishment Of a Branch Secretariat 
of the Ministry of Law (Department 
of Legal Affairs) at Madras is under 
consideration. 

Bahadurgarh-Central Secretariat, New 
Delhi bus service 

501. Shri Jagdev Singh Siddhanti: 
Will the Minister of Transport be 
pleased to refer to the reply .given to 
Unstarred Question No. 3403 on the 
llth May. 1965 regarding the introduc_ 
tion of a direct bus service from 
Bahadurgarh to the Central S""'1'e-
tariat, New Delhi and state the pro-
gress since made in the matter? 

The Minister of Transport (Shri Raj 
Bahadur): The State Transport Autho-
rity, Delhi received an objection from 
the Delhi Transport Undertaking 
against private operators who had 
applied to run direct services on the 
Bahadurgarh-Central Secretariat 
route. The S.T.A. rejected the appli-
cation Of private operators for run-
ning direct services on the Bahadur-
garh-Central Secretariat route after 
considering the objection of the D.T.U. 
that the proposed diversion wc>uld 
amount to opening a new route and 
that this could not be allowed as the 
D.T.U. was plying its services upto 
the horder on this route. The matter 
was therefore taken up in a sub-
se ~ent inter-State meeting between 
Punjab and Delhi Authorities. The 
Punjab Authorities did not, however, 
agree to aliow the Delhi Transport 
Undertaking to extend its services ~ 

the two-mile stretch between Delhi 
border and Bahadurgarh. In connec-
tion with the recent Delhi-Punjab set-
tlement regarding bus route mileage, 
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however, the Secretary, Regional 
Transport 'Authority, Ambala has 
agreed to allow Delhi Transport 
Undertaking to ply its services on the 
two ~ e str~t h in case it was adjust-
ed agamst mIleage due to Delhi in ful_ 
filment of old agreements. 

I The representative of the D.T.U. 
a ~ agreed to introduce services on 
~h s route and steps will be taken to 
~ue permit to D.T.U. fOr a direct ser-
vIce as soon as necessary clarification 
a ~ concurrence of the Punjab autho-
rItIes aTe ,conveyed to Delhi. 

Calcutta-Dibrugarh River Route 

502. Shri P. C. Borooah: Will the 
Minister of Transport be ,pleased to 
state: 

(a) whether the Working Group 
stu in~ the problems of conservancy 
of the river route from Calcutta to 
Dibrugarh has submitted its report; 

(b) if so, the main recommenda-
tions made therein; 

(c) the cost of the scheme; and 

(d) whether Government have 
approved the Scheme? 

The Minister Of Transport (Shri Raj 
Bahadur): (a) Yes. 

(b) and (c). The recommendations 
of the Group cover the measures to 'be 
a~rie  out for the conservancy of 
thIS route. The measures include pur-
chase of additional equtpment for 
river conservancy in Assam and 
acquisition of capital equipment for 
the conservancy of the Sunderbans 
route. The Scheme is, according to 
the Group, estimated to cost Rs. 80.50 
lakhs for the capital equipment for 
Sunderbans area and Rs. 110 lakhs 
for the Assam region. In addition, 
there will be an annual recurring ex-
penditure of Rs. 20.08 lakhs and 
Rs. 44.66 lakhs for the Sunderbans 
and Assam regions respectively. 

(d) The recommendations of the 
Group are under Government'; con-
sideration. 

Loans to Cultivators 

503. Shri A. N. VidyalaBkar: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) the provision made for advanc-
ing loans to the cultivators in the 
Third Five Year Plan; 

(b) the amount actually utilised up 
to the end of 1964-65; 

(c) the reasons for the low utilisa-
tion and the steps being taken to 
utilise the allocations; 

(d) whether Government are aware 
that the rules for advancing loans to 
the agriculturists are stingy and the 
procedure is complicated which act 
as a disincentive; and 

(e) if so, the steps Government pro-
poses to improve this position? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl 
Shahnawaz Khan): (a) to (cl. No 
separate provision is made in the 
Central Budget for advanCing loans 
to the cultivators. Allocations of 
financial outlay have been made in 
the 3rd Five Year Plan by the Plan-
ning Commission for various pro-
grammes of development under the 
State Plans and within the allocations 
so made, the State Governments are 
implementing different types of 
schemes, a number of which involve 
financial assistance to the cultivators 
both as loans and subsidies. The Gov_ 
ernment of India on their .part pro-
vide technical and financial assistance 
to the State Governments under broad 
programmes of development in the 
State Plans. 

(d) and (e). Loans to cultivators are 
advanced by State Governments/U.T.s 
in accordance with the rules framed 
by them. State Governrnents/U.T. 
Administrations take steps to ensure 
that there are no procedural delays 
and complkations in sanctioning and 
disbursement of such loans to the 
agriculturists. The State Govern-
ments have 'been advised to consider 
the feasibility of fixing a target date 
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for considering applications for tac-
cavi loans from cultivators and also 
set time limits for processing these 
applications at successive stljgel!. so 
that the cultivators are in a Position 
to get the loans in cash or kind in 
good time. 

504. ~ ~  J(o ~ r u ! 1  'fin' 
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DevelopmeBt of Goa as a Tourist 
Centre 

506. Shri P. C. Borooah: Will the 
Minister of Transport be pleased to 
refer to the reply given to Starred 
Question No. 218 on the 2nd March, 
1965 and state: 

(a) the salient features of the 
scheme for the Development of Goa 
as a tourist Centre; 

(b) its estimated cost; and 

(c) the action taken in this behalf 
so far? 

The Minister of Transport (Shri Raj 
Bahadur): (a) The salient features of 
the scheme for development of Goa as 
a tourist Centre are as follOWS: 

(i) Construction of tourist hos-
tels. cottages and Rest Houses at 
selected spots. 
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(ii) Creation of facilities for 
boating, sailing, cruising and 
swiinfuing. 

(iii) Integrated Development of 
Dona Paula and Old Goa. 

(iv) Development of Calangute. 

(v) construction of roads of 
touristic importance. 

(vi) Improvement of other 
places of touristic importance. 

These schemes are being imple-
mented under the Third Five Year 
Plan for the development of tourism. 

(b) Rs. 39.20 lakhs. 

(c) Some of the schemes are near-
ing completion: 

(i) Seven 
hostel. 

storeyed tourist 

(ij) A 20-room Tourist Bunga-
low with Restaurant at the Calan-
gute beach. 

(iii) Six roads leading to the 
famous temples had been improv-
ed and asphalted. 

(iv) Two coaches have been 
purchased and are being used tor 
conducted sight-seeing tours. 

(v) Two speed boats had been 
purchased for cruises. 

(vi) Cloak rooms with showers 
and lockers, had been constructed 
at the Calangu1e beach, Colva 
beach and Gaspar Dias beach. 

(vii) Initial action is being taken 
on the schemes for the integrated 
development of the area between 
Dona Paula and Old Goa etc. 

Reclamation 01 Waste LaIuJs 

507. Shri A. N. Vidyalankar: wm the 
Minister of FOOd and Agriculture be 
pleased to state: 

(a) whether any detailed assess-
ment has been made reguding the 
:fulfilment of the programme for re-

clamatlll!i bf waste iands fer agricul-
ture during tlie Third Five Year Plan 
period; 

(b) if so, the State-wise, position in 
respect of the same and how does it 
compare the targets laid down; 

(c) whether any assessment for the 
Fourth Five Year Plan has been made 
for fixing the targets and for estimat-
ing the requirements Of tractors and 
other equipment, trained personnel 
and other such requirements; and 

(d) if so, the broad outlines there-
of? 

The Deputy Minister in the Ministry 
of FoOd and Agriculture (Shri Shah 
Nawaz Khan): (a) and (b). Yes. A 
statement is placed on the" Table of the 
House. [Placed in Librar'y. See LT-
4598/65] 

(c) and (d). Approximately three 
million acres is proposed to be re-
claimed during the Fourth Plan 
period. The requirements in respect 
of tractors and other equipment, 
trained personnel etc. are being as-
sessed in consultation with the State 
Governments. 

Co-operative Societies 

5" J Shri P. R. Chakraverti: 
• "\. Sluimati Savitri Nipm: 

Will the Minister of Commnnlty 
Development and Co-operation be 
pleased to state: 

(a) whefher the Mirdba Commi(:ce 
has submitted its Report regarding 
the efficient functioning of the Co-
operative Societies; 

(b) how far the interests of the 
weaker elements in the Society have 
been soucht to be nfeguarded 
through the re-organisation of the Co-
operatiVe Societies so that Co-opera-
tion does not become an instrument of 
e:ltploitation; and 

(c) whether the Committee had 
been requested to prescribe practical 
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norms for different categories of 
societies and, if so, what are their 
specific recommendations in this 
regard? 

The Deputy Minister in the Ministry 
of Community Development and Co-
operation (Shri B. S. MUl'tlly): (a) 
The Committee has not yet submitted 
its report. It has, however, given in 
advance a summary of its conclusions 
and recommendations, a COPy of which 
was laid on the Table of the House 
on 17th August, 1965, in reply to 
Unstarred Question No. 89. 

(b) Recognising that the coopera-
tive movement offers an organisation 
most suitable to protect the small 
man from exploitation by the power-
ful and the rich, the Committee has 
suggested some broad principles and 
criteria of genuineness for co-opera-
tive societies, so that co-operation 
does not become an instrument of 
exploitation. 

(c) One of the terms of reference 
of the Committee was as under; 

"To lay down standards and cri-
teria by which the genuineness of 
co-operative societies of various 
types may be judged and to sug-
gest measures for weeding out 
non-genuine societies and pre-
venting their registration." 

The recommendations of the Com-
mittee in this regard are contained in 
paragraphs 11 to 20 of the Summary 
of its conclusions and recommenda-
tions mentioned in reply to part (a) 
above. 
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'Restrictions on Purchase of Wheat 

r Shri Yampa! Singh: 
511. ~ Shri Hukam Chand 
L Kachhavaiya: 

Will the Minister of Food aad 
,Aviculture be pleased to state: 

(a) whether the Civil Supplies De-
'partment of the Delhi Administration 
have issued an order under which 
residents of colonies across the 
J"amuna cannot buy more than 10 
kilograms of wheat at a time; 

(b) if so, whether the permission 
of the Central Government was 
·sought; and 

(0) the reasons which led to the 
promulgation of the order? 

The Deputy Minister of Food and 
Agriculture (Shri D. R. Chavan): (a) 
Yes Sir. The Delhi Administration 
issu~  an order in May, 1965 prohibit-
ing retail licensees within the juris-
-diction of Shahdara and Gandhinagar 
Police Stations from selling more 
than 10 kilograms of indigenous wheat 
-on anyone day to 'a consumer. 

(b) No, Sir. The Delhi Administra-
tion is competent to issue such an 
order. 

(c) The order was issued in order 
10 regulate the procurement and sale 
of indigenous wheat in the areas 
referred to above and to prevent 
JllIluggling outside Delhl 

Credit to Agriculturists 

( Shri Yashpal Singh: 

J Shri D. C. Sharma: Shri R. S. Pandey: 
512., Shrl Vishwa Nath Pandey: 
I Shri H. C. Hetia: 
L Shrl Surendra Pal SiIljrh: 

Will the Minister of Community 
Development and Co-operation be 
pleased to state: 

(a) whether Government have 
drawn up a comprehensive ;;lro!p"Bm-
me to provide agricultural credit to 
70 per cent of the cultivators by the 
end Of the Fourth Five Year Plan; 
and 

(b) if so, the details of the pro-
gramme? 

The Deputy Minister in the Minis-
try of Community Development and 
Co-operation (Shri B. S. Murthy): (a) 
and (b). On the basis of the recom-
mendations made by the Central 
Working Group on Co-operation for 
the 4th Plan, it is tentatively propos-
ed that primary agricultural credit 
societies should Cover by the end of 
the 4th Plan about 70 per cent of the 
agricultural population for the coun-
try as a whole and disburse about 
Rs. 650 crores of short and medium 
tenn credit for production during 
the last year of the plan. The State 
Governments are now formulating 
their detailed plans in the light of 
local conditions, in conSUltation with 
the cooperative institutions for rais-
ing the necessary resources. The 
final programme will emerge when all 
the state plans are finalised. 

Jabalpur Aerodrome 

3 J Shri Vidya Charan Shukla: 
51 . L Shri R. S. Pandey: 

Will the Minister of Civil AviatieB 
be pleased to refer to reply given to 
Starred Question No. 474 on the 16th 
March, 1965 and state the proer-
since made in the strengthenini of 
the runway at J"abalpur aerodrome? 

The Minister of TranSPOrt (Shrl 
Raj Babadur): The estimate for re-
grading, strengthening and cxtendini 
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the runway at Jabalpur has been pre-
pared and is being processed. 

Scooter-Rickshaws in Delhi 

51 f Shri R. S. Pande,.: 
!II. 1. Shrlmatl Savitri Nipm: 

Will the Minister of Transport be 
pleased to sta le: 

(a) whether a large number of 
complaints have been received from 
the public against the Scooter-
rickshaw drivers for over-charging of 
fares in Delhi; 

(b) whether there is any proposal 
under consideration to fix fare-metres 
on the scooter-rickshaws; and 

(c) if so, the steps taken in this 
regard? 

The Minister of Transport (Shri 
Raj Bahadur): (a) Yes. 

(b) Yes. 
(c) Messrs. International Instru-

ments Ltd., Bangalore had offered a 
fare-meter costing about Rs. 250. This 
meter was tested in the National Phy-
sical Laboratory, New Delhi, which 
asked the firm to incorporate a few 
modifications in the meter. The firm 
have since sent a modified version of 
the meter to the said laboratory for 
re-checking. A report from the 
National Physical Laboratory is await-
ed. 

Coaventlon of Heteliers, restauraten1'll 
at Srlllllgar 

515. Shri Hem Barna: Will the 
Minister of TranSPOrt be pleased to 
refer to the reply to Unstarred Ques-
tion No. 3038 on the 4th May, 1965, 
and state the reaction of the Govern-
ment to the suggestion made at 
the convention of hoteliers, restau-
ran tiers and travel agents held in 
Srinagar during April 1965 that a 
high-power Board be formed to cut 
out procedural delays that impede the 
development of the Industry? 

'l'IIe Minister of Transport (Shri 
Raj Bahadar): Government have al-
ready set up a Coordination Com-
mittee of Secretaries of Ministries 

whose activities impinge on tourism. 
This C-ommittee meets periodically to' 
consider various problems· pertaining. 
to tourism and the travel trade. For 
the time being, it is not considered 
necessary to set up a Board of Central 
Ministers fOr this purpose. 

Air Services to East African CODntrirs. 

r Shri Surenua Pal Singh: 
I Shrl Yashpal Slagh: 

516. i Shri Shree Narayan Das: 
I Shrimati Savitri Nigam: 
L Shri R. S. Pandey: 

Will the Minister of Civil Aviation. 
be pleased to state: 

(a) whether it is a fact timt an 
Il"Idian Delegation headed bv the 
Minister of Civil Aviation visited the 
East African countries in the middle 
af May, 1965 with a view to regulat-
ing traffic rights connected with air 
services between India and the three 
East African countries Kenya, Uganda 
and Tanzania; and 

(b) if so, the outcome of the talks 
held with the Governments of the said 
three countries? 

The Minister of Transport (Shri 
Raj Bahadar): (a) Yes, Sir. 

(b) The texts of Agreements relat-
ing to Air Services between the Gov-
ernment of India On the one hand· 
and the Governments of Kenya, 
Uganda and Tanzania on the other 
were drawn up and initialled by the 
Leaders of Indian and East African 
Delegations. The Agreements will 
come into force after these nave been 
signed and ratified by the respective· 
Governments. 

Cochin Shipyard 
517. Shri Surendra Pill Singh: Will 

the Minister of Transport be pleased 
to state the number of delegations· 
which visited Japan in connection 
with the Co chin Shipyard Project, 
their period of visits and the ex-
penditure incurred tb/!reon? 

The Minister of Transport (Shri· 
Raj Bahador): During the last 6 years 
that we have been negotiating for 
foreign collaboration relating to Sec-
ond Shipyard Project, three delega-
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tions have visited Japan in connection 
with the Cochin Shipyard Project. 
The period of their stay are as 
follows:-

First visit (1962 )-7 days 
Second visit [i964)-9 days 
Third visit (1965) 8 days. 

Information about the tolal expendi-
ture incurred on -aIT These visits is 
.being .collected and will be placed on 
the table of the House in due course. 

Welfare of Backward Classes 

r Shri Rameshwar Tantia: 
518. ~ Shri S. C. Samanta: 

/ l Shri Subodh Hansda: 

Will the Minister of Social Security 
be pleased to refer to the reply 
given to Unstarred Question No. 194 
on the 23rd February, 1965 and state: 

(a) whether the proposal to tuke 
up suitable steps to further ensure 
the implementation of the schemes for 
the welfare Of the backward classes 
has since been considered by Govern-
ment; 

(b) if so, the salient features 
lhereof: and 

(c) when the proposal is likely to 
be implemented? 

The Deputy Minister ill the Depart: 
ment of Social Security (Slirbnat, 
Chandrasekhar): (a) to (c). 'The pro-
posals are stilI under examination. 

Central bstitute of Horticulture 

r Shri Rameshwar Tantia: 
J Shri S. C. Samuta: 

519. I Shri Subodh Hallsda: 
L Shri Vishwa Nath Pandey: 

Will the Minister of Food ad Agri-
eulture be pleased to refer to the 
reply given to Unstarred Question 
No. 500 on the 2nd March, 1965 and 
state: 

(a) whether Government have con-
sidered the proposal to set up a Cen-
tral Institute of Horticulture; 

(b) if so, wilen it is likely to be set 
up; and 

(c) the main outlines of the pro-
posed Institute? 

The Deputy MiIlister iD the MiDis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) to (c). A pro-
posal to set up an Institute of 1forti-
culture under the control of the 
Indian Council of Agricultural Re-
search at Hessaraghatta (Mysore 
State) is still under consideration. 

National Council of Applied 
Economic Research 

520. Shri Rameshwar Tantia: Will 
the Minister of Food and Agriculture 
be pleased to refer to the reply given 
to Starred Question No. 528' on the 
23rd March, 1965, and state: 

(a) whether the report of th~ 
National Council of Applied Econo-
mic Research regarding the :Itiliza-
tion of fertilizer; by the farmer has 
since Ibeen considered by Goverll-
ment; 

(b) if so the action taken by Gov-
ernment thereon; and 

(c) if not, the reasons for the delay! 

The Deputy MiDister iD the MiDis-
try of FOOd and Agriculture (Shri 
Shahnawaz Khan):-(a) to (c). The 
problems relating to distribution, 
pricing, promotion and' other aspects 
of increasing the consumption of fer-
tilisers are under study by an Expert 
Committee constituted by Govern-
ment which is expected to submit its 
report by the end of August, 1965.' 
The suggestions conlr.iined in tne re-
port of the National Council of Ap-
plied Economic Research will also ·be 
examined along with the Report of 
the Committee. 

Agro-Industrial CorpOration 

521. Shri Rameshwar Tantia: Will 
the Minister of Food eo Agriculture 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment haVe agreed to increase its 
share capital participation in the 
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Agro-Industrial Corporation {rom 25 
to 50 per cent where it is not possi-
ble to raise sufficient funds from pri-
vate sources; 

(b) if so, whether it is also a fact 
that the Punjab and Andhra Pradesh 
Governments have represented ~ gainst 

-the Government's decision; 

(c) if so, the reasons advanced by 
these two State Governments; and 

(d) the places where the Agro-
Industrial Corporations are likely to 
be set up? 

The Deputy Minister in the Mblis-
1ry of FOOd and Agriculture (Shri 
Shahnawaz Khan): (a) Yes. 

(b) No such representation has been 
:received. 

(c) Does not arise. 

(d) It was proposed that, to begin 
with Agro-Industrial Corporations 
should be set up in Ahdnra Pradesh, 
"Madras, Maharashtra and Punjab. The 
Governments of Bihar, Madhya Pra-
desh and Uttar Pradesh have shown 
interest in setting up Agro-Industri'lll 
Corporations, and their' detailed pro-
posals will be considered when recei-
-ved. 

I.A.C. Oftices Abroad 

r Shri S. C. Samanta: 
522. ~ 8hri Rameshwar Tantia: 
L Shri Snbodh Hansda: 

Will the Minister of Civil Aviation 
be pleased to refer to the reply given 
to Unstarred Question No. 481 On the 
2nd March, 1965 and state: 

(a) wilether the Indian Airlines 
Corporation's prOposal to open Sales 
Reservations Offices in some import-
tant places abroad has been consi-
dered by Government; 

(b) if so, where these Offices are 
likely 'to -be located; and 

(c) the purpose of opening thelle 
offices? 

The Minister of Transport (Sbrl Rill 
Bahadar): (a) to (c). It has been de-

cided not to pursue the matter for the 
present. 

Joint Programme to Develop ToarislD 
betwee. India, Thailand, Malaysia 

523. 

and Ceylon 

r Shrimati Tarkeshwari 
J Sinha: 
l Shri M. K. Krishna: 
L Shri Raghuuth Siagh: 

Will the Minister of TranSJ)Ort be 
pleaSed to state: 

(a) whether any joint programme 
to develop tourism between India, 
Thailand, Malaysia and Ceylon has 
been formulated; and 

(b) if so, the salient features there-
of? 

The Minister of Transport (Shri 
Raj Bahadur): (a) and (b). Tourists 
come to India and other countries of 
South Asia maifily from U.S.A., Euro-
pe, Australia and Japan etc. The 
proposal is to organise publicity 
jointly in areas from where tourists 
mainly come; tlie seconaary idea is to 
attract to India tourists from neigh-
bouring countries like Thailand, 
Malaysia etc. 

The proposals are yet under con-
sidemtion. Discussions with concern-
ed Governments will have to be held 
before final decisions are taKen. 

Coehin-Aroor National Highway ill 
Kera!a 

r Shri Pottekkatt: 
524. ~ Shri A. V. Raghavan: 
L Shri Kappen: 

Will the Minister of Transport be 
pleased to state: 

(a> whether there is any proposal 
to build a new road from Cochin to 
Aroor on National Highway No. 47 in 
Kerala; 

(b) if so, wnether the sUTvey and 
the alignment hal been completed; 
and 

(c) when the work will commence? 

The Depaty Minister In die Minis-
try of Transport (Shri Mohiaddin>: 
(a) Yes. But this proposal ii linked 
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with that of a new crossing over the 
Ernakulam Channel to meet tne needs 
()f the Cochin Port, the Navy and the 
Ship Building Yoard. 

(b ) No. The proposal is still under 
examination. 

(c) It will take about a year to de-
dde what would be the best solution 
()f the problem. 

Training Ship "Dulferin" 

r Shri A. V. Raghavan: 
525. ~ Shri PottekkaU: 

L Sltl"i Kappen: 
Will the Minister of Transport be 
pleased to state: 

(a) whether there is any proposal 
to replace the Mercantile Marine 
Traininj1 ship ''Dufferin''; 

(b) if so, the estimated cost of re-
placing the ship; and 

(c) the number of years the "Dutre-
rin" had been on commission? 

The Minister of Transport (Shri 
Raj Bahadur): (a) Yes, Sir. 

(b) The estimated cost is being 
worked out in consultation with ihe 
Moazagon Dock Ltd., Bombay. 

(c) The "Dufferin" built in 1904, 
has been in commission as a Training 
Ship since 1927, i.e. for about 38 years. 

Fruit-cum-Research Stati ... in V.P. 

526. Shri Vishwa Nath Pandey: Will 
the Minister of Food aDd Apiculture 
be pleased to state: 

(a) whether the GovernmE'.nt of 
Uttar Pradesh have sllbmittc.-d any 
proposal to start an experimental 
fruit-cum-research station in UUar 
Pradesh; and 

(b) if so, the assistance given by the 
'Central Government for this scheme? 

The Deputy MInister of Agriculture 
{Shri Shahnawaz Khan): (a) No. 

(b) Does not arise. 

Denlopmellt of Horticulture in U.P. 

527. Shri Vishwa Nath Pandey: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) the amount of subsidy and grant 
sanctioned and given to the Govern-
ment of Uttar Pradesh for the deve-
lopment of 'Horticulture' during 
1964-65; and 

(b) the amount proposed to be 
granted to ithe State for the sll.me 
purpose during 1965-661 

-The Deputy Minister of Agriculture 
(Shri Shahnawaz Khan): (a) As 
gronts are sanctioned for the Heads 
of Development as a whole, and not 
for individual sche-mes, the precise 
figure for the grant sanctioned for the 
development of horticulture is not 
available. It is, however, estimated 
that, On the basis of expenifiture in-
curred by fhe Government of U.P. on 
schemes for development of horticul-
ture, a grant of Rs. 7.499 lakhs will 
be adjusted. 

(b) Rs. 14·411 lakhs. 

Slltlej Canalization Project 

528. Shri Vishwa Nath Pandey: 
Will the Minister of Food and Agri-
culture be e~  to stat<!: 

(a) whether it is a fact that a Com-
mittee consisting of Officers 'Jf the 
Centre and States concerned has been 
appointed to examine the e~ n i  

soundness and feasibility of the Sutlej 
Canalization Project (Punjab) which 
will lead to the reclamation ~r nver 
bed land; 

(b) if so, the composition of the 
Committee; and 

(c) when the report will be submit-
ted? 

The Deputy Minister iB. tile MInis-
try of FOOd and KIP-leulture (8hri 
8hahnawaz Khan): (a) Yes. 

(b) 1. Shri R. S. Randhawa, Com-
missioner fOr Agriculturel Production 
and Rural Development, Punjab-
Chairman. 
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2. Dr. H. L. Uppal, Director, Land 
Reclamation Irrigation and Power 
Research Institute, AmritslIl"-Mem-
ber. 

3. Shri G. S. Sidhu. Chief Engineer, 
Drainage, Punjab-Member. 

4. Prof. Dev Raj Bhumbla, Head of 
Depru-tment of Soil Science, Punjab 
Agricultural University, Ludhiana-
Member. 

5. Shri K. S. Mann, Deputy Direc-
tOr Agriculture (Seeds), Chandigarh. 
-Member. 

6. Major H. S. Sandhu, Managmg 
Director, Land Development and Seed 
Corporation Limited, Chandigarh-
Member. 

7. Shri P. N. Kumra, Chief En-
gineer, Floods, Central Water and 
Power Commission, New Delhi-Mem-
ber. 

8. Dr. R. D. Verm-a, Project Officer, 
Export Promotion Division, Depart-
ment of Agriculture, New Delhi-
Member. 

9. Dr. S. V. Govinda Rajan, Chief 
Soil Survey Officer, All-India Soil and 
Land Use Survey Scheme. Indian 
Agricultural Research Institute, New 
Delhi-Member. 

(c) The report has been received -al-
ready and is under the examination 
of the Punjab Government. 

Local Development Works in U.P. 

529. Shri Vishwa Nath Pandey: 
Will the Minister of Community D'l-
velopment aDd Cooperation be pleased 
to state: 

(a) the total amount granted to 
Uttar Pradesh for local development 
works during 1964-65; and 

(b) the amount proposed to be 
IIranted to the State for the same 
purpose during 1965-66? 

The Deputy Minister ia the Minis-
trY of Community Development aDd 
Cooperatioa (Shri B. S. Murthy): (a) 

Central assistance of Rs. 66'347 lakbs 
has been released to the Government 
of Uttar Pradesh for local Develop-
ment Works Programme during the 
year 1964-65, subject to final adjust-
ment on receipt of actual figures of 
expenditure. 

(b) Central grant assistance of 
Rs. 71 lakhs has been allocated to the 
State for the programme for 1965-66; 
the actual release will be determined 
on the basis of performance in the 
first three quarters and the anticipa ted 
expenditure in the last quarter of the 
year. 

Wheat for TJ.P. 

r Shri Kindar Lal: 
530. Shri Vlshwa Natb Pandey: 
L Sbri Onkar Lal Berwa: 

Will the Minister of Community 
Development and Co-operation be 
pleased to refer to the reply given to 
Unstarred Question No. 3045 on the 
4th May, 1965 and state: 

(a) whether it is a lact t113t the 
Agency for International Development 
(AID) of the U.S. ta~ proposed to 
supply wheat to Uttar Pradesh for the 
rural manpower mobilization scheme; 

(b) if so, when and what quantity 
of wheat is to be supplied; and 

(c) the terms on which it will be 
supplied? 

The Deputy Minister in the Minis-
try of Community Development and 
Cooperation (Shri B. S. Murthy): (a) 
and (b) An agreement has already 
been edl'ected between the Govern-
ment of India and the U.S. Agency 
for International Development (AIlJ) 
for the supply of approximately 9,000 
tonnes of wheat to six districts of 
Eastern U.P. during the period May 
15, 1965 to March 31, 1966. 

(c) The principal terms of the 
agreement are that the wheat assis-
tance is to be utilised only for pay-
ment of half wages in kind to r ~rs 

engaged in the rural manpower pro-
jects in the seleCted districts; a master 
plan of economic development will be 
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prepared for each of these districts and 
an evaluation mechanism would be 
.an integral part of the programme. 

Khadi Gramodyog Bhawan, New Delhi 

ift. JShri. P. R. ChaUlITerti: 
L SIan p. C. Borooah: 

Will the Minister of Social Security 
'be pleased to state: 

(oa) whether the attp.ntion of Gov-
-ernment has been dl·awn to the Ftate-
ment made by Shri O. P. Verma, Pre-
sident of the Khadi Gramodyog 
Bhawan Workers Union, New Delhi 
on the 2nd June, 1965 that the Mana-
gement was responsible for the viola-
tion of the code of discipline and the 
victimisation of the worker5; 

(b) whether the grievances of the 
-workers against some officials of the 
Bhawan hoave been examined; and 

(c) the steps taken to implement the 
terms of the agreement arrived at on 
the 6th January, 1965 providing for 
bet ler service conditions for the 
workers? 

The Deputy Mioister io the Miois-
try of Law (Shri Jaganatha Rao): (a) 
YeF; Government have s.een report! 
of the statement made by the Presi-
dent of the Khadi Gramodyog Bha-
wan Workers' Union to the represen-
t·atives of the press. 

(b) and (c). The workers of the 
Khadi Gramodyog Bhawan, New 
DeIhl, are employees of the Khadi 
and Village Industries Commission, 
which is an autonomous body. They 
are governed by the rules and regu-
lations of the Khadi and Village In-
·dustries Commission. It is, therefore, 
for the Commission to look into the 
grievances of the workers and take 
such action as it thinks appropriate. 
·The Government understand that the 
Khadi Commission is already seized of 
the matter and that it has already 
decided to accept 29 of the 40 demands 
made by the Union. One demand is 
under the consideration of the Gov-
ernment and the rest may not be ad-
missible as the Bhawan's establish-
ment is governed by the Shops and 
Establishments Act. 
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Road Liok betweeB Alwaye and 
Calieut 

533. Shri Mohammed KOJa: Will 
the Minister of Trauport be pleas-
ed to state: 

(a) whether it is a fact that the 
Planning Advisory Board for the 
Third Five Year Plan suggested a 
direct road link between Alwaye and 
Calicut through the coastal areas; and 

(b) if so, whether it is proposeJ te 
include it in the Fourth Five 'i ear 
Plan? 

The Deputy Mioister io the Miois· 
try of Transport (Shri A. Mohiud-
dio): (a) and (b) In the Ker>lla 
State's Third Five Plan, there was a 
proposal for forming an arterial road 
between Alwaye and Calicut through 
the coastoal areas, but the scheme had 
to be dropped owing to the paucity of 
funds. In the Fourth Five Year Plan, 
a major portion of this road from 
the Alwaye side up to Chetwaye with 
a link road frOm Parur to Ernakulam 
ha,s been tentatively provided for but 
its ultimate inclusion in the Plan will 
depend On the total allotment to be 
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made available for road development 
in the State sector. 

Vegetable Production in Delhi 

534. Shrimati Tarkcshwari Sinha: 
Will the Minister of Food and Agri-
I:ulture be pleased to state: 

(a) the output of the Delhi Admi-
nistration's crash programme of vege-
table production approved in Decem-
ber, 1964; 

(b) the original esTimated cost of 
the project; 

(c) how much amount has so f.ir 
bteen spent; and 

(d) the progress so far achieved in 
this regard? 

The Deputy Minister in the Minis-
try 01 Food aDd Agriculture (Shri 
Shahnawaz Khan): (a) Three 
thousand four hundrtd and forty 
seven acres have been sown 'lnder 
<'''rly Kharif vegetabl·-s. Main iCharif 
!)owings are under prugress. 

(b) Rs. 22'25 lakhs. 
(c) Allotment for Expenditure during 

the year 1964- the year 1964-65 
65. (30-6- 65). 
Rs. 8,07,000/- Ro. 7,31,821/-
Allotment for Expenditure during 
the year 1965- the 1965-66 
66. (30-6-65). 
Rs. 5,60,000/- Rs. 14,080/-

In addition to ti. IS a sum cf 
Rs. 4,00,000:- was als" advancecl as 
loan for minor irrigation worKS. 

(d) (i) Most of the technical staff 
bas been appointed and posted and 
t<'chnical advice is bemg given to the 
(Hmers. 

(ii) Seeds, fertilisers, insecticides and 
ether production req";sites are being 
,upplied to farmers regularly. 

(iii) A 20 acre progeny-orchard-
cum-nursery for multiplication of 
seeds and seedlings has been started 
in village Adchini near Mehrauli. 

(iv) Irrigation loans are being ad-
vanced and assessment for the addi-
tional requirements has also been 
made. 

(v) 20 trucks for the supply of 
sludge and manure to the vegetables 

growers have been purchased and 
their bodies etc. haVe also been cons-
tructed. They will be commissioned 
into service very soon. 

Minimum Price of Wheat 

535. Shrimati Tarkeshwari Sinha: 
Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that the 
Central Government asked bhe Gov-
ernment of Punjab to reduce the mini-
mum prices of wheat; and 

(b) if so, the reaction of the Punjab 
Government thereto? 

The Deputy Minister of FOOd and 
Agriculture (Shri D. R. Chavan): 
(a) No, Sir. 

(b) Does not arise. 

Litigation Aid to the POOr 

536. Shri Dasaratha Deb: Will the 
Minister of Social Security be pleas-
ed to state: 

(a) whether any amount was grant-
ed to the Government of Bihar by the 
Centre for providing litigation aid to 
the poor litigants ·belonging to the 
Scheduled Tribes of the State during 
1964-65; 

(b) if so, the amount given; and 

(c) the number of Schedul"d Tribe 
persons who received the benefit dur-
ing the last financial year? 

The Deputy Minister in the Minis-
try of Social Security (Shrimati 
Chandrasekhar): (a) No, Sir. 

(b) and (e). Do not arise. 

Behala Flying TraiIliJlg Institute 
(West BeDPl) 

537. J Shri Indrajit Gupta: 
L Shri YashPaI Singh: 

Will the Minister of Civil Avlatioll 
be pleased to state: 

(a) whether it is proposed to deve-
lop the Flying Training Institute, 
Behal'd, West Bengal, as a training 
centre for commercial pilots; and 
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(b) if so, whether Government have 
considered the Institute's request for 
a few modern aircrafts for advanced 
training purposes? 

The Minister of Transport (Shri Raj 
Bahadur: (a) No, Sir. 

(b) Does not arise. 

Ap-iculturai EdueatioR 

r 81ari Warior: 
5IB. ~ Shri Dajl: 

L Shrl Bibhuti Mishra: 

Will the Minister of Food and Acri-
cllltnre be pleased to state: 

(a) whether the team of experts 
which visited the various States re-
cently to study the progress made in 
agricultural education has submitted 
Its report; and 

(b) if so, the main IIndings thereof? 

The Deputy Minister in the Ministry 
., Food and Agriculture (Shri Shah-
Jlawaz KhalI): (a) The Department 
of Agriculture has not set up any 
Team of Experts recently to visit the 
States and study the progress made in 
agricultural education. Presumably 
the reference is either to the Review 
Committee on Agricultural Educatio:l 
set up by the University Grants Com-
mission or to units of the Task Force 
on Agricultural Education sent to the 
States by the Education Commission 
set up by the Ministry of Education. 
Their reports haVe not been received 
so far. 

(b) Does not arise. 

Cooperatives Act of Bombay in vogue 
in Delhi 

539. Shrimati Savitri Nigam: Will 
the Minister of Community Develop-
ment aDd Cooperation be pleased to 
state: 

(a) whether it is a fact that the 
Bombay Cooperative Societies Act, 
11124 is still in operation in Delhi; and 

(b) if So the reasons therefor? 

TIle Deputy Minister in the Minis-
try of Community Development anol 
Cooperation (Shri B. S. Murthy): (a) 
Yes. The Bombay Cooperative Socie-
ties Act, 1925, with certain modifica-
tions, is in force in Delhi. 

(b) The question of replacing thil 
existing act was under consideration 
in consultation with the Delhi Admi-
nistration, Delhi Advisory Committee 
and Delhi Cooperative Council. It has 
now been decided to initiate legisla-
tive action for the purpose of repeal-
ing the old Bombay Act in its appli-
cation to Delhi, and extending the 
Punjab Cooperative Societies Act, 
1961 with some modifications to Delhi. 

Development of Fisheries in Punjab 

MO. Shri Daljit Singh: Will the 
Minister of FOOd and Agriculture be 
pleased to state: 

(a) the total amount granted to the 
Punjab Government for the develop-
ment of fisheries since 1961; 

(b) whether the entire grant has 
been utilised; and 

(c) if so, the progress so far achiev-· 
ed in this regard? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D; 
R. Chavan): 

(a) 

*'961-62 .. 
*1962-63. 
'963-64. 
1964-65. 

Loan Grant. 
(Rs. in lakhs) 

9'91 
'0'50 

-Information in respect of 1961-62 
and 1962-63 is in respect of "Animal 
Husbandry, Dairying and Fisheries" 
and not for Fisheries alone. Informa-
tion in respect of 'Fisheries' is 
awaited from the Government of Pun-
jab and will be laid on the Table of 
the Sabha as SOon as it is received. 
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of Punjab f;luring 1964-65 and 1960-
66:-

(b) Ye,. The grant is made on tilt' 
ba&,s of actual expenditure incurred. 

(c) The Third Five Year Plan pro-
·vision for the development of fisheries 
in Punjab is Rs. 45;00 lakhs including 
an outlay of about Rs. 20;00 laIms for 
the development of fisheries in Bhakra 
reservoir. The other major schemes 
relate to establishment of fish seed 
farms; demonstration of fish culturc 
in inland waters, survey of culturabll' 
waters and fish seed resources and 
training of personnel. Under these 
sooemes, by the end of 1963-64, 1670 
.acres of impounded waters were 
stocked with 3 :.87 lakh fry. 7 fish seed 
farms were established and 13 per-
sons trained in fisheries at the Central 
Institutes at Bombay and Barrack-
pore and preliminary survey of im-
pounded waters and spawning grounds 
was carried out in eight districts of 
the Sltate. Information regarding 
progress from April, 1964 onwards is 
awaited from the State Government 
and will be laid on the Table of the 
:Sabha as soon as it is received. 

Development of Handicrafts in Punjab 

MI. Shri Daljit Singh: Will the 
Minister of Social Security be pleas-
·ed to state: 

(a) t'he amount given to the Pun-
jab Government for the developmen!: 
of handicraft industry in the state 
during the years 1964-65 and 1965-65; 
.and 

(b) the schemes on which the 
amount has been utilised? 

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): 
The following amounts have been 
:sanctioned to the State Governmen, 

Year Grant Loan Total 
Rs. Rs. R •. 

1964-65' 3,95,000 4,28,000 8,23,000 

1965-66 . 7,00,000 3,50,000 10,50,000 

(b) A statement is laid on the Table 
of the House. [Placed in Libra"" 
See No. LT-4599/65]. 

Milk SUpply in Kerala 

M2. Shri Mobammed Koya: Will 
the Minister of Food and Agriimlture 
be pleased to state: 

(a) the steps taken by Government 
to improve milk supply in Kerala dur-
ing the last one year; and 

(b) the quantum of assistance re-
ceived from the foreign countries in 
this respect during that period? 

The Deputy Minister in the i i ~

try of Food and Agriculture (Shri 
Sllahnawaz Khan): (a) Steps for 
commencing milk schemes at Erna-
kula.m Palghat, Kottayam and also 
for milk chilling plant at Muyattu-
PU2ha and Nilambur are under way .. 
Cattle of improved breeds have been 
purchased and there are proposals for 
buying more of such cattle. The Gov-
ernment is cultivating fodder in area 
of 42 Acres in the sewage farm at 
Valiathura and steps are in progres3 
for developing 50 more acres. Be·· 
sides, fodder cultivation has been in-
troduced at Kuriottumala, Palode. 
Kadappanakunnu, ThUuvazhum 
Kunnu, Ollukkara and Thumburmuzhi 
in order to supply nutritious fodder iu 
the Milk Producers. 

(b) No foreign assistance has beel' 
received during the period. Due to 
non-availability of some of the item,' 
of the Dairy. equipments, credit from 
Sweden and Denmark to the extent oJ 
about Rs. 10:00 lakhs is being mad. 
available by the Government of India. 
It is expected that the equipment un-
der this credit will reach the Dail'j 
sites at Emakulam and Kottayam b2-
fore the end of this financial yea,'. 



T475 ri ~n Answers BHADRA 2, 1887 (SAKA) Written Answers 1476 

;Under the Heifer Project, U.S.A. has 
agreed to the supply of 10 Bulls and 
-40 Heifers of Jersey breed as a gift to 
this State and it is expected that they 
will reach there soon. 

All-India Service Examination for 
S. C. and Bakward Communities 

r Shri A. V. Raghavan: 
543. ~ Shri"D. 1. Naik: 
L Shrimati Savitri Nigam: 

Will the Minister of Social Security 
'be pleased to state: 

(a) whether there is any proposal 
'to start eight new Centres in the 
.:ountry for preparing the students 
belonging to the Scheduled Castes 
and Backward classes tor the 
various All-India Services Competi-
tive examinations held by the U.P.S.C.; 

(b) if so, where these Centres will 
be located; and 

(c) when these Centres will start 
functioning? 

The Deputy Minister in the Depart-
"lDent of Social Security (Shrimati 1'11. 
ftandrasekhar): (a) No. 

,(b) and (c). Do not arise. 

Supply of Fertilizers to states 

r Shri Kolla Venkatah: 

~ 
Shri Bimatsingka: 

.34' Shri Rameshwar Tantia: 
. Shri Bagrl: 
I Shri M. N. Swamy: 
L Shri Laxmi Dass: 

Will the Minister of Food and Agrl-
eulture be pleased to state: 

(a) the quantity of various types 
of fertilizers including chemical 
manures supplied to the different 
.States during 1965-66, so far; 

(b) the States to which the fixed 
quarterly quota could not be supplied; 

(c) the quantity of fertilizers 
actually supplied to them as com-
'pared to their quarterly fixed quota; 
and 

~6 (Ai) LSD 

(d) the reasons for the failure to 
keep up the supplies according to the 
quota fixed? 

The Deputy Minister in the Minis-
try of Agriclllture (Shri Shahnawaz 
Khan): (a) to (c). A statement giv-
ing information regarding quotas ot 
different chemical fertilisers aUotted 
and supplied to different State Gov-
ernments during the current year So 
far is given in the Statement laid on 
the Table of the House. [Placed fn 
Library, See No. LT-4600/65]. 

(d) The m,iin reasons which ham-
pered larger supplies to the States in 
the first half of the year 1965-66 so 
far were: 

1. Long Shoremen's strike in 
U.S.A. whiCh resulted in de-
layed arrivals of Ammonium 
Sulphate. 

2. Due to world shortage of fer-
tilizers. it was not possible to 
arrange for adequate sup-
plies in the earlier part of the 
year. 

3. Production of F.AC.T. suffer-
ed on account of power cuts. 

4. Production at Rourke1a was 
also adversely a ~ te  due to 
inadE:quate supply of coke 
oven gas and power from 
Hirakud . 

5. Congestion in ports caused by 
substantial imports of food-
grains delayed unloading ope-
rations. 

6. Occasional shortage of wagon 
supply at the ports and facto-
ries and difficulties on the part 
Of the State Governments to 
utilise fully the concession to 
move fertilisers by road. 

Every effort is being made to COil!-
plete the supplies of the balance qual:-
tities of the allocation due to tt.e 
States, before the end of Sep:ember, 
1965. 
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Agricultural Research 

545. Shri Inder J. Malhotra: Will 
the Minister of Food and Agriculturl! 
be pleased to state: 

(a) the amount sanctioned a.ld 
given to the Government of Jammu 
and Kashmir by the Ceni:e for agri· 
cultural research, during 1963-64, 

1964-65; and 

(b) the nature of the agr,culturai 
research r ~ra es ~i h \Vf>re un-
dertaken in the State during t'oe 
abOVe period'! 

The Deputy Minister in the Mini5-
try of Agriculture (Shri Shabnawaz 
Khan): 
(a)-

Year Amount Amount 
sanctioned given 

(Rs. in l.khs) 
1'47 0'56 
1'46 0'91 

TOTAl. 

(b) Financial assistance was 
to the Government of j amrru 
Kashmir for the ~g --

given 
arC. 

(i) Coordinated ma"e breedir.g 
scheme; 

(ii) Improvement of sheep and 
wool by cross breeding; 

(iii) Improvement of vegclables 

(iv) Biological contI 01 (If Sar. 
Jose Scale pests of fruit tree.;; 

(v) Location, perpetuation and 
multiplication of prize wm· 
ning fruit varietks. 

Palam Airport 

546. Shri D. C. Sharma: Will the 
Minister of Civil Aviation be pleased 
to state: 

(a) whether the Palam Airport, New 
Delhi is being modernized; 

(b) if so, the facilities proposed to 
be provided; and 

(c) the expenditure involved? 

The Ministell" of Transport (Shrl Raj 
Bahadur): (a) to (c). The proposal 
of developing a new terminal complex 
at Palam at Il cost of about Rs. 6 
crores is being worked out. In the-
meantime t.he existing terminal build-
ing is being renovated and expanded 
to provide additional passenger faci-
lities. 

Delhi Zoo 

547. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
measures taken in Delhi Zoo to make 
the atmosphere cooler for the animals 
have been too inadequate this 
summer; 

(b) if so, the reasons for the same; 
and 

(d) the steps taken or proposed to 
be taken in the matter? 

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) No, Sir. 

(b) Does not arise. 

(c) Steps taken to make the atmos-
phere cooler for the animals are given 
below:-

(1) In the enclosures of animals 
coming from coaler regions, 
Khas  Khas tat tis are provid-
ed and kept wet. 

(2) Ice slabs are provided during 
the hot part of the day for 
the animals coming from very 
cold regions. 

(3) Artificial shade has been pro-
vided for the animal enclo-
sures where adequate natural 
shade is not available. 

(4) Drinking water is provided 
in enclosures and cells for 
animals frequently during the 
day. 

(5) Water is also provided in 
ponds in enclosures for ani-
mals to bathe, swim etc. 
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(6) In case of enclosures of ani-
mals which are not adequate-
ly shady, small apartments 
connected with the main en-
closures are provided' with 
Khas  Khas tattis and kept 
cool. 

Training of Pilots by I.A.C. 

548. Shri D. C. Sharma: Will the 
Minister of Civil Aviation be pleased 
to state: 

(a) whether the Indian Airlines 
Corporation has launched a pro-
gramme of training 100 pilots every 
year at their Central Training 
. Establishment at Begumpet, Hydera-
bad; and 

(b) if so, whether all the persons 
trained are likely to be absorbed? 

The Minister of Transport (Shri Raj 
Bahadur): (a) and (b) The Central 
Training Establishment at Begumpet, 
Hyderabad, is primarily meant for 
giving training to JAC's pilots for 
conversion to new types and for re-
fresher courses. In order to meet the 
immediate shortage of pilots 38 pilots 
trainees selected from among th s~ 

who had received their initial train-
ing at Flying Clubs and had certain 
minimum ilying experience are being 
trained at the C.T.E. They have been 
given ground training at C.T.E. They 
are receiving addi tienal flying traini!lg 
at the Flying Clubs at the cost of 
lAC to complete the number of hours 
required for Commercial Pilots 
Licence and will be given Dakota 
conversion training at C.T.E. 

Bunds 

549. Shri Maniyangadan: Will the 
Minister of FOOd and Agriculture be 
pleased to state: 

(a) whether it is a fact that ouier-
bunds are put up for preventmg salt 
water from entering the Kari lands 
in Vaikam Taluk of Kottayam Dis-
trict in Kerala; 

(b) whether such bunds were put 
up before the last agricultural opera-
tions; 

(C) whether the bunds gaw away 
and caused damage to paddy cultiva-
tion; 

(d) whether any enquiry has been 
made in this regard; and 

(e) if so, with what result? 

The Deputy Minister in lbe Min-
istry of Food and Agriculture (Shri 
Shahnawaz Khan): (a) and (b). Yes. 

(c) Certain breaches occurred due 
to high flood water coming from 
rivers during monsoon and due to 
high wave action. These were re-
paired immediately and the crops re-
mained un-affected . 

(d) According to the information 
furnished by the State Government 
of Kerala, the bunds failed because 
of high wave action, and 'since the 
defects were cured immediately no 
enquiry was conducted regarding the 
cause for the damage. 

(e) Does not arise. 

Food Advisory Committee, Kerala 

550. Shri Maniyangadan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether there is a Food Ad-
visory Committee in Kerala State; 

(b) if so, the composition of the 
Committee; and 

(c) what are the functions of lhe 
Committee? 

The Deputy Minister of Food and 
A,;ricuIture (Bbri D. R. Chavan): (a) 
Yes, Sir. 

(b) A list of the members of the 
Committee is laid on the Table of the 
House. [Placed in Library. See No. 
LT-4601/65J. 

(c) The functions of the Committee 
are to review the position regarding 
supply and distribution of food arti-
cles in the State from time to time 
and to advise the Government on 
matters relating thereto. 
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Employees of FOOd Department 

551. Shri N. Sreekantan Nair: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether the Department of 
Food of his Ministry have finalised 
any "Option Memo" to be served un 
their present employees; 

(b) whether this Memo contains 
any guarantee as to their permanent 
lien, service conditions, ranks and 
scales of pay; and 

(C) whether Government has any 
scheme to utilise the services of the 
thousands of employees of the r'ood 
Department after the Food Corpora-
tiOn has taken over the entire work 
of the storage depots and the procure-
ment wing? 

The Deputy Minister of FOOd and 
Agriculture (Shri D. R. Chavan): (a) 
No. Sir. 

(b) Does not arise. HOwever, th~ 

intention is that On transfer to the 
Food Corporation of India, the r~

sent terms and conditions of service 
of the staff concerned will be protect-
ed to the maximum possible extent. 

(c) As and when any sector uf 
work is transferred from the Depart-
ment of Food to the Food Corpora-
tion of India, such of the staff em-
ployed by the Department of Food 
on the work as are willing to serve 
the Corporation will be taken into 
the employment of the Corporation. 

Procurement Of Paddy in h.erala 

552. Shri Maniyangadan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the total estimated production 
of paddy during the last !,arvest 
season in Kerala; and 

(b) the estimated quantity that 
would find its way into the open 
market? 

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri 

D. R. Cbavan): (a) The total pro-
duction of rice in Kerala during 
1964-65 is estimated at 11 lakh tonnes. 
This would be equivalent, in weight, 
to about 16.8 lakh tonnes of paddy. 

(b) The quantity of paddy which 
may find its way into the open market 
is estimated at 4.48 lakh tonnes. 

Employees' State Insurance HOSpitals 
in Kerala 

553. Shri Maniyangadan: Will the 
Minister of SOCial Security be pleased 
to state: 

(a) whether any hospitals under 
the Employees' State Insurance 
Scheme haVe been established in 
Kottayam District in Kerala; 

(p) how many hospitals have been 
sanctioned for that District ~n ! how 
many hospital buildings haVe sO far 
been constructed; and 

(c) whether construction of any of 
theSe buildings has been delayed far 
want of technical sanction? 

The Deputy Minister in the Depart-
ment of Social Security (Shri .Jagan-
atba Rao): (a) No. 

(b) Two hospitals, one General and 
one T.B. have been sanctioned. The 
construction of the General Hospital 
and staff quarters was started in May. 
1965 and the work is progressing well. 
Land has been acquired for the T.B. 
Hospital and plans and estimates 
thereof are under preparation. 

(c) No. 

Cultivation Of Paddy 

555. Shrimati .Jyotsna Chanda: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether Government have 
made any assessment as to how much 
land has been brought under second 
cultivation of Paddy this year; 

(b) if so, the position, State-wIse; 

and 

(C) if not, whether Government pro-
pose to make such an assessmlent·! 
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The Deputy Minister in tlie Min-
istry of Food and Agriculture (Shrl 
Sbahnaw8.ll Khan): (a) to (c). A 
copy of the All-India Final Estimate 
of Rice, which gives inter-alia, the 
area under different crops of paddy 
for 1964-65 is laid on the Table of the 
House. [Placed in Libra11l. See No. 
LT-4602/65]. Similar estimates for 
1965-66 are not yet available. 
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Centrally Financed Workers fOr 
Madhya Pradesh 

r Shri A. S. Saigal: 
J Shri J. P. Jyotishi: 

55'7. 1 Shri Wadiwa: 
I Shri Chandak: 
L Shrimati Minimata: 

Will the Minister of Transport be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the difficult-

ies experienced by the Government 
Of Madhya Pradesh in securUlg the 
release of funds from the Govern-
ment Of India for works wilich are 
centrally financed whether wholly or 
partly; 

(b) whether any suggestiIJn has 
been received for posting of an i~er 

from the Ministry of TransPIJrt at 
Bhopal to help resolve the difficulties 
experienced by the Government ot 
Madhya Pradesh; 

(C) if so, whether the proposal has 
been considered; and 

(d) the decision taken .hereIJl1? 

The Deputy Minister in the Minis-
try or Transport (Shri Mohiuddinl: 
(a) No reference has been received 
from the Government of Madhya Pra-
desh regarding the difficulties, expe-
rienced by them, in the release of 
funds by the Government of India for 
works financed wholly or partly from 
Central funds. 

(b) to (d). In July, 1962, the Gov-
ernment of Madhya Pradesh request-
ed this Ministry to appoint a whole-
time Engineer Liaison Officer of tne 
Roads Wing, with headquarters at 
Bhopal, for looking after the liaison 
work in regard to the road develolJ-
ment programme in Madhya Prades·h. 
Because of shortage of technical staff 
due to sudden increase in work owing 
to emergency, the request of tne 
State Government could not be ac-
ceded to. At present the ngine~r 

Liaison Officer at Bombay looks after 
the liaison work for Madhya Pradeqh 
also. 

Intensive Cultivation 

558, Dr. Mahadeva Prasad: Will the 
Minister of Food and' Agriculture be 
pleased to state: 

(a) the number Of block" selecle<:! 
for intensive cultivation this year' 

(b) the basis 'for such selection; and 

(c) whether the Intensive Cultiva-
tion Scheme has been introdliced 
successfully? 
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The Deputy Minister in the Min-
istry of Food and Agriculture (Shri 
Shahnawaz Khan): (a) to (c). A 
statement is laid on the Table of the 
House. [Placed in Library. See No. 
LT -4603/65]. 

Working Group on Agriculture 

559. Dr. Mahadeva Prasad: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
Working Group on Agriculture sug-
geste,oj certain reforms in the adminis-
trative set-up for effecting increase in 
food production in 1963; 

(b) if so, whether it recommended 
integration of the departments like 
Animal Husbandry, Forestry, Minor 
Irrigation, Panchayati Raj, Co-opera-
tion etc. and suggested that they 
should be handled by a Department of 
Agricultural Production and Rural 
Development; and 

(c) if so, how many States have act-
ed on this suggestion? 

The Deputy Minister in the Min-
Istry of Food and Agriculture (Shri 
Shahnawaz Khan): (a) and (b). Yes. 

(c) A statement is laid on the Table 
Of the House. [Placed in Library. 
See No. LT-4064/65]. 

Food Consumption Survey 

560. Dr. Mahadeva Prasad: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the sample surveys of 
food consumption in India have been 
completed; and 

(b) if SO, with what result? 

The Deputy Minister in the Min-
istry of Food and AgriCUlture (Shri 
D. R. Chavan): (a) The field work 
of sample surveys of fOOd consump-
tion covering four development blocks 
of Nilokheri (Pb.), Yemmiganur 
(A.P.), Nirsa (Bihar) and Morar 
(M.P.), has been completed and the 
details are under study. 

(b) Preliminary analysis has reveal-
ed that the diet in most of the areas 

is ill balanced with a preponderance 
of cereals and a lack of other food-
stuffs required for a balanced' diet. In 
Nilokheri area the cereals consumed 
are mainly wheat, rice and maize; in 
Yemmiganur area rice, jowar and 
millets; in Nirsa area rice, wheat and 
maize; and in Morar area wheat rice 
and jowar. Excepting NilokherL the 
consumption of milk in the other 
areas is not at all adequate. Nearly 
70 per cent of the households survey-
ed in Nilokheri and Morar are strict-
ly vegetarian; whereas more than 70 
per cent of the households surveyed 
in Nirsa and Yemmiganur are non-
vegetarian. The occurrence of defici-
ency diseases in Nilokheri is negligi-
ble. A high percentage of vitamin 
deficiency signs have been observed 
in Yemmiganur. Nirsa and Morar. 

Teaching of Food Technology 

561. Dr. Mahadeva Prasad: Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Unstarred Question No. 542 on the 
15th September, 1964 and shte the 
decision since taken on the question 
of introducing Food Technology as a 
subject for teaching in the Universi-
ties? 

The Deputy Minister in the Min-
istry of Food and Agriculture (Sliri 
D. R. Chavan): The subject of Food 
Technology has now come under the 
purview of the All India Council for 
Technical Education, Ministry of Edu-
cation. At present the subject of 
Food Technology is being taught at 
the Universities/Institutes noted be-
low:-

Name of University! Course (s) 
Institute available 

I. University of Bombay Degree Course 
(Department of Chemi-
ca! Technology) 

2.. J adavpur University, I. Degree 
Calcutta (Department Course 
of Food Technology 
and Bio-Chemica! En-~  Post-Graduate 
gineering) Course 
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Name of University Course (5) 
___ Institute _________ ~ ai a e 

3. Harcourt Butler Tec- Degree Course 
nological Institute, 
Kanpur. 

.4. Central Fov...l i - n ~ 

logical Research In-
stitute, Mysore 

Post-grr.duate 
Associateship 
Course in Fruit 
Technology for 

_______________ t ~ e~  

In addition to the above, an Inter-
"national Centre for Training in Food 
Technology has recently been started 
:at the Central Food Technological Re-
search Institute, Mysore, in collabo-
ration with the Food and Agriculture 
Organisation of the United Natiom 
Organisation. Trainees at this Centre 
will be drawn from the various coun-
tries in the South East Asia and the 
Far East, including India. Training 
will be provided at various levels, in-
-eluding two-year post-graduate 
course. 

i!i! i ~  fCf'far ... ~  ~~ 

562. ~  ~  srmq: '-PIT "p!-

qtflflfi fCflfii" <fq"f ~~  ~ lI"if 
iffiT;{ '1ft WIT m flf;: 

(If;) m'FR ~ ~  ~ 

(pIT t~ fqflif 'fT fqlfT<f m 
i ~~ ri t ~ ~ 

0mt<f ~ '1ft ~ If;T o.i'r, '-PIT ~ 
~ ~~ -r~  

~ 

(v) t~  <it ~  ~ futnr-
fuT '-PIT ~  

~ ~  (pIT ~ 

~ it ~ ~  ifo «0 ~  : 
{iF) ~ ~  I 

(V) ~i  ~ ~ ~ ~ I 

Minor Irrigation Schemes 

_  I Shrl H. c. Linp Reddy: 
. \.. Shrl M. S. Murtt: 

Will the Minister of FOOd :tnd Agri-
eaItlii'e be pleased to state: 

(a) whether the scheme of irriga-
tion wells is one of the several 
schemes contemplated to be taken up 
under the Minor Irrigation pro-
gramme for increased agricultural 
production; 

(b) if so, the number of irrigation 
wells sunk in the different States dur-
ing the Third Five Year Plan 50 fal"; 

(c) the loan and the subsidy given 
to the various States during the above 
period; 

(d) whether the Central Goverri-
ment is contemplating to intensify 
the well irrigation scheme to increase 
the agricultural production In the 
Fourth Five Year Plan; and 

(e) if so, the capital outlay involve!! 
in this behalf? 

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri 
Shahnawaz Khan): (a) Yes. Besides 
the scheme of construction of new 
irrigation wells, schemes for repair cf 
old wells and boring and deepening 
of wells with a view to increasing 
their discharge are also being take,,-
up under the minor irrigation pro-
gramme. 

(b) AbOut 5,18,000 new irrigation 
wells are anticipated to be construct-
ed during Third Five Year Plan. The 
State break up is expected to be as 
under:-

(Figures in 
Iakhs) 

Andhra Pradesh 0·45 

Bihar 0.40 

Gujarat . 0·40 

Madhya Pradesh 0·20 

Madras. 0·24 

Maharashtra 0·75 

Mysore . 0"25 

Punjab 0·24 

Rajasthan 0·15 

Uttar Pradesh 2"10 

TOTAL. 5· 18 ---
(c) After the introduction of the 

revised procedure for the release of 
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Central financial assistance to States 
from 1958-59 sanctions for the release 
ot Central assistance are issued under 
Woad heads of development such :19 
"Agri. Production, Minor Irrigation 
and Land Development, etc." The 
issue of scheme-wise sanctions has 
been dispensed with since 1958-59. It 
is not, therefore, possible to indicate 
separately for irrigation wells 
amounts of loans 'and subsidies given. 
These schemes come under the Head 
of Development "Agricultural Pro-
duction including Minor Irrigation 
and Land Development". The total 
Central assistance released to States 
during the period 1961-62 to 1964-65 
.under this Head of Development lor 
State Plan schemes is about Rs. 185'13 
crores as loans and about Rs. 66'43 
crores as grants (Actuals for 1961-64 
and anticipated for 1964-65). The 
figures for 1965-66 will be available 
in due course. 

(d) Yes. 

(e) The Fourth Five Year Plan out-
lays are still under consideration. 

Package Programme in Paddy 

564. Shri H. C. Linga Reddy: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) the number of districts in the 
various States where package pro-
pamme in paddy ha, been introduc-
~  

(b) the amount spent on the pro-
gramme and the results achieved sO 
far; 

(c) the percentage of increase in 
food production in these districts; and 

(d) whether Government propose 
to cover the remaining districts also! 

The Deputy Minister in the Min-
istry of Food and Agricultnre (Shrl 
Shahnawaz Khan): (a) The number 
of districts selected in each State 
where the Intensive Agricultural 
Areas Programme with emphasis on 

increasing production of paddy is be-
ing implemented is given below:-

---- ------~--- --------

State 
Number of" 
districts 
selected 

I. Andhra Pradesh 

2. Assam. 

3. Bihar. 

4. Gujarat 
5. Kerala. 

6. Madras 

7. Madhya Pradesh 

8. Maharashtra 

9. My.ore. 

10. Orissa. 

II. Punjab 

12. Uttar Pradesh 

13. West Bengal 

TOTAL 

10 

6 

5 

4 

J 

... 
3 

'2 
z-

..-
5 

4 

9 

71 

--------------

Besides, the programme also covers 
two blocks in Pondicherry_ 

(b) Information regarding 
expenditure incurred on the 
mentation of the programme 
1964-65 is not yet available. 

actual 
imple· 
during 

(c) Information regarding th .. 
actual increases in crop yields in the-
selected districts is not yet available. 

(d) In determini'ng the areas to be 
covered under the programme, the-
State Governments have kept thE" 
following considerations in view: 

(i) Availability of assured water 
supply over as large an area 
as possible. 

(ii) Minimum of natural hazards; 
in the selected areas such as:, 
suscl!ptibility to floods, acute-
soil conservation problems. 
soil salinity and alkalint:y 
etc. 

(iii) Comparatively well develop-
ed village institutions like 
Co-o-peratives and Pancha--
yats. 

(iv) Availability of trained mnn 
power and other resources. 



1491 Written Answers BHADRA 2, 1887 (SAKA) Written Answers 1492" 

It is not proposed to bring any ad-
ditional district under the programme 
during the urt~ Five Year Plan. 
Even to provide inputs like fertilisers 
or plant protection chemicals for the 
areas selected would entail a vast 
effort. 

Flue-Cured Virginia Tobacco 

565 JShri M. N. Swamy: 
.  L Shri Laxmi Dass: 

Will the Minister of Food anll AgrI-
culture be pleased to state: 

(a) whether it is a fact that the 
Board of Agricultural Development 
and Marketing have recommended 
trials in new areas for growing flue-
cured virginia tobacco; and 

(b) if so, the Districts and Taluka 
in Andhra Pradesh where these trlalJ 
are to be carried out? 

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri 
Shahnawaz Khan): (a) Yes. 

(b) Some trials have already been 
conducted at Kanigiri and Darsi in 
Nellore District Markapur and Atma-
kur in Kurnooi District and Gurajala 
in Guntur District and they have 
shown promising results. e ~r  

further confirmation of results is 
necessary. 

Animal Husbandry Board 

566 J Shri M. N. Swam,.: 
. L Shri Laxmi Dass: 

Will the Minister Of Food and Agri-
culture be pleased to state: 

(a) whether the Board of Animal 
Husbandry has reviewed the progress 
of the various research projects on 
animal husbandry; 

(b) if so, the main features thereof; 
and 

(c) whether any steps have been 
recommended to encourage the 
Ongole breed of Cattle? 

The Deputy Minister in the Min-
istry of Food and Agriculture (Shrl 
Shahnawaz Khan): (a) No; the pro-

gress of research projects is not re-
viewed by the Board of Animal Hus-
,bandry Research as it only considers 
new scheme" and extension proposals 
received from State Governments etc., 
for financial assistance from the Coun-
cil. 

(b) Does not arise. 

(c) No; at present there is no re-
search scheme in operation on the 
Ongole breed of Cattle, which is nn-
anced by th.! Council. 

Hindustan Shipyard 

567. Shri M. S. Murthi: Will the 
Minister of Transport be pleased to 
state: 

(a) whether it is a fact that a re-
vised schedule of ship construotion 
has been introduced in the IIinduslan 
shipyard at Visakhapatnam since 
1964-65; and 

(b) if so, the details thereof? 

The Mini!,ter of Transport (Sltrl 
Raj Bahadur): (a) and (b). The 
matter is still under consideration. 

Death of Lioness in Zoo 

568. Shri Surendra Pal Singh: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether it is a fact that in the 
1st week of July, 1965, there was a 
fight between two lionesses in the 
Delhi Zoo, which resulted in the death 
of one of the animals; and 

(b) if so, what caused the fight 
between the two lionesses and whe-
ther both the animals were inmate. of 
the same enclosure? 

The Deputy Minister in the Min-
istry of ~  and Agriculture (Shrl 
Shahnawaz Dan): (a) The fight took 
place on the 22nd June, 1965 result-
, ing in the death of one of the lion' 
esses. 

(b) There was no apparent reason 
for the fight. Both the animals Iu!d 
been inmates of the same enclosure, 
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since the opening oI the lion enclo-
.sure in June, 1962. 

Inland Water Transport Board 

569 I Shri M. N. Swamy: 
. L Shrimati Laxmi 8ai: 

Will the Minister of Tram;{IOl'i be 
pleased to state: 

(a) whether a Central Inland t~  

Transport Board has been set up; 

(b) whether ,any non-official has 
been nominated thereon; and 

(c) the broad functions of tlli5 
Board? 

The Minister of Transport (Shri 
Raj Bahadur): (a) The Govern-
ment of India have decided to set up 
a Central Inland Water Transport 
Board consisting of the representa-
tives of the Central and State Gov-
ernments concerned. 

(b) No. 

(c) The broad functions of the 
:Board would be: 

(i) to discuss and 
matters relating 
water transport; 

co-ordinate 
to inland 

(li) to advise the Central and 
State Governments on prob-
lems concerning this mode of 
transport; and 

'(iii) to periodically review the 
progress made in the execu-
tion of inland water trans-
port schemes and suggest 
measures with a view to eD-
suring their speedy execution, 

Purellase of Rice from Nepal 

r Shri D. C. Sharma: 
mo J Shri Raghunath SiIlgh: 
.  1 Shri ffimatsintka: 
L Shri Rameshwar Tantia: 

Will the Minister of Food alld Agri-
eulture be pleased to state: 

(a) whether a delegation ot the 
Food 'Corporation of India visited 
Nepal recently to negotiate for the 
:purchase of slirplus Nepalese rice; and 

(b) if so, whether any agreement 
has been reached in this regard? 

The Deputy Minister ill the Minis-
try of Food and Agriculture (Shri 
D. R. Chavan): (a) No, Sir. 

(b) Does not arise, 

Pay Scales in Food Corporation 
of India 

571, Shri Eswara Reddy: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
scales of pay prescribed by the Food 
Corporation of India for various posh 
are higher than the scales prescribed 
for equivalent posts in the Central 
Government; and 

(b) if so, the particulars of such 
posts? 

The Deputy Minister in the Min-
istry of Food and Agriculture (Sltri 
D. R. Chavan): (a) It is not possible 
to determine precisely the posts under 
the Central Government which are 
I!quivalent to posts under the Food 
Corporation of India. There are, how-
I!Ver, some instances where the scales 
of pay prescribed by the Corporation 
are slightly higher than those in more 
or less equivalent posts under the 
Government. This has become neces-
Ilary because the Corporation had to 
utandardise the scales of pay for 
"arious posts in order to accommodate 
the different grades of staff in the 
Food Department. Many of these em-
ployees would become surplus to the 
requirements of the Food Department 
after the Food Corporation takes over 
t.he functions now being performed by 
the Food Department and they would 
have to be absorbed by the Food 
Corporation. The standardisation has. 
at the same time, resulted in some 
scales of pay in the Food Department 
being equated to less favourable 
scales in the Corporation, 

(b) The particulars of posts where 
the scales of pay in the li'ood Corpo-
ration are higher than those in more 
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or less equivalent posts in the Food 
Department, are given in the state-
ment laid on the Table of the House. 
[Placed in Library. See No. LT-4605/ 
U5]. 

Damage of Ri_ 

512. Shri Mohammed Koya: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether Government are aware 
that a substantial quantity of rice sent 
to Kerala during June, 1965 was spoil-
ed because of the rains as it was not 
protected properly; 

(b) whether this damaged rice was 
distributed to the consumers; and 

(C) if so, whether any action has 
been taken against the· persons res-
ponsible fOr this? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl 
D. R. Chavan): (a) Owing to diffi-
culty in getting covered railway 
wagons to the extent required, it was 
necessary to move certain quantities 
,of rice procured in Andhra Pradesh to 
Kerala in open wagons (including 
BOX-Type wagons). Such consign-
ments were securely covered with tar-
paulin sheets and were escorted 
~hr ugh ut  besides being moved only 
In block rakes to specific destinations. 
Despite these precautions, however a 
quantity of 443 tonnes out of a tdtal 
of 33,000 tonnes moved during June 
1965 from Andhra Pradesh to Kerala 
Was affected by rain in the course of 
rail transit. The extent of damage in 
respect of this stock cannot be cor-
rectly estimated at present as cate-
gorisation of the affected quantity has 
not yet been completed. 

(b) In the case of damaged grain, 
only such quantities are issued to con-
sumers as are certified as being fit for 
human consumption after segregation 
and categorisation. No damaged 
grain unsuitable for human consump-
tion was issued to consumers. 

(c) The question whether there was 
any negligence in movement of this 
grain would be examined by the Food 

Corporation in consultation with the 
Railway authorities. 

IState I\Uuisters Conference on com-
munity Development and 

Panchayati Raj 

r 8hri Hem Raj: 
573. ~ Shri D. J. Naik: 
L Dr. !\lahadeva Prasad: 

Will the Minister of Communit,. 
Development and Co-operation be 
placed to state: 

(a) whether a Conference of State 
Ministers of Community Development 
and Panchayati Raj was held at Sri-
nagar recently; and 

(b) if so, the main items discussed 
thereat and the decisions taken there-
on? 

The Deputy Minister in the Minis-
try of Community Development and 
Co-operation (Shri B. S. Murthy): 
(a) Yes, Sir. 

(b) The main items discussed were: 
Scope and content of Panchayati Raj, 
mode of elections to Panchayati Raj 
j nstitutions, their finances and ar-
rangement for audit, incentives and 
safeguards, Training and Education; 
Programme for Youtli and Womer. 
Rural Manpower Programme, Special 
programmes for Weaker Sections A?-
plied Nutrition programme and' tht 
approach to Community Development 
in the Fourth Plan. Copies of the 
recommendations made by the Confer-
ence have been placed in the Parlia-
ment Library. 

~ ~ ;i\';ft ftm-

574,. -n ~ ~  'flIT WlV 

<1'{1 ~ mfr ~  1965 t 9;fC!T-
~~~ 498 t\3'mt m 
t~ i1 t~ ! ~i  

(IF) 'flIT ~ ~ ;fr;ft fin; 
'1ft '1;f'Ifi ~ ~ ~ ron 1flIT t ; 
mt 
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..-m ~ 9fof 1 i ~ it m'lit 
(15ft ~  '00 'if@1Qf): ~  ;ifr ~t I 
(.) ~1 u i f'fff f.;lrlr it; tfRf 

mm ~ !f;; ( Rupee' finance ) 
'3"r.Ii!f ~r t it; lfRQf ~~ ~ it;'f"r 
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~ ~ ~ ~ it; "IfTlf.r 'R fq;m: 
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Delhi Milk Scheme 

575. Shri Kami Singhji: Will ',he 
Minister of Food and Agriculture be 
pleased to state the total amount of 
investment made so far on the Delhi 
Milk Scheme? 

The Deputy Minister in the Minis-
try-ol Food and Agriculture (Shri 
Shahnawaz Khan): The total invegt-
ment on the Delhi Milk Scheme upto 
31-3-1965 is as given below:-

I. Plant and equipment RS.21I.38Iakh. 

2. Buildings & Aircondition-
ing Rs. 91.23 lakh. 

TOTAL Rs. 302.61 lakhs 

Uplift of Scheduled Castes 

576 f Shri Solanki: 
. L Shri P. K. Deo: 

Will the Minister of Social Security 
be pleased to state: 

(a) whether it is a fact that a Com-
mittee to study the question of Un-
touchability as also the problem of 
Economic Uplift, and Education of the 
Scheduled Castes has been appointed; 

(b) if so, the places visited by the 
Committee so far; and 

(c) when tOe Committee is likely to 
subInit its report? 

The Deputy Minister in the Depart-
ment of Social Security (ShriDiati 
Cbandrasekhar): (a) Yes, Sir. 

(b) The Committee has SO far toured 
in the State Of Maharashtra and the 

Union Territory of Delhi and have 
visited the following places:-

Maharashtra 

Nagpur, Morshi, Amravati, Wardah, 
Nasik, Aurangabad, Osmanab"d, 
Sholapur, Poona, Thana and BombllY. 

Delhi 

Alipur Block, Lampur village, Put"h 
Khurd village, Khera Ghari vil13ge, 
Kingsway Camp, some welfare cen-
tres in New Delhi. Mehrauli Block 
and Najafgarh Block. 

(C) within a period of six months. 

I.A.C. Services 

57'7. J Shri Raghunath Singh: 
L Shri P. C. Borooah: 

Will the Minister of Civil Aviation 
be pleased to state the percentage of 
the late arrival and departures of the 
Indian airlines services on different 
routes in India during the last ttne·, 
months? 

The Minister of Transport (Shri 
Raj Bahadur): The percentage of iate 
departures (exceeding 30 minutes) of 
the Indian Airlines Corporation r.r·r-
vices during the months of May and 
June. 1965 is 8'5 and 12'7 respectively. 
Figures relating to delays during the 
month of July, 1965 are not readily 
available. 

Records are not maintained by 
Indian Airlines Corporation in respect 
of late arrivals Of aircraft. 

Agricultural Production in U.P. 

57'11 J Shri S. N. Chaturvedi: 
. L Sh-ri Kanakasabal: 

Will the Minister of Food and Agrt· 
cuJture be pleased to refer to the re-
ply given to Unstarred Question '!Iro. 
1114 On the 17th November. 1964 and 
state the action taken on the recom-
mendations made by the Joint Cen-
tral Team On Agricultural Programmes 
which toured U.P. in May. 1964? 

The Deputy Minister in the Mlnis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): A note, indicating 
the main recommendiitions of the 
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.Joint Central Team on the Agricul-
tural Production Programme of the 
U.P. State during 1964-65 and action 
taken thereon, is laid on the Table of 
the House. [Placed in Library. See 
No. LT-5606/65J. 

Use of Wood and Wastes as Manure 

r Shri S. C. SaJllllDtr. 
m. ~ Shri Subodh 1Ia1uIda: 
L Shri M. L. Dwivedi: 

Will the Minister of Food and 
Agriculture be pleased to state 
whether Government have any pro-
posal to bring about gradual reduction 
in the consumption of wood and 
wastes being used as fuel instead of 
as manure so as to augment the pro-
duction of foodgrains by aDout 9 mil-
lion tonnes? 

The Deputy Mini..'<ter in the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): Wood is not used 
as a manure. It is presumed that 
the term 'Wastes' is used to cover 
cow-dung and other farm and house-
hold wastes. 

The Government have taken lhe 
steps mentioned below to counter-act 
the practice of burning cow-dung 
and farm wastes and to ensure thEir 
use as manure to the maximum extent 
possible. 

(i) A scheme for larger and better 
utilisation of local manurial 
resources (cow-dung, cattll'-
shed and farm-yard wastes, 
house-hold wastes, forest leaves 
"and other vegetatives wastE's, 
etc.) for compost producti'ln 
has been included by the StatE' 
Governments/Union Territorips 
in their State Plans. It is ex-
pected that about 128 millicn 
tonnes of compost will be pro-
duced during 1965-66 which will 
yield an additional production 
of 3.2 million tonnes of food-
grains. 

(ii) Installation of cow-dung gas 
plants which serVe both the fuel 
and manurial needs of the far-
mer are being popularised. 

(iii) Schemes for raising Of ui~

growing tree plantations an:i 
developing forests on common 
lands, waste lands and fieI:i 
boundaries in the villages are 
being promoted. 

(iv) The State Governments haVe' 
been advised to encourage in-
creased use of soft coke as fuel 
by pursuing liberal policy :re-
garding setting up of soft coke 
depots and dumps. 

According to a study of the National 
Council of Applied Economic Re-
search, the total wet cow-aung pro-
duced in the country is estimated at 
1,335 million tonnes whicli is equlV3.-
lent to 267 million tonnes of dry dung 
The Council has estimated that 52.2 
million tonnes (about 20 per cent of 
the total out-tum) of the dry dung is 
consumed as fuel. 

Control of Rodents 

r Shri S. C. Samanta: 
I Shri Subodh Bansda: 
I Shri M. L. Dwivedi: 

580. ~ Shri Raghunath Singh: 
I Shri D. I. Nail<: 
I Shri P. R. Patel: 
L Shrl Narendra Singh MaIlida: 

Wlil the Minister of FOod and 
Agriculture be pleased to state: 

(a) whether the attention of Gov-" 
ernment has been drawn to the sug-
gestion made by the Chairman of the 
Food Corporation of India at the 
Seminar on the post-harvest handling 
of grains held at Bangalore to intro-
duce legislation to control rodents in 
the country; 

(b) the main recommendations 
made at the Seminar; 

(c) the action taken thereon; and 

(d) whether Government propose to 
hold a seminar on sowing problems 
faced by the farmers like the shortage 
of natural and chemical fertilisers 
and seeds? 
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
D. R. Chavan): (a) Yes, Sir. 

(b) The following recommendations 
regarding rodent control were made 
at the Seminar:-

(i) A massive nation-wide campaign 
for the extermination of rat and 
other pests and to root out 
rodent damage in the storage 
should be organised on the lines 
of the 'National Malaria Pro-
gramme. 

(ii) The National Rodent Control 
Committee should be requested 
to accelerate their steps to 
eradicate rat menace in the 
country. The public, specially 
the traders be enlightened and 
induced to undertake necessary 
control measures against rodents 
and birds. 

(iii) Chemosterilant should be found 
out for controlling rodents and 
birds and rat eradication cam-
paign should be conducted on !I 
national scale under the guid-
ance of a body of technical ex-
perts. 

(c) The Ministry of Health has been 
requested to move the National 
Rodent Control Committee to launch a 
nation-wide campaign fOr the extermi_ 
nation of rats and other pests and to 
root out rodent damage 10 foodgrains 
on the lines of the National Malaria 
Programme. 

(d) There are no plans to hold a 
eeminar in the near future. Action 
on the recommendations of the Semi-
nar is being taken. 

Sale of I\laize to Bihar 

581. Shri Raghunath Singh: Will the 
Minister of Food and Agriculture be 
pleased to state whether it is a fact 
that Rajasthan Government has rp-
cently sold maize to Bihar Govern-
ment at the rate of Rs. 72 to Rs. 74 
per quintal which the former has pur-
chased from the farmers at Rs. 35 to 
Rs. 37 per quintal? 

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri 
D. R. Chavan): No, Sir. 

Land Reform Coitrerence 

r Shri Raghunath Singh: 
58Z. 
J Shrl Kolla Venkaiah: 
I Shri M. N. Swamy: 
L Shri Laxmi Dass: 

Will the Minister of Jo'OOd and 
Agriculture be pleased to state: 

(a) whether it is a fact that the 
Land Reform Conference of more than 
121 nations is being held in Rome; 
and 

(b) if so, whether India is parti-
cipating in it? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) and (b). The 
Conference is due to be held in June-
July next year. Having regard to the 
present foreign exchange difficulty We 
do not propOse to participate. Papers 
bearing on India's experience will 
however be sent. 

Labour Banks 

583. Shri Raghunath Singh: Will thE' 
Minister of Community Development 
and Co-operation be pleased to state 
the progress made in setting UP 
Labour Banks in the country? 

The e u~  Minister in the Minis-
try of Community Development and 
Co-operation (Shri B. S. Murthy): 
The required information is being col-
lected from the States and will be laid 
on the Table of the House as early as 
possible. 

Development of Forest Wealth 

584. Shri Raghunath Singh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
target of production of timber of 
various kinds is far short of the ex-
pected demand; and_ 
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(b) if so, the broad details of the 
schemes, if any, drawn up to develop 
the forest wealth of India? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) Yes, Sir. The 
anticipated production of timber of 
variolls kinds is likely to rall short of 
the estimated demand. 

(b) To meet the growing shortage 
Of timber in the country the followjng 
schemes were included in the Third 
Five Year Plan and have been pro-
posed for inclusion in the Fcurth Five 
Year Plan. 

(i) Economic plantations: 

Under this scheme which is being 
financed by the States, an area of 
331147 acres has been planted up with 
species for commercial and industrial 
use, during the period 1961-64 and a 
further 3,00,000 acres would be cover-
ed during the remaining period of the 
Third Plan (1964-66). In addition, it 
is proposed to raiSe 8.0 lakh acres of 
these plantations in the Fourth Plan. 

(ii) Plantation of Quick GrowilLg 
Species: 

This is a Central'y sponsored 
scheme under which State Govern-
ments are being provided 100 per cent 
subsidy from the Centre. Under the 
scheme an area of 68,032 acres has 
been planted up with fast growing 
industrially useful species during the 
period 1961-64 and it is estimated that 
a further 1,00,000 acres would be 
planted up during the remaining 
period of the Third Plan. The pro-
gramme proposed for the Fourth Plan 
is 10 lakh acres. 

Son et Lumiere Spectacle at the 
Red Fort, Delhi 

585. Shri Surendra Pal Singh: Will 
the Minister of Transport be pleased 
to state: 

(a) whether Government propose to 
resume the show of "Sound and 
Light" Son et Lumiere, at the Red 
Fort, Delhi; 

(b) if so, when; and 

(c) whether there is a proposal to 
present similar shows in historical 
buildings in other cities? 

The Minister of Transport (Shri 
Raj Bahadurl: (a) Yes, Sir. 

(b) In October, 1965. 

(c) The proposal to have Son et 
Lumiere spectacles in a few other hi~
torical buildings in various places is-
under consideration. 

National Highway No. 2 

586 f Shri Dinen Bhattacharya: 
. L Dr. RaDen Sen: 

Will the Minister oj' Transport be' 
pleased to state: 

(a) whether the mlSsmg links of 
National Highway No.2 (G.T. Road 
byepass from Vivekananda Bridge to 
Adisaptagram) have been completed; 
and 

(b) if not, when these are likely to 
be completed? 

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): 
(a) and (b). There are no missing 
links of National Highway No.2 (G.T. 
Road byepass from Vivekananda 
Bridge to Adisaptagram). In order to 
relieve the congestion of traffic along 
the Grand Trunk Road in this section, 
a byepass from the Vivekananda 
Bridge at Bally (in the Howrah Dis-
trict) to Saptagram (in the Hoogly 
District) is under construction at an-
estimated cost of Rs. 382.40 lakhs. 
The work involves several over-
bridges and viaducts. The progress so 
far achieved is 60 per cent. The pro-
ject is expected to be completed by 
the end of December, 1966. 

Unloading of Foodgrains at Bombay 
Port 

587. Shri Baswant: Will the Minis--
ter of Transport be pleased to state: 

(a) whether the space at docl<s is 
insufficient for unloading foodgrains;: 
and 
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(b) whether there is any proposal 
for constructing a new dock? 

The Minister of Transport (Shri 
Raj Bahadur): (a) As there is very 
. .heavy traffic at Bombay Port, all the 
available berths are occupied and 
..orne ships generally wait for berths. 
'!'he normal rule for allocation of 
berths is according to priority of 
arrival. But food vessels have been 
.given special priority. Three berths 
are at present given on a priority 
"as is for food vessels. Actually a 
fourth ship is also allowed to dis-
charge overside by double banking. 
Two berths reserved for wheat ships 
at Alexandra Dock, NO.7 and No. 12, 
.are equipped with discharging 
machines. It is necessary that the 
maximum possible use is made of 
these two berths by working the 
machines in the most satisfactory 
· manner SO that they give the best out-
put every day. It is also essential 
· that arrangements for clearance from 
the sheds should be adequate as othel_ 
"wise clearance tends to become the 
bottleneck. If these requirements are 
fulfilled, Bombay can handle a sub-
,stantial quantity of grain every 
· month, the actual quantity depending 
entirely on the efficiency of the 
machines and the clearance. 

(b) The possibility of providing 
·additional berths at a suitable site on 
the eastern side of the Bombay Har-
'bour for handling bulk cargo is under 
investigation at present. Blue prints 
are being drawn up to construct a new 
-dock system in the Nava/Sheva region 
which is across the harbour and about 
-6 to 7 miles awav from the present 
-dock system. This will afford full 
relief to the general cargo traffic in 
-the existing dock system. 

Export of Gram to Nepal 

J Shri Himatsingka: 
588. l Shri Rameshwar Tantla: 

Will the Minister of Food aad 
.Agriculture be pleased to state: 

(a) whether it is a fact that the 
··Central Government have sent .:'irec-
tions to the Government of Punjab 

to despatch 15,000 quintals of gram 
to Nepal in July, 1965; and 

(b) if so, the rate at which the 
gram was sent to Nepal? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
D. R. Chavan): (a) and (b). 15,000 
quintals of gram dal was allotted by 
the Government of India to Nepal 
from Punjab in July, 1965. The 
nominees of the Nepal Government 
are to make purchases direct at the 
prevailing market rates in PUnjab. 
So far nominees of Nepal Government 
have not purchased the gram. 
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Soil Cultivation 

590. Dr. Sarojlni Mahishi: Will the 
Minister of Food and Agriculture 
be pleased to state: 

(a) whether the progress achieved 
in the training of Indians in soil cul-
tivation and animal husbandry at the 
Maduapatty project started with the 
Swiss aid is considered satisfactory; 
and 

(b) if so, the nature of the progress 
made? 
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The Deputy Minister in the Minls-
try of Food and Agriculture (Shrl 
Slaalmawaz Khan): (a) :.nd (b). The 
iDforma tion is being coJlected and 
will be placed on the Table of the 
Sabha as soon as it becomes available. 

Bridges on National Highway No. 34 

591. Shri C. K .. Bhattacbaryya: Will 
the Minister of TraDMlOrt be pleased 
to state: 

(a) whether the bridges on Gazol-
Raiganj part of National Highway No. 
M have been completed; and 

(b) whether this part has been 
made open to the State bus traffic? 

The Deputy Minister in the Minls-
&ry of TraDMlOrt (Shri Mobinddin): 
(a) Yes. 

(b) Yes. 

Bridge on River Mabananda 

592. Shri C. K. Bhattacharyya: Will 
the Minister of Transport be pleased 
to state: 

(a) whether the bridge on the 
river Mahananda on National Highway 
No. 34 has been completed; 

(b) if not, when it is likely to be 
a.mpleted; and 

(c) whether the tilted pillars have 
been set right? 

The Deputy IV&1ister in the Minis-
try of Transport (Shri ~ hia i  

(a) and (b). The bridge has just been 
~ ete  except for some minor 
items like finishing of a small portion 
«If footpaths, some earth-work for 
I.ouide bund, and clearing of site, which 
are expected to be completed shortly. 
Light vehicles have already been al-
lowed to pass over the bridge in the 
meantime. 

The bridge will be opened to all 
1raffie very shortly. 

(e) No pillar was tilted. Some 
foundation weJls had developed tilts 
during siriking. The tilts were recti-
fied before the piers were constructed 

over them. 
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Production of TapiOca and Maize 

595. Shri Jashvant Mehta: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the annual total production of 
tapioca and maize in India; 

(b) whether it is a fact that the 
Indian Council of Agricultural Re-
search has taken up a scheme for 
growth of hybrid maize in collabora-
tion with Rockefeller Foundation; 
and 

(c) if so, the progress made in this 
connection, so far? 

The Deputy Minister in &be Minis-
try of Agriculture (Shri Shahnawaz 
Khan): (a) The total production of 
Maize during; 1964-65 and that of 
Tapioca during 1962-63 in the country 
was 4558 thousand tonnes and 1799 
thousano tonnes respectively. 

(b) Yes. 

(c) Nine hybrids of maize have 
been evolved SO far under the Co· 
ordinated Maize Breeding Scheme and 
these have been released for Ileneral 
cUltivation on a regional basis. 12,276 
quintals of seed of these hydbrids was 
produced under the aegis of the Na-
tional Seeds Corporation during 1964-
65 which would be adequate to cover 
an area of 2,04,602 acres. 

By-passes on West Coast Road 

59'7 J Shri A. V. Raghavan: 
. L ShriPottekkatt: 

Will the Minister of Transport be 
pleased to refer to the reply given to 
Unstarred Question No. 74 on the 8th 
September, 1964 and state the pr0.-
gress since made in the construction 
of by-pass roads at Badagara, Tel-
licherry and Mahe On the West Coast 
Road? 

_ The Deputy Minister in the Minis-
try of TransPort (Shrl Mohluddin): 
The position in respect of the byepas8 
roads at Badagara, Tellicherry and 

Mahe on the West Coast Road in 
Kerala State is indicated below:-

Badagara byepass.-The estimate 
lor the construction of the proposed 
byepass is uuder preparation by the 
State Government. The acquisition of 
the land is in progress. 

TeUicheTTY byepass.-The estimate 
for the acquisition of land is under 
preparation by the State Government. 

Mahe byepass.-This is not in the 
approved programme for the develop-
ment of the West Coast Road in 
Kerala. The question of inclusion of 
the work will be considered in the 
Fourth Plan subject to the availabi-
lity of funds. 

12.09 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED EXPLOSION IN A PETROL 
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Shri Surendra Pal Singh (Buland-
shahr): What specific steps were taken 
by the Railway staff concerned to give 
adequate warning of the impending 
danger to those spectators who had 
gathered at the scene of the incident 
aDd why was no attempt :nade to dis-
perse them from that area? 

Dr. Ram Subhar; Sinr;h: This is a 
very small Station and the train was, 

as I said, near the outer signal. As it 
is a small Station, there was not much 
staff there II!ld SO it may not have 
been possible at that parti.cular 
moment to give proper warning. But 
the Station Master, who was there, 
telephoned to Asansol as well as Rani-
ganj and the fire brigades which 
came there might not have allowed 
outsiders. 
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SIlri Daji (Indore): Has it coone to 
the notice of the Government that, 
among th03e who were killed or in-
jured or suffered damages, there 
were also persons who were living in 
the farms nearby and if so, has the 
Government taken steps to compe!i· 
sate or help them at least? 

Dr. Ram Subhar; Singh: There were 
persons who were living near that 
railway track and there may have 
been some outsiders also. But so far 
no decision has been taken and the 
whole matter is being gone into by 
an Inquiry Committee. 
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i i~  ~  
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IU6 hrs. 

QUESTION OF PRIVILEGE 

Shri Daji (Indore): With your per-
mission, I beg to mOve the following 
motion of breach of privilege: 

"Shri Bhadoria, sub-inspector of 
police, attached to the Sarafa 
Police Station, Indore City arrest-
ed one Shri Santosh Kharade, 
under section 150 Cr.P.C. and 
started proceeding; under section 
107 Cr.P.C. against him and seiz-
ed two forms of petitions addressed 
to the Lok Sabha demanding relea-
se of the students and reopening 
of the colleges at Indore. Shri 
Bhadoria was clearly informed 
that these forms were to be sub-
mitted to the Lok Sabha through 
the Member of Parliament from 
Indore. The printed forms seized 
were themselves self-explanatory. 
Nonetheless, he took the afore-
said action with a view to prevent 
Shri Kharade to collect signatures 
and to terrorise others frOm doing 
the same. 

To petition the Lok Sabha is a 
constitutional right of a citizen, 
and Shri Bhadoria';; action was 
aimed at preventing communica-
tion frOm the citizens of Indore to 
their Member of Parliament to 
raise the issue before Lok Sabha 
and was, therefore, clear and 
palpable breach of privilege of the 
House. A copy of the petition has 
been enclosed herewith. 

r, therefore, move that Shri 
Bhadoria, S.I. Police, Sarafa Police 
Station, Indore, be summoned be-
fore the HOUSe and be committed 
for the breach of privilege of the 
House and be punished for the 
same as the ir 1 ~  of the 
case require.tII. 

The MinISter of Bome Hairs (Shrl 
Handa): This morning a little while 
ago, I had a talk with the district 
magistrate and enquired as to what 
the facts were. He raid that he was 

Privilege 

not aware at all of any arrest having 
been made under the circumstances 
and for the reasons mentioned here, 
but he would ascertain and find out all 
soon as possible what the facts were. 
If anything like what has been stated 
has happened, then certainly it is ver7 
reprehensible, but we shall ascertaiD 
the facts without any losll of fl'me. 

Mr. Speaker: All the same, because 
it is a new case, I think I shall reillY 
it to the Privileges Committee so 
that they may go into this and see 
whether SUCh a case really has hap-
pened and whether it amounts to a 
breach of privilege. Both the things 
are to be enquired into. 

Shri Hanumantbaiya (Bangalore 
City): No Sir; it cannot be referred 
to the Pri;'ileges Committee for two 
reasons. The first reasOn is that the 
hon. Minister has asked for time to 
make available to us the full detailll 
of the case before a decision could be 
taken. Unless we are in possession at 
full facts, it is not possible to know 
whether this is a Prima facie fit case 
to be referred to the committee. 

Secondly, we can also argue as my 
hon. friend has done and say that a 
petition may be deliberately used for 
the purpo3e of preventnig arrest which 
would otherwise follow, for some 
other offence. Then that should not 
be made an excuse or a protection 
against arrest for some other offence 
that the person is likely to have com-
mitted. 

These are matters that have to be 
examined. There is no prima facie 
caSe for you to refer this question to 
the Privileges Committee now, merely 
because the name of Parliament is 
used and a petition addressed to Par-
liament is in the hands of a person 
and it has been seized. At that rate, 
even a murderer can get a petition 
previously printed and keep it in his 
hands and ask the police officer not 
to arrest him. 

Sbri Ranga (Chittoor): May I sub-
mit that there is considerable force in 
what Shri Hanumanthaiya has said, 
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After all, there are several circums-
tances which have to be taken into 
comideration. We do not know at the 
moment what has happened. The 
hon. Home Minister has not got the 
information now. Therefore, would it 
not be possible for you to hold it over 
for a couple of days so that he would 
be able to get full information and 
then the HouSe would know all the 
facts that would be available and 
thereafter we can t-ake a decision? 

Shri Bade (Khargone): My submis-
sion is .... 

Mr. Speaker: I have not called the 
hon. Member yet. 

Shrj Bade: I want to make a submis-
sion on this .... 

Mr. Speaker: He may just rise in 
his place and cateb my eye .... 

Shri DaJI rose_ 

Mr. Speaker: I have heard Shri Daji 
already. 

Shri Daji: Since these questions 
have been raised,. I would like to 
clarify certain things .  .  .  . 

Mr. Speaker: There is nothing more 
to be clarified now .  .  .  . 

Sbrl Daji: I have to clarify certain 
points about this. 

Mr. Speaker: I shall call him later. 

... , ~ f\ord'!(l'{itl::) : ~ ~ 
~ tt ~it~ ~~ I 

~ ~ cmr1 'lit ~ ~ 
;oqro ~ ~ t: I ~ ier 1t ~ q.fuf 
'fiT ~ t 'fTc mr I it ~ ~ f.I; ~ 
1fT1for 'fiT i ~ ~ U i t  ~ ~ 

~ i n ~1 

~ "": ~ 1 1i ~  \ift mtf.t 
SffiITCf ~ ~  ~ it m'f ~  ~ I 

;;ft ~ ~ lfil: crt cr:r fl:t'fT ~r ~ I 

~i  ~ m.ror.r *,,;:: '{ij" ~  

~ i ti ~~~ ~  

~ ~ eft Gf'f ~r ;;mIT ~ I If\l: ~ 
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~  

Shri H. N. Mukerjee (Calcutta Cen-
tral): I agree entirely with your initial 
reaction that the matter should go to 
the Committee of Privileges. This is 
because whatever inquiry is neces3itat_ 
ed might very well be done by the 
Committee Of Privileges rather than 
by the Minister at this stage. This 
matter has been brought to your 
notice by a Member of Parliamen' 
and, therefore, I agree entirely with 
your initial reaction. 

Mr. Speaker: In my opinion, the 
facts 8:. well as the question of law, 
both are to be determined. I am not 
clear myself because this is a case of 
its own kind; it has not happened be-
fore. 

Therefore, my first reaction was 
that we could send it on to the Privi-
leges Committee. The facts also might 
be aSl!ertained by the Committee and 
the question of law might also be 
decided. But if the hon. Home Minis • 
ter wants that he should  supply us 
facts which might also go along with 
the other thing to the Privileges Com-
mittee, then there is nO harm. Let 
him give those facts. Shri Daji has 
given us the facts he knows. Let the 
Home Minister also give his facts. Let 
these be considered by the Committee. 
It is not that a, discussiOn or inquiry 
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is to be made here in the House at the 
moment. So I do not think that what 
Shri Hanumanthaiya said would help 
us SO much. Let the facts as we know 
fre." bo'h sides be suPplied to the 
Committee and they would proceed 
further in that context. Therefore, 
there is no harm if we wait for two 
days and then send it on. Of course, 
my reaction is that it should be sent 
to the Committf'e. 

The Deputy Minister in the Ministry 
of Law (Shri .Jaganatha Rao): The 
facts supplied by Shri Daji may be 
true. But it is open to us to find out 
the correctness or otherwise of those 
facts. When the facts are admitted, 
there is a prima facie case and 
then it may go to the CO'mmittee .... 

Shri Daji: No, no. 

Shri .Jaganatba Rao: Please sit 
down. You have no busine'3s to stand 
up when I speak. (Interrupticnts). 

11ft ~ ~ : ~ ~ ~ ~ 

'fi1 'Iii1l" ~ mq- 'Ii'iof ~ I 

Mr. Speaker: I will do that, not the 
Minister. 

Shri Ranga: He should be pulled up 
for that. 

Mr. Speaker: have done that. 

m ~ v<:" 'fitf1;'T!l" : ;:r.'f ~ ~ 
m",ij;H ~  flI; ~ ~  ~ I 

Mr. Speaker: I have asked him. 
He should sit down. I am dOing my 
duty. But the hon. Member does not 
allow me to do so. 

Shri .Jaganatha Rao: If there was 
any arrest at all, the circumstances of 
such arrest should also be ascertain-
ed. A person known to be committing 
a cognisable offence can be arrested 

by a police officer; a person who is 
likely to commit a breach of the 
jc==CC or di3turb public tranquillity can 
also be arrested under sec. 107 (3) Cr. 
P.C. Those circum3tances have to be 
ascertained. The mere fact that a 
petition to a Member of the Lok Sabha 
was in his pocket does not mean that 
a person cannot be arrested. The 
petition might as well be sent by post 
by the police officer. 

Mr. Speaker: Exactly those merits-., 
are being discussed. 

am not doubting that. My inten-
tion in suggesting sending it to the 
Privileges Committee was that the 
Committee might examine both as-
pects. The facts as might be in the 
possession of both parties might also 
be sent on to the Committee. h~re

fore, we will wait for tWO days and 
send those facts to the Committee. It 
is for the Committee to determine and 
say ...... 

Shri Hannmanthaiya: May I make a 
submission ..... . 

Shri H. N. Mukerjee: I take it that 
you are sending "it on to the Com-
mittee of Privileges and the facts that 
may be placed later on would also be 
placed Delore the Committee. 

8mi Hannmanthaiya: So far as the 
Speaker is concerned, he should be, 
and he is, impartial, to the Treasury 
Benches and to the other side of the 
House. We have perfect confidence in 
you and we take your judgment as 
binding. There is no question Of chal-
lenging that. 

The only submission I make is tlmt 
before you refer the matter to the 
Privileges Committee, according to the 
rules and conventions, there must be 
a prima facie case. If in your judg-
ment there is a prima facie case, yeu 
can refer it. If there is no prima facie 
case merely for the purpose of dis-
cussing and finding out, it cannot be 
sent to the Committee. 
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Mr. Speaker: Even without my find-
ing out whether there is a prima facie 
case or not, I can send it on to the 
Privileges Committee, before coming 
to that conclusion. In some cases, l' do 
come to the conclusion that there 
seems to be a prima facie case; in some 
others, if I want that help from the 
Committee I can send it on to them 
and ask ~ their opinion so that I may 
be guided by that. That was because 
this is the first  case of its kind and the 
facts are very peculiar. Therefore, 
my initial reaction is that the Com-
mittee might find out the facts as well 
as give us the guidance or aid of the 
law. There is no harm in that. I am 
not holding that there is a prima facie 
case; I am not just deciding that. 

Shri Nanda: Of course, your direc-
tion will be followed. But I may also 
further submit that it may be that 
tomorrow or the day after, as early as 
possible I may have fact, which will 
show that there was absolutely no 
case in support of the motion, that is, 
that the person had been arrested for 
something very clearly an offenCe of 
a different kind. If that is proved, 
then the other things do not arise. 
(Interruptions) . 

Mr. Speaker: I had said I would cell 
him. 

8hri Daji: You said so, but you have 
not caned me though I have been 
standing. If we stand without speak-
ing, We never catch your eye, that is 
the difflcu1fy with your ruling. 

Mr. Speaker: My difficulty is this, 
that even though I am taking the side 
of the Member, then tOO he an~s to 
speak. Now, let him speak. 

Shri Daji: There is no ascertainment 
of facts required, because my motion 
is not based so much on the arrest, 
because I know that even if the police 
may arrest for a specific purpose, 
they can always cook up somethini 
else. My motion is specifically on this 
point, fuat two forms have been seized 

by the police from the custody ami 
house of this person forms which were 
addressed to the LOk Sabha. If your 
own forms addre3sed to the Lok Sabha 
are seized even after the InspectOr wu 
told that they were to be sent to. 
Member of Parliament to be presented 
to the LOk Sabha, it constitutes con-
tempt without any further ascertain-
ment of facts. 

Mr. Speaker: After hearing him, I 
am inclined to hold that We will walt 
for the facts. 

Shri Surendranath Dwivedy (Ken-
drapara): You have changed your 
mind. 

Mr. Speaker: I have not changed it. 
stand by it. 

Shrj Surendranath DwiVedy: The 
only question was that it would be 
sent to the Privileges Committee. 

Mr. Speaker: There is no change in 
my attitude. I am supporting the 
MembEir, and he goe3 on speaking. 

Shri Daji: A Member who submits 
to your ruling is always pena1ised. 

Mr. Speaker: There is no penalty. 

12.26 hrs. 

PAPERS LAID ON THE TABLE 

CINEMATOGRAPH AMENDMENT Rut.a. 
1964 

The Deputy Minister in the MJDIs-
try of Information aDd Broadcastblc 
(Shri C. R. Pattabhl RamaD): I 
beg to lay On the Table Q copy of 
the Cinematograph (Censorship) 
Amendment Rules, 1964, published iD 
Notification No. G.S.R. 1396, dated the 
26th Septe'.nber, 1964 as corrected by 
G.S.R. 86 dated the 9th January. 1965. 
under sub-section (3) of section 8 of 
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the Cinematograph Act, 1952. [Placed 
in Library. See No. LT_ 4588/65]. 

NOTIFICATIONS IN KERALA GAZETTE 

The Minister of FOOd and Agricul-
ture (Shri C. Subramaniam): I beg to 
lay on the Table a copy each of the 
following Notifications:-

(i) S.R.O. 186/65 published in 
Kerala Gazette dated the 11th 
May, 1965, containing the For-
est Settlement Rules, 1965 
under section 77 of the Kerala 
Forests Act, 1961 rp.ad with 
clause (c) (iv) of the Procla-
mation dated the 24th March, 
1965, issued by the Vice-Pre-
sident discharging the func-
tions of the President, in re-
lation to the State of Kerala. 

[Placed in Library. See No. 
LT-4589/65]. 

(ii) S.R.O. 282 published in Kerala 
Gazette dated the 10th Sep-
tember, 1964, containing the 
Kerala 'Land Development 
Schemes Rules, 1964, under 
sub-section (2) of section 33 
of the Kerala Land Deve-
lopment Act, 1964, read with 
clause (c) (iv) of the Pro-
clamation dated the 24th 
March, 1965, issued by the 
Vice-President discharging 
the functions of the President, 
in relation to the State of 
Kerala. [PllLCed in Librarl/. 
See No. LT-4590/65]. 

NOTIFICATIONS UNDER MOTOR VEHICLES 
ACT 

The Minister of Transport (Shri llaj 
Bahadur): I beg to lay on the Table: 

(1) a copy each of the following 
Notifications under su b-5ec-
tion (3) of section 133 of the 
Motor Vehicles Act, 1939:-

(i) Notification No. F. 19 (10) / 
64-PR (T) published in 
Delhi Gazette dated the 
11th March, 1965, containing 
the IRlhi Tourist vehicles 
Rules, 1965. 

(ii) Noti1i.catiOn No. F. 12(76)/ 
60-62/PR(T) published in 
Delhi Gazette dated the 
11th March, 1965, contain-
ing the Delhi Motor Vehi-
cles (Second Amendment) 

Rules, 1965. [Placed in 
Library. See No. LT-4591/ 
65]. 

(2) a copy of the following 
Notifications under sub-
section (3) of section 133 
of the Motor Vehicles Act, 
1939, read with clause (c) 
(iv) of the Proclamation 
dated the 24th March, 1965, 
issued by the Vice-President 
discharging the functions 
of the President, in relation 
to the State of Kerala, mak-
ing certain amendments to 
the Kerala Motor Vehicles 
Rules, 1961:-

(i) S.RO. 200/64 published in 
Kerala Gazette dated the 
30th June, 1964. 

(ii) S.RO. 224/64 published in 
Kerala Gazette dated the 
28th J ulYl, 1964. 

(iii) S.R.O. \.229/64 published in 
Kerala Gazette idated the 
4th August, 1964, as correc-
ted by Notification No. G.O. 
M.S. 31/PW published in 
Kerala Gazette dated the 
2nd March, 1965. 

(iv) S.RO. 246/64 published in 
Kerala Gazette dated the 
18th August, 1964. 

(v) G.O.M.S. 248/64 published in 
Kerala Gazette dated the 
1st September, 1964. 

(vi) S.R.O. 274/64 published in 
Kerala Gazette, dated the 
1st September, 1964. 

(vii) S.R.O. 343/64 published in 
Kerala Gazette dated the 
10th November, 1964. 

(viii) S.RO. 344/64 published in 
Kerala Gazette dated the 
10th November, 19M. 
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(ix) S.RO. 342/64 published in 

Kerala Gazette dated the 
10th November, 1964. 

(x) S.RO. 12/65 published in 
Kerala Gazette dated the 
12th January, 1965. 

(xi) G.O.M.S. 7/PW published in 
Kerala Gazette dated the 
19th January, 1965. 

(xii) S.RO. 42/65 published in 
Kerala Gazette dated the 
16th February, 1965. 

·(xiii) S.RO. 62/65 published in 
Kerala Gazette dated the 
23rd February, 1965. 

(xiv) G.O.M.S. 40/PW published in 
Kerala Gazette dated the 
2nd March, 1965. 

(xv) S.RO. 123/65 published in 
Kerala Gazette dated the 
23rd March, 1965. 

(xvi) S.R.O. 135/65 pjublished in 
Kerala Gazette dated the 
30th March, 1965. 

'(xvii) S.RO. 160/65 published in 
Kerala Gazette dated the 
20th April, 1965. 

'(xviii) S.RO. 170/65 published in 
Kerala Gazette dated the 
27th April, 1965. 

(xix) S.RO. 232/65 published in 
Kerala Gazette dated the 
1st June, 1965. 

(xx) S.RO. 226/65 published in 
Kerala Gazetted dated the 
1st June, 1965. 

(xx) S.RO. 230/65 published in 
Kerala Gazetted dated the 
1st June, 1965. 

(xxii) S.RO. 228/65 published in 
Kerala Gazette dated the 
1st June, 1965. 

'(xxiii) S.RO. 250/65 published in 
Kerala Gazette dated the 
15th June, 1965. 

(xxiv) S.RO. 261/65 published in 
Kerala Gazette dated the 
:22nd June, 1965. 

(xxv) S.RO, 267/65 published in 
Kerala Gazette dated the 
29th June, 1965. 

[Placed in Library. See No. LT-
4592/65]. 

(3) a copy each of the following 
Rules ,under seemon 14A of 
the Aircraft Act, 1934, to-
gether with an explanatory 
note:-

(i) The Indian Aircraft (Second 
Amendment) Rules, 1965, 
published in Notification 
No. G.S.R 711 dated the 
15th May, 1965. 

(ii) The Indian Aircraft (Third 
Amendment) Rules, 1965, 
published in Notification 
No. G.S.R 807 dated the 
5th June, 1965. 

(iii) The Indian Aircraft (Fourth 
Amendment) Rules, 1965, 
published in Notification 
No. G.S.R. 1087 dated the 
31st July 1965. 

[Placed in Library. See No. LT-
4592/65]. 

NOTIFICATIONS UNDER EsSENTIAL COM-
MODITIES ACT 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D. 
R~ Chavan): I beg to lay on the Table 
a copy each of the following Notifica-
tions under sub-section (6) of section 
3 of the Essential Commodities Act, 
1955:-

(i) The Rajasthan Foodgrains 
(Restrictions on Border Move-
ment) Second Amendment 
Order, 1965, published in No-
tification No. G.S.R 743 dated 
the 17th May, 1965. 

(ii) The Madras Coarse Grains 
(Export Control) Amendment 
Order, 1965, published in 
Notification No. G.S.R 761 
dated the 21st May, 1965. 

(iii) The West Bengal Essential 
Commodities (Restrictions on 
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Movement) Control Ordl'r, 
1965, published in Notification 
No. G.S.R. 779 dated the 26th 
May, 1965. 

bv) The Inter-Zonal Wheat and 
Wheat Products (Movement 
Control) Third Amendment 
Order, 1965 published in Noti-
fication No. G.S.R. 780 dated 
the 26th May 1965. 

(v) The Roller Mills Wheat Pro-
ducts (Price Control) Third 
Amendment Order, 1965, pub-
lished in Notification No. GSR 
781 dated the 27th May, 1965. 

(vi) G.S.R. 810 dated the 3rd 
June, 1965. 

(vii) The Andhra Pradesh Rice 
and Paddy (Restriction on 
Movement) Second Amend-
ment Order, 1965, published 
in Notification No. G.S.R. 864 
dated the 15th June, 1965. 

(viii) The Pondicherry Coarse 
Grains (Export Control) 
Amendment Order, 1965, pub-
lished in Notification No. 
G.S.R. 865 dated the 16th 
June, 1965. 

Ox) G.S.R. 926 dated the 1st 
July, 1965, rescinding the 
Maharashtra and Gujarat Rice 
{Export Control) Order, 1964, 
published in Notification No. 
G.S.R. 636 dated the 16th 
April, 1964. 

(x) The Wheat Roller Flour Mills 
(Licensing and Control) 

Amendment Order, 1965, pub-
lished in Notification No. 
G.S.R. 960 dated the 6th July, 
1965. 

(xi) G.S.R. 1098 dated the 30th 
July, 1965. 

{Placed in Library. See No. LT-
4594/65]. 

12.29 hrs 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

MINUTES 

Shri P. G. Menon (Mukundapuram): 
I beg to lay on the Table a copy of 
the Minutes of Sittings of the Com-
mittee on Public Undertakings relat-
ing to Eleventh Report on the Rour-
kela Steel Plant of Hindustan Steel 
Limited, Ranchi. 

12.291 hrs. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (KERALA) , 1965-66 

The MiniSller of Finance (8hri T. 
T. Krishnamachari): I beg to present 
a Statement showin.c Supplementary 
Demands for Grants in respect of the 
State of Keral&, for 1965-66. 

1U91 hrs. 

DEMANDS FOR EXCESS GRANTS 
(KERALA), 1961-62 

The Minister of F'iDance (8hrl T. 
T. Krisbnamacharl): I beg to present 
a Statement showing Demands for 
Excess Grants in respect of the State 
of Kerala, for 1961-62. 

8hri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification. 
How do these Excess Grants relating 
to as long back as 1961-62 come up 
today' after four years? 

Mr. Speaker: We will see when they 
are before the House. 

12.38 hrs. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS-
contd. 
Shri Khadilkar (Khed): Yesterday 

I partially dealt with the arguments 
advanced by my hon. friend Shri 
Masani attacking the financial stability 
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of this country, and I stated that the 
motion as it had come forward was 
frivolous and had ,been brought for-
ward with a view to give expreSilion 
to the accumulated feeling of frustra-
tion in the minds of the Opposition. 
At the same time I said that nobody 
in this country or in this House would 
take this motion seriously. 

But on this occasion we must apply' 
our mind a little freely, objectively 
criticising ourselves; a little self-intro-
spection is called for at the present 
juncture while certain policies are be-
ing discussed. I mentioned that olne 
of the vital elements in our economy 
was fOOd and that the question of food 
was causing concern aU over the coun-
try. Therefore, on this occasion, it is 
not 'a question whether one agrees 
with Mr. Masani's other contentions 
or not. So far as the no-conlidence 
motion is concerned, I brush it aside; 
it has no ground to stand on. I do not 
make any apologetic statement about 
it nor support any suggestion subtly 
made about a national government in 
this country. If anybody were to 
make a suggestion about a national 
government I say it will not sustain 
democracy; 'national government will 
bring down democracy in this country. 
The government that is there is a 
national government; it is a govern-
ment of national concensus reflecting 
all trends in the country. 

Shri Ranga (Chittoor): No. 

Shri Khadilkar: Therefore, that 
suggestiOn 'also need not be taken very 
seriously and nobody takes it serious-
ly. 

Of all the questions facing the 
country today, fOod is the most im-
POrtant. Our Food Minister here is 
very sensitive and conscientious and 
earnest a'nd he is trying to evolve a 
national fOOd policy. He has placed 
a statement before us. What is hap-
pening? We have got to examine it 
becaUSe it is no use saying that we are 
doing this and that. What is the 

result of it? It must be examined. 
Today in my State conditions are very 
bad. There are riots; many people are 
arrested and some people are shot 
dead. I am not going to make it an 
excuse because there is an agitation 
and people have taken this problem. 
These problems cannot be solved by an 
agitation. I am firm in that view. But 
at the same time these problems can-
not be by passed by just saying that 
we are doing this and that. We have 
got to examine as to what are the re-
sults of our policy. The Food Minister 
here with all seriousness and earnest-
ness is trying to evolve a policy and 
in every step he wanted to take in 
the evolution of a national fOOd policY 
he has been completely frustrated bY 
the Chief Ministers in this countrY 
who have gOt osome vested interests 
at the State level. 

Shri HanumanthaiYa (Bangalore 
City): Sir, I rise on a point of order. 
My hon. friend is taking the Chief 
Ministers to task. They are not here 
to defend themselves and it is not 
right that he should speak for or 
against the Chief Ministers in order 
to defend what is called his own ideas 
of good policies. 

Mr. Speaker: If he h'as taken the 
Chief Ministers of all the States as a 
lot, then probably I will not have any 
objection. Has he taken some indivi-
dual? I was not closely following. If 
he has done so, I will not certainly 
allow it. 

Shri Tllirumala Rao (Kakinada): 
May I make a submission that the 
number of Chief ~sters in India is 
limited and they are known; it is 
known in a general manner to what 
Chief Ministers be is referring. 

Shri KhadUkar: I shall say State 
Governments; it is a good word and 
it is also non-personal. State Govern_ 
ments have come in the way and they 
have frustrated all his efforts and no 
policy worth the name cOUld be 
followed. . . .... (Interruptions.) 
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Shri Raoga: They are all Congress 
,people. 

Shri Khadilkar: The Food Minister 
wanted to make the movement of 
coarse fooagrains free. But ultimate-
ly, what happened? I tell you very 
franklY that it is not a party issue; it 
is a people's issue. 

Shri Ranga: It is a Congress issue. 

Shri Khadilkar: If we want to 
avert the crisis  facing us. we have 
to consider this. Food is a sensitive 
element and it will upset all things 
that we plan unless we apply our 
mind here and now. He is succumb-
ing to pressures and instead of evolv-
ing a good food policy, an types of 
horse trading goes on and ultimately 
some hotch-potch is presented to the 
country. What is the result? The 
result '3 that instead of .Jne national 
fOOd economy, every State is looking 
to itself as if it has a national economy 
in itself, because of this zonal system. 
So, the first thing is this: if at all we 
want to preserve the economic and 
political integrity of this country, the 
Centre must assert itself. The Centre 
is showing weakness on every_ occa-
sion and is trying to yield to all sort 
of pressures, healthy and unhealthy. 
'The Ministers come here and say one 
thing; in the States they say another. 
These thing3 must stoP. Some disci-
pline, some ruthlessness, i. called for 
at thts juncture from the Centre to 
discipline all the State er~ nts 
and all the State Governments should 
fall in line with one polIcy laid down 
once and for all. If you fail in this, 
.and continue the zonal system, this 
country will not haVe Oile national 
economy but. every State will look "t 
it from the mltional economy of its 
own self and a1l so-ts of rivalries in 
other fields will start iind it will dis-
integrate. 

I would like to p'ace another factor 
in this context. Take lenin. At the 
crucial hour he had the boldness to 
take a step. He surveyed the situa-
tion, and by changing ill" p:Ittern hI! 

evolved a new economic policy at the 
crucial juncture in the ! e uti n~r  
period, and took one step back. 011 
the food front, the timc has come 
when you should evolve, lay doWD 
and implement a new economic policy. 

Shri Khadilkar: Therefore, to 
evolve a policy, I would ~uggest  a8 

• some committees have suggested a 
compulsory levy. Take 25 per cent 
of the produce from those whose 
holdings are more than five acres. 
Looking to the nature--this is very 
important-of the State apparatus at 
the present juncture, if yell ~  the 
private trade channels completely, it 
is not likely to succeed, and therefore, 
open the private trade h~nne  Ior 
other things so that the surplus pro-
duce could be marketed and the pre-
sent situation could be saved. 

Even today, when there is no food 
available, in the black market rice IS 
available for Rs. 3  a kilo in Maha-
rashtra. In the open market, what-
ever the price, we do not get it. Last 
year, the same situation developed, 
and I and my friend Shri More sent a 
telegram. We forestalled a ,,;Iuation 
by sending a telegram and communi-
cating to the Government the intensity 
of the feelings and the crisis that was 
developing and the FOOd Minister 
came and helped; it was averted. But 
it is not simply Maharashtra or Bihar. 
In Gujarat and everywhere the rural 
poor, the landless labourers: the petty 
middle-class pepole who have fixed 
income or that sort of thing and not 
in business-all these people are suf-
fering because of the present policy 
which is being continued without 
adequate State apparatus to implement 
the policy. 

If you want to take the trade as a 
who'e, yOU must evolv(' a State ad-
ministrative machinery capable of 
handling it. Have we got it today? 
In the appraisal of the Plan, the 
Planning Commission have said that 
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the Plan's failure is partially dUe to 
the administrative failure. We must 
bear this in mind. We cannot fight on 
al1 fronts, and therefore, take one step 
back. Then, you can perhaps jump 
over the ditch in which We are likely 
to be pl'aced if we fail to see the situa-
tion at the present juncture. If you 
like, insulate some big cities with 
rationing and take the statutory res-
ponsibility of feeding the big indus-
trial centres if you have got the 
machinery. But the general atmos-
phere in this country, fed on the con-
cept, so far, of free trade so far a'5 
fOOd is concerned is such that unfor-
tunately, there is a built-in r~sistan e 
against all sort5 of restraining; a built-
in resistance is there. Taking 'ill these 
things into consideration, I would 
plead with the Food Minister: let him 
be bold enough at this juncture. 
I know he is a 'sensitive person. He 
went. to the length of resigning when 
there were language riots in Madras. 
Today be must be very much agita-
ted. BUlt resignalllons do .not solve 
the prob!em nor do agitations from 
that side. At the same time a sen-
sitive person must take stock of the 
situation and boldly come for-
ward with a policy and try to im-
plement it at all levels. 

The zones must be abolished. India 
must be treated as one economic entity 
with a national economy. No local 
economy should be sponsored and free 
trade channels must be opened. Un-
le's these suggestions are carried out 
immediately, I am afraid our police 
force will not be able to cope with 
the present discontent. 

We are threatened on our borders 
and that is a major problem before 
us. When we look at our country, 
internally we must observe a certain 
sense of unity and all the elements of 
disturbance must be removed at this 
juncture, if We want to face Pakistan. 
There is an evil combination on our 
border. The UN Observers are there, 
but unfortunately, because of, political 
pressures, the UN today has more or 

less become a prisoner of inaction, 
frozen into inaction. We in this coun-
try will have to realise that Pakis-
tan is an artificial creation of a State 
on our border. If they have not re-
conciled themselves to their fate nor 
found their identity, perhaps a great 
ingenuity might be required to break 
the combination of twO evil forces on 
OUr border. That is not forthcoming 
at the present juncture. Therefore, it 
is not a question of today or to-
morrow. It is a continuing menace 
and we must be prepared to face it 
with aU our might, determination, 
resources and strength and teach 
Pakistan a lesson. EXCUSe me for 
saying that for 2000 years India's his-
tory is not a glorious hi t~r  from this 
point of view. Let independent India 
create a new history and tell the peo-
ple on our ,borders that we in free 
India are determined to beat back 
a!ly invader from east, west Or north. 
That is the thing which is called for 
today. 

Taking advantage of the position on 
our borders and in Kashmir Mr. 
Masani has propagated one' thing. 
Today unfortunately the world is ,beng 
pu,hed to the brink of a world war. 
America is in a tight corner, trying to 
find out an escape route. Our Prime 
Minister, in keeping with the old tra-
dition of non-alignment, in helping to 
resolve the deadlock peacefully plea-
ded again and again not to bomb> North 
Vietnam. Even nuclear scientists-
two Americans-haVe said the same 
thing. Men like Walter Lippman haVe 
pleaded for it. Taking advantage of 
Our strategic necessity for our army 
crossing the cease-fire, Mr. Masani has 
made a subtle argument to which I 
do not subscribe. Unfortunately 
world leaders today are not there t~ 
help America. British leadership is 
weak. Soviet leadership is not asser-
tive: Indian leadership is not a3 as-
sertIve as it was before. Afro.Asian 
leadership is in disarray. Therefore; 
to find out an escape route, an non-
!Iligned leadership of stature standing 
and firmness is called for' to help 
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America. That would heln to save 
this e ~ra  and all other objec-
tive::;. 

I will conclude by quoting a coup-
let. It has been said, "If cowards 
!linch and traitors sneer the time has 
come when this party ~ust say with 
confidence. "We keep our flag flying 
here"." 

Shri Surendranath Dwivedy (Kend-
rapara): Mr. Speaker, Sir. I think 
Mr. Khadilkar at least once has spo-
ken some sense. 

Mr. Speaker: That should not be 
said. If We cast aspersions in this 
manner against one another, the level 
of the debate would go down. 

Shri Surendanath Dwivedy: I mean 
I have particularly taken note Of the 
sensible things that he has said today. 

Mr. Speaker: That is a different 
thing. But when he says that at least 
once he has spoken sense, it implies 
th9t on all other occasions, he does 
not speak sense. If another member 
who follows Mr. Dwivedy says some 
thing like that and casts a reflection, 
that would not be good. The level of 
the debate would go down. I am sor-
ry for this. 

Shri Surendranath Dwivedy: I do 
not know how you took it in that 
light. That was never my intention. 
As I have said, when I heard him I 
have noted two things whiCh are sen-
sible to me. One is that the Food 
Minister is an efficient man, but the 
policy he has evolVed is a hotch-potch. 
The second thing is, the Central Gov-
ernment is so weak that it cannot 
actually do anything at the present 
moment. That is exactly why this no 
confidence motion is being discussed 
in tihs House. 

I was surprised to find a report in 
the press that the Prime Minister, 
.... hile speaking at a congress party 
meeting had said that no-confidence 

motions have hecoone a routine nuis-
ance and he is not at all perturbed 
about it. 

Shri Bhagawat Jha Azad (Bhagal-
pur): He did not say that. 

Shri Surendranath Dwivedy: If he 
has not said it, I stand corrected. But 
seeing the Hou'e also, I feel that this 
no confidence motion has not been 
taken as seriously as it should have 
been. This betrays a dangerous men-
tality and complacency in thinking. 
Why, after all, are these no confiden-
ce motions being brought so often, 
which was never a feature in thiS 
House? Dt is not a fact that those 
who bring forward these motions do 
so without realising its serioumess. 
Everybody realise that this govern-
ment cannot be defeated in a no 
confidence motion. Everybody 
knows that the opposition is hope-
lessly divided and is in a mino-
rity. But even then, if no-confidencl' 
motions are brought it is because the 
country is passing through a great 
crisis. We are faced with grim prob-
lems. This government, whiCh is in 
charge Of the country, has not been 
able to' solve any of the vital prob-
lems, leave alone minor things. It is 
because of their incapacity and lack 
of imagination. The leadership j!J 

lacking. 

Even a er ~ n like Vinobha Bha\'e, 
to whom every year the Prime Minis-
ter pays a visit to get his e~sings  

has said today that on vital problems, 
the ruling party is always undecided. 
This mentality works because there is· 
a brute majority behind them. What 
is the health of the nation today? 
When We are concerned with so many 
problems, it is for the Parliament to 
take note of the situation surrounding 
us. Because they are in a majority 
and they know they can defeat any-
thing, they are in a complacent mood: 
But what is happening today? The 
party to which they belong, my cong-
ress friends should e u~e me for 
saying this, is cracking. -«'hey are-
living in a glass house; actually, in 
Bangalore, they met in a glass houser 
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Sir, imagine what is happening in 
-this country. When people all over 
.are clamouring for food, when people 
all over are clamouring for a little 
morsel of food, what do these ministers 
do? What is the Congress Party do-
ing? Has there been any discussion 
whatever in any of the ministries any-
where in this country as to how to 
solve this acute problem in the coun-
try in the face of the danger when the 
-enemies are within our own country? 
A ministerial crisis is brought about in 
Uttar Pradesh because a Minister mis-
behaved with a woman. That is the 
greatest crisis before them today. You 
must have observed, Sir, that when 
the other day a statement was made on 
Kashmir by our Defence Minister, 
Shri Chavan, it has been commented 
upon in the Press that, probablY, for 
Goa Shri Chavan would have spoken 
about Kashmir with much clarity and 
forcefulness. If that is the state of 
affairs, are we not concerned about it? 
Is it not our duty? I was thin in~ 

that they will take this opportunity 
and set thing~ right. 

When there are movements all 
round the country, when there is fir-
ing, when there is lawlessness, when 
there is acute discontent among the 
people, naturally, when there is no 
remedy, people take to direct action. 
That is their right. They resort to 
satyagraha. They resort to lawless-
ness. Nobody would support violence. 
But there are anti-social elements in 
the country who would take advantage 
-of this opportunity and destory life 
and property. They would like to 
create chaos in the country. Some 
hon. friends said here that Dr. Lohia 
wan ts to appear to the country as the 
leader of chaos. Who has given this 
opportunity to him, I want to ask? 
Have you evolved any procedure? 
Have you evolved any grie an~es 

machinery? Has the leadership appli-
ed its mind to find a peaceful solution 
-to theSe problems in the democratic 
-set-up that we have? When the 

people are really suffering such a 
great deal, what procedure have you 
adopted, what procedure have you 
followed to satisfy the aspirations of 
the people, to meet their very immedi-
ate demands? How are you meeting 
their demands? You do not do any-
thing with the result, naturally, there 
is movement, and when there is move-
ment all sorts of elements take advan-
tage of it. When their problems are 
not solved, people resort to move-
ments. 

Therefore, I think, by your policies, 
by the policies of this Government, you 
have invited chaos in this country. 
When We brought this motion, because 
there is all round discontent I was 
thinking that this ern e~t will 
take this opportunity and explain 
through the Parliament to the country 
that the problems are serious and they 
are going to solve them in such and 
such a manner So that those, if they 
think they are right who listen to 
elements who do not believe in demo-
cratic methods would not go with them. 
But they are treating this as if noth-
ing has happened in this country. I 
have not heard a single speech so far 
explaining what is the problem that 
is facing us. The people are passing 
through untold misery and unhappi-
ness. Even the teachers are demons-
trating here for a fair deal, let alone 
others. 

An Hon. Mem.ber: Doctor ~n  

Engineers. 

Shri Surendranath jj)wivecly: 
There is acute shortage and scarcity 
in the country. We do not feel it. 
There is an official statement probably 
from the constituency Of the Prime 
Minister. Whether the Food Minister 
will accept it or not, it has been publi-
shed in all papers. This is a state-
ment by the Commissioner of the 
Allahabad Division. At least one 
official statement tras come. These 
people never accept that there is 
scarcity. Peo!>le are dying for want of 
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food. No food is available in the coun-
try. He says here: "People in the 
rural areas of Allahabad District have 
only one mea: n day because of scar-
city conditions .... " Just think of it. 

Shri J. B. Kripalani (Amroha): 
That is an under-s tatement. 

Shri Surendranath Dwivec1y: Dada 
says it is an uuder-statement. The 
situation is still more serious. If that 
is so, how do you want to function? 
How do you accuse the people if they 
revolt? I, therefore, agree with what 
Shri Khadilkar has said, that it is a 
hotch-potch policy. There is no food 
policy. 

We were told by the Food Minister 
in August 1964 that it was a lean 
month and after some two or three 
months things would be all right and 
prices would go down. The Prime 
Minister, Shri Lal Bahadur Shastri, in 
his first broadcast after becoming the 
Prime Minister, said that his attention 
would be first diverted to See that pri-
mary things are available to the 
people, the prices are reduced and 
sufficient agricultural production is 
brought about. What has happened? 
We haVe this year bumper crops. Our 
imports have been doubled or treb-
led. This morning it was asked as to 
what will be our imports for the 
coming two years. There was no 
reply because, probably, the time is 
coming when we will have to depend 
only on imports. 

What is the reasons for all this? As 
you know, Sir, there is a very specious 
plea always that it is ali due to the 
weather. If the intruders come into 
Kashmir at night, OUr Government 
says that the intruders are to be blam-
ed because they come' in at night. 
When there is this food shortage in the 
country they say that the only thing 
to be ,blamed is the weather.! am 
surprised at what has happened. If you 
say that with an increase in agricultu-
ral production the prices should be re-
duced, here is an increase in production 
which has been admitted by all. But 

946 (Ai) LS-6. 

what has happened? The per capita 
consumption of cereal and pulses dur-
ing 1961-64 has been reduced from 
16:4 ounces to 15'7 ounces. What has 
been the price situation. The Statement 
on economic situation which was dis-
tributed to us by the Finance Minister 
says that in March 1963 it was 123' 5, 
in June 1964 it was 154'1 and in June 
1965 it was 161' 3. You can very well 
realise, Sir, the strain of these condi-
tions on the middle-class people. It 
has never before been So high on the 
middle-class people as it has been 
during this short period. 

Therefore, We are in a very danger-
ous situation. The misery of the 
people is very great. I cannot just des-
cribe what is happening in the rural 
areas. I do not want to go bto the 
details within the limited time at mY 
disposal. I will go into that when we 
have the food debate here. I only 
want to say that they are tinkering 
with the problem. Take the question 
of statutory rationing. I am not 
against it. But what is statutory 
rationing? What do they want to 
achieve by that? They want to keep 
the 15 per cent urban population silcnt. 
Thev want to satisfy the vocal section 
of the people in the cities and towns. 
The rural areas will continue to suffer. 
I know what is happening in the ru.'al 
areas of Bengal. But Calcutta is qu;te. 
This is a clever move, a political 
device for a solution of the r ~  

What happens to the 25 per cent land-
less people in the villages? 

~ 1'Ilri ~  mr ij-;nrm 
~11 t~ ~ I 

Shri SureDdranath Dwtvec1y: They 
do not get anything. Here we hear 
homilies from them. They say that 
since we are divided, We are small in 
number we cannot do anything. What 
We are trying to dO i~hri Karnl 
Singhji may be right, that the Opposi-
tion may not be united-that in this 
Parliament we want to teach the 
people, we want to educate ')ur coun-
trymen that, if not now, the time Is 
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coming when if the Government does 
not listen they will see to it that the 
ruling party is out of power, they 
are ousted from power and something 
new emerges. That is the reaSOn why 
we feel so keenly about it. Nobciy 
likes a No-confidence Motion. I can 
tell you frankly that this is the reason 
why it has been brought. 

Recently, Sir, I had been to Kashmir. 
This visit has been really a revelation 
to me. If you know the things that I 
have seen, the things that I have heard 
the things that I was told, y?u will 
begin to wonder whether any govern-
ment worth the name was functioning 
at Delhi at any time. That is the con-
dition there. I do not want to go 
into the details. I do not want to 
give out all those matters here, be-
cause we are in a very difficult time. I 
do not blame anybody for what is 
happening in Kashmir. The e ! ~e 

blame goes to this Central Govern-
ment to the central satraps sitting in 
Delhi. I am proud of our soldiers. In 
spite of difficult times, in spite of weak-
kneed pOlicies, they have done such 
a marvellous job. I am proud of the 
security police which, during these 
raids, stood up and took the challenge 
in spite of heavy odds. They are the 
real guardians of our freedom and 
they are fighting our battle in Kash-
mir. I admire their cool, calculated 
courage and reckless daring. But 
these people sitting here go on scruti-
nising files and notes and issue perio-
dical statements. That is all. 

13 hrs. 

What is the position in Kashmir 
today? According to authoritative 
and authentic reports, there are about 
8,000 infiltrators inside Kashmir. 

An Hon. Member: More than that. 

Shri Surendranath Dwivedy: I do 
not know how many more have come 
in between. In 1947 we have fought 

37,000 infiltrators inside the country. 
Then the conditions were different. 
Now we have fOur intelligent offi""s 
working there-the Central Intel!i-
gence, Military Intelligence, State In-
telligence and so on. I do not know 
what other intelligences are there; 
there are so many. Every Kashmiri 
asks the question how is it that in 
spite of all these intelligent offices, all 
these infiltrators, thousands of them, 
could come inside the country for the 
purpose of capturing Srinagar city it-
self. They were about to capture that 
city. The position was sO bad, so seri-
ous. I want to know how it could 
happen that the intelligence service 
had no knowledge of this. Is it a 
fact, as has been reported in the 
papers, that the Central intelligence 
at one time about two months back 
reported to the Centre that some 
guerilla training was being under-
taken in Azad Kashmir and we 
brought this fact to the notice of the 
United Nations? Is it a fact that they 
have given the signal? If so, wilat 
precautionary steps did the Govern-
ment take to prevent the infiltrators 
from entering this country? Of 
course, we cannot blame them entire-
ly, because we know the quality <>f 
our intelligence service. They h'lve 
betrayed the nation twice, in NEFA 
and in Kutch and now the same thing 
is happening in Kashmir. It seems 
that we have not learnt any lessons. 
I know that the director of the miii-
tary intelligence who was responsi-
ble" for many of our reverses was pr,)-
mated. That is how we function. And 
we do not know what has happened 
to the NEFA report. I would not 
blame Shri Nanda for all this. I 
know that he is busy. Probably he is 
preoccupied because his D day is ap-
proaching. He had given an as.mr-
ance that in two years corruption 
would be eradicated failing which he 
will quit. Probably now he is pre-
occupied and planning how to go 
away, because the way in which he 
has handled corruption has become a 
big tamasho.. Nothing has happened. 
Orissa is one of the glaring examples. 
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The same is happening in Rajasthan 
and Bihar. The most interesting a~
pect is that when the Congress men 
in Orissa demanded the appointment 
of a Commission of Inquiry for the 
removal of some people who are in 
office, the complainants are bei.ng 
driven out of the Congress. I find 
that Dr. Mahtab is here. He can 
defend himself. I have been fighting 
them all my life. So, this has been 
the ultimate result of their request for 
an injury. I would not blame Shri 
N anda for all this. I have all sym-
pathies for him. But what were his 
other colleagues doing? What was the 
Government of India doing? You will 
realise that in such a situation. if 
there is no intelligence, there is no 
proper appreciation; if there is no 
proper appreciation, there is no proper 
preparation. And if there is no pro-
per preparation how can we defend 
our country? 

I say that this Pakistani raid is Nt 
an isolated raid into Kashmir. It is 
a challenge to India's democracy and 
secularism. This is a Sino-Pakistani 
design and it has been planned in 
such a manner that, God forbid, pro-
bably before the end of December or 
even in October we may be faced 
with a situation where our entire 
frontier beginning from Assam to 
Kashmir will be raided by both Pak-
istan and China. The situation is so 
serious. 

I am glad that Kashmir has stood 
the challenge to secularism. The 
Kashmiris are not fighting their battle. 
They are fighting India's battle, Indja's 
national cause. It is said that all 
Muslims in Kashmir want to remain 
separate or do not want to come or 
join India. I say this is a big lie. I 
have myself come across stories of 
bravery during these difficult times. 
A village was attacked by the raid-
ers. There was a platoon of 12 sol-
diers out of which 10 were Muslims 
and 2 Hindus. 8 Muslims and 1 
Hindu were killed in the incident. 

Among the survivers the Hindu was 
attacked by a bayonet by the raiders 
and he was badly injured. He told 
his Muslim friends: now there is no 
hope for us, let us retreat. But what 
was the reply of his two Muslim com-
rades? They said: since the raiders 
have bayoneted you, we will stand 
by you; we may be killed by the raid-
ers but we will not leave this battle 
field and they died fighting. Then I 
visited a hospital where 20 injured 
persons were being treated. I asked 
each one of them their names. Three 
were civilians and all the rest were 
from the Kashmir Armed Police and 
all of them were Muslims. So, it is 
a big lie to say that all Muslims of 
Kashmir are not fighting this battle 
for us. There is communal harmony 
in Kashmir. If we do not maintain 
communal harmony in other parts I)f 
the country, in such a situation we 
may lose this battle; but not other-
wise. I again repeat that Kashmir 
will not be lost because of Kashmiria. 

An Hon. Member: It will never 
happen. 

Shri Surendranath Dwivedy: It 
will never happen and it should not 
happen. But if at all it happens. it 
happens because of the pOlicies of the 
Government of India because this 
government is incapable of meeting 
the situation. 

We have always been equivocal. 
We must state for once and all what 
is our stand on Kashmir and what is 
our relationship with Pakistan. We 
have never taken a comprehensive 
review of Indo-Pakistan relations. 
Wrong assumptions lead to wrong 
actions. There seems to have been 
very little thinking on this subject. I 
appeal to the Prime Minister for 
God's sake please do not go on ap-
pealing to third .parties; neither go 
on explaining what is our position or 
stand, saying that we have not vio-
lated anything. I say that it is humi-
liating to go on explaining to other 
parties that we have never aggressed. 
So far as Pakistan is concerned. we 
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[Shri Surendranath Dwivedy] 
have to bear in mind that there is no 
peaceful method of solution; thera 
cannot be any. The Government ot 
India committed a blunder in 1948 
when the cease-fire agreement was 
signed. It was done despite military 
advice to the contrary and we did nDt 
take military action. There was an-
other opportunity to meet this chal-
lenge in 1950 when Pakistan was 
driving out our brethren and there 
was oppression of minorities and our 
troops were almost ready to march 
to East Pakistan. But what did we 
do? For the sake of taking world 
opmlOn with us, we signed the 
Nehru-Liaquat Pact. What has been 
the result? We had to give Berubari. 
Now we have got the latest Kutch 
agreement. The Prime Minister him-
self had to say that "when I signed 
the agreement, I saw some ray of 
hope of peaceful settlement; but now 
I do not find there is any such thing, 
So far as Pakistan is concerned". 
This is a golden oppol'tunity. I would 
say that this is a blessing in disguise. 
I am glad to say that today the inter-
national opinion realises that it is not 
India but it is Pakistan which has 
committed aggression. At least, that 
realisation is felt in the press but not 
probably as yet by the people who 
lead governments in those countries. 
They are yet keeping mum. Even the 
U.N. Secretary-General is keeping 
mum. We heard this morning on the 
radio that he is still undecided as to 
whether somebody should be sent or 
not. When we went to meet the U.N. 
Observer, Gen. Nimmo, he had 110 
time to meet us. As some press cor-
respondent in Srinagar commented, 
he is probably busy in transmitting the 
information from this side to that side. 
That is the role of the UN. We are 
all fOr the U.N.O. and we want 
this institution to be strengthened to 
bring about international accord. 
But what has been its role? What 
has been it. use? Even the Defence 
Minister agreed that they have not 
been effective enough. If that is the 
situation, let us not very much con-
cern ourselves with what the world 
outside will think. But let us con-

cern ourselves with what is going to 
happen to this country and what IS 
the supreme national interest of tlUs 
country. Let that be the guiding 
factor in formulating our policy and, 
when we do that, let Us not be deter-
red by anything in any manner as to 
how does it affect others when it 
affects our self-existence, the very 
existence of a sovereign country. 

Sir, I want this Government to make 
the declaration here and now and act 
upto it that so far as Kashmir is COll-
cerned, that is a part of India like any 
other State of India and that we are 
not going to permit anybody to en-
croach upon that land. When Kashmir 
acceded, we had 84,000 sq. miles. But 
due to our policy, today half of it 
is in the enemy's hands. I want this 
Government to take steps to liberate 
those areas. Let us go-ahead, let us 
push ahead and let Us get back 12,OO() 
sq. miles which are with Chinese and 
32,000 sq. miles which are with the 
Pakistanis. We have taken Kargil 
but that is not enough, as has been 
demanded by the Kashmir Chief 
Minister himself. As I understand, 
much of the difficulty arises because of 
the way in which the cease-fire li.'le 
has been demarcated. It has been made 
in such a zig-zag manner that it leaves 
enough scope for the infiltrators and 
raiders to come inside and they de-
mand that at least this must be 
straightened out. One million of our 
countrymen are suffering there. We 
must relieve them of that suffering. I 
can assure you that if once this Gov-
ernment takes the firm step, militarily 
or otherwise, and makes the declara-
tion that India may go down but Kash-
mir will remain with India, and they 
act in that manner, I am sure that if 
there is any wavering element inside 
KashmIr today will veer round us and 
they will see to it that either they live 
in Kashmir or the invaders leave this 
country. 

I would appeal to them again that 
let us not say anything or do anything 
at this juncture which may give all 
impression that we are not serious 
about these developments and that we 
will not stand united to face the 
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enemy. Let not this impression be 
created. I want this Government to 
put down with iron hands anybody, 
whoever he may be, any voice, any 
movement, anywhere saying that 
Kashmir will go to Pakistan. 

Mr. Speaker: The hon. Member 
may conclude now. 

Shri Surendranath Dwivedy: I am 
concluding now. 

As I said I want this policy should 
not only be announced-this policy 
should be a national policy-but 
should be worked out ant! carried out. 
That is my concern. Unless that is 
done. our freedom is at peril. 

Lastly, I want to say this. Tbe Gov-
ernment may have failed, they may 
have blundered. That is not as dis-
astrous as the fact that they neither 
learn the lesson nor own the mistakes 
and want to correct them. I do not 
like that attitude of the Prime Minis-
ter who often says, "I am not deviat-
ing from the policies of my revered 
Jawaharlal Nehru." His policy in 
Kashmir has landed us in this mess. 

Some Hon. Members: Yes. 

Shri Surendranath Dwivedy: If you 
again follow that policy, this co·untry 
will go to ruID •. 'WR1 

Several Hon. Members: No, no. 

Shri Surendranth Dwivedy: There-
fore, you have to adopt practical 
policies. I can assure you that people 
are willing to cooperate with you. 
The people can do anything for the 
sake of the nation. But you should 
not only cooperate but you should be 
able to take their cooperation. That 
is what is lacking today. If you 
adopt practical policies, then only you 
can appeal to the countrymen to fight 
along with you for the purpose we 
all want to achieve. 
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Shri Mahatab (Angul): In the 
debate, the Opposition has made three 
points with rega"d to domestic 
affairs and one or two points with 
regard to our foreign policy. I do 
not attribute any motive to them. I 
have no doubt that they have brought 
up these issues with the best of in-
tentions. They are as good represen-
tatives as I am, and I have no right, 
and I am not entitled, to attribute 
any motive to them. But I feel cons-
trained to observe that these points 
could have been raised otherwise also. 
These points are important points 
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[Shri Mahatab] 
which ought to be discussed as fre-
quently as possible in this House and 
elsewhere also, but there are ways of 
raising these issues for serious discu-
ssion. Unless some propriety is obser-
ved in these matters, all these discus-
sions may come down to a low level. 
That is my fear. And that has hap-
pened also 1n!re on this occasion. 

The Finance Bill is there which will 
be coming up for discussion. In the 
courSe of the discussion on that Bill 
all these points could have been rais-
ed. Or these issues could have been 
separately discussed also, and I am 
gure Government would have agreed 
to discuss all these problems. There-
fore, my submission is that this no-
confidence-mtJtion which means inter-
ruption in the normal business of the 
House seems to be rather unfair to 
parliamentary practice. I would re-
quest the Opposition parties and their 
leaders who are as good representa-
tives of the people as any of us, to 
consider this matter in all seriousness, 
whether use should be made of this 
provision in our rules in order to raise 
these issues. After all, various issues 
can be discussed dispassionately by 
other means alsO. 

As regards the points, the points 
whiCh have been made are not new. 
These are all well known points, and 
these have been admitted by Govern-
ment and all of us, and on many occa-
sions all of us have applied our minds 
to these problems also .. 

I will address myself to the Opposi-
tion and request them to consider how 
these problems could be solved. Prob-
lems have to be faced; they are not 
to be' shouted about because every-
'body 'knows the problems. The ques-
tion is how to solve them. 

With regard to domestic matters, 
three points have been made. One is 
the slow rate of growth the plans 
having not been able to achieve the 
targets. The second "is the use of DIR 
in some states. The third is about 
prices including prices of foodstuffs. 
With regard to the first, slow rate of 

growth, you will remember that this 
very point was discussed here when 
the midterm appraisal report was be-
fore us. I had the opportunity to 
speak on that occasion. It is not 
merely Dr Lokanathan's report that 
has pointed out the thing. The report 
of the Planning Commission itself is 
there. I quoted from it then. The 
perspectives section of the Planning 
Commission gave us various statistics 
in a report to prove that the plans 
were not achieving their targets. The-
refore, it is not a secret; it is not 
that something secret is being divul-
ged here which Government wanted 
to conceal. It is really the Govern-
ment which placed that report on the 
Ta'ble; it is the Government which 
gave us satistics for discussion as to 
how to find a solution. 

The plans are not achieving their 
targets, why? The simple reason 
is this-I am not quoting figures and 
statistics because that will carry us 
too far from the main points Shri 
Masani compared the rate of growth 
in India with that elsewhere. He 
should compare also the rate of invest-
ment here with that elsewhere. If 
that is done, we will find that the rate 
of investment in India is much lower 
than that elsewhere. In other coun-
tries, they have more resources-I 
am not here to criticise how they 
raise them. But in India whenever 
efforts are ma'de to raise resources, 
there has been discontent. Here we 
are in a difficult position 'because we 
have to carry out our plan in a demo-
cratic set-up. We have to take the 
people with us; we cannot just ride 
roughshod over the people. We have 
to take various factors into considera'-
tion. 

Another difficulty in India is that 
although the plan in general has been 
accepted by all the political parties, 
even then when we come to brass-
tacks, political advantage is taken of 
the discontent caused by raising re-
sources needed for the plan. I will 
give an instance. Just after the mid-
term appraisal, when it was found that 
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more resources had to be secured 
from the country itself in order to 
accelerate the progress, several mea-
sures were undertaken. When these 
measures were undertaken-I had the 
opportunity of seeing the note of the 
Planning Commission as to how these 
resources could be raised-accusation 
was made here On the floor of the 
House by many as if the Congress 
Party was not alive to miseries of 
people. In fact, in 1962, as early as 
that, the Congress Working Committee 
appointed a sub-committee, of which 
I was a member, to find out how the 
rate of progress could 'be accelerated. 
It met many times. Our report was 
just ready, but it could not be publi-
shed because of the Chinese invasion. 
But the facts were known. The rate 
of progress could ,be accelerated it 
only there could be more investment. 
Va'rious measures were undertaken to 
that end. 

Here I would remind the House, 
how the difficulty arose. I do not 
support this side or that. The point 
is that we must face facts. The com-
pulsory deposit scheme, the Gold 
Control Order and various other mea-
sures were undertaken at that time. 
But even a person like Shri Morarji 
Desai, with alI his political standing, 
could not stand thp discontent which 
arose out of these measures. What 
nappened then?, It was expected that 
all political parties would try to con-
trol that discontent, manage that dis-
content. But actually, political ad-
vantage W:lS taken of that discontent. 
So the ruling party·-this will apply 
to whichever party may be in power 
-found themselve;; in difficulties. 
Therefore, they hDd to retrace their 
steps. Some of th~se measures were 
withdraw"!. SufficiE'nt resources for 
the plan could not be raised. 

Similarly, in thc states, what do 
we find? They are expected to raise 
additional resources. But every state 
is now most unwilling to do that be-
cause of the political difficulty invol-
ved, They expect resources from the 
centre. The Central Government, it 
was suggested by Shri Khadilkar, 
should be firm. After all, the Central 

Government also is a representative 
body. It is not an autocratic body 
that it can ride ruughshod over the 
states. All are bound together. We 
have to move togetller. 

In this matter, what is expected of 
the Opposition is this. This was tried 
at one time. I had tIle opportunity 
of atten'iing many of those meetings 
when Pandit a ~har a  Nehru used 
to invite leaders I)j thp Opposition 
for dis(,llssic n. He u.<ed to try his 
utmost to take the Opposition parties 
with him in this planning. After all, 
it is a national plan; it cannot be a 
party plan. No plan which is ever a 
party plan can 'be executed. Today 
one party is in power, tomorrow ano-
ther may take its place. Therefore, 
in all countries, everywhere, the plan 
is taken to be a national plan. All 
the political parties broadly agree 
with the outlines of the plan. This 
has been done in India when the 
First Plan was drawn up. In the case 
of the Second Plan also, there was 
broad agreement on the outlines of 
the plan. 

You will remember that Shri S. K. 
Dey, Minister in charge of community 
development, sent circular letters to 
all the states, and it was the policy 
--even now it is, I believe, the policY; 
it was the policy at least two years 
ago-that at the state level the leaders 
of all political parties should be call-
ed upon to participate in the working 
of the community development pro-
jects, as, it was considered to be a 
non-political organisation. But on all 
occasions, it has been our misfortune 
that whenever there is dicontent, 
whenever there is a little hardship to 
the people. instead of managing that, 
instead of controlling that, political 
advantage has been taken Of that. Then 
the Government has had to retrace 
its steps. 

So in this matter, we have to be 
clear in our mind as to what we want. 
We have gone ahead with the plan. 
The plan means that if we want to 
make our future bright, we have to 
suffer a little for the present. We 
have to invest. Investment means in-
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vestment for the future. The results 
cannot be had immediately. As soon 
as we accept this position, we should 
be prepared to meet, the discontent 
of the people. That can be done only 
if there is general agreement among 
the political parties in a democratic 
set-up. Otherwise, if it is expected 
that whatever the other political par-
ties might do, one party which is 
strong should ride roughshod OVer the 
people and get things done, that is 
not possible to do. We have to 'bear 
that in mind. From that point of view 
we have to judge things as to whether 
we are proceeding along the right 
lines. 

There may be many mistakes com-
mitted. I do not think it is Govern-
ment's case that no mistakes have 
been committed. N dbody can claim 
that. There have been many mistakes. 
But to suspect the bona fides is not 
the proper thing to do in democracy. 
We must not suspect each other's 
bona fides. Whatever the Opposition 
says, they are quite honest in their 
views and convictions; whatever the 
Government on this side does, there 
is honesty there also. Let us meet 
here on an equal platform and find 
out solution to these problems. 

As I saia, the problem with regard 
to the plan is thaT of investment, 
which We must face squarely. Un-
less we do that, I do not think the 
rate of progress can be accelerated. 
Now I am speaking from a common-
man's point of view. I do not under-
stand the talk about differences re-
garding the size of the plan. Unfor-
tunately, I have been seeing from 
the beginning-that is the opinion of 
many experts also, and that is the 
opinion of many members of the Gov-
ernment also and at one time it was 
seriously discussed-that the plan 
should be in terms of physical tar-
gets. It was seriously discussed at 
one time and considered that the plan 
should be formulated in terms of 
physical targets instead of monetary 
targets. The Fourth Plafl is now''Said 

to be of the dimensions Of Rs. 2l,aoO 
crores. On the basis of the measures 
which have been introduced 'by our 
Finance Minister, in terms of physical 
targets I think the plan will come 
down to Rs. 19,000 crores. 

As prices of steel, petrol diesel etc. 
will increase, in physical terms the 
next Plan will be cut down by about 
Rs. 1,000 of Rs. 1,500 crores. That is 
my rough calculation. So, there is no 
meaning in discussing the plan in 
monetary terms. We have to think in 
terms of physical targets. If that is 
done, I think that much of the criti-
cism can be met and discussed proper-
ly. Otherwise, we will land ourselves 
nowhere. 

With regard to prices, this mat.ter is 
under discussion at various levels, 
not that it is not known. I have been 
at it for. the last two or three years, 
and I shall place the problem as I 
know it before the Opposition. Let 
us try to solVe it without being criti-
cal of each other. Everybody is an-
xious to see that the prices are redu-
ced. It should not be ffiought that 
none on this side realises the danger 
of rise in prices or the difficulties of 
the middle class people. Everybody 
realises it. The question is what is to 
be done. 

Take the case of food. This again 
is a problem, a conundrum to be sol-
ved. The total food production is 
about 80 million tons. This year 
it is BB million or so, but let us take 
it at 80 million. The consumption of 
the towns would roughly corne to 20 
to 25 millions. If that amount could 
corne to the market, there would be 
no difficulty, but because of the rise of 
prices, the farmers can meet their 
needs if they sell only 10 to 15 million 
tons. As the prices are high, they 
are not in a hurry to sei! as before. 
That has been admitted by Shri 
Masani also. Farmers are a little 
better off, to day therefore the old-
time distress sale is not there. Thay 
can refrain from selling immediate-
ly. Up till now, 40 per cent of the 
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marketable surplus has not come. 
That means 12 to 13 million tons 
have come, the remaIning has not 
come. Where lies this surplus? 

It is true, as has been said by Shri-
mati Renu Chakravartty, that not all 
the farmers are holding up the stocks. 
I would not call it hoarding. If one 
keeps one's own goods it is not hoard-
ing. We are using wrong terms we 
are victims of slogans in that res~ t  
The farmers are holding up, they are 
not selling. On a rough calculation, 
6 to 7 million tons must be with the 
comparatively large farmers, the num-
ber of whom would be about two 
crores in the whole of India, taking 
the statistics of holdings into conside-
ration. Is it suggested that the Gov-
ernment of India will immediately 
apply D1R Or some other law against 
these two crores of people or put them 
under arrest? Is it possible in a de-
mocracy when millions of people 
are involved? 

Shri Khadilkar, I think, referred to 
N.E.P. of Lenin. This happened In 
Russia also when their planning pro-
ceeded. Lenin was living then. They 
had to retrace their steps, and allow-
ed the marketable surplus to come to 
the market through trade channels. 
Here, I think Shri Vindba Bhave is 
right. There is indecision not only 
on the part of the ruling party, but 
on the part of the Opposition also. 
I will place the problem, let them 
solve it today, I am sure everybody 
will accept it. The problem is whe-
ther "the normal trade channel should 
be made use of for carrying the sur-
plus from the farmer to the market, 
or a governmental machinery should 
be built up. There is an opinion that 
the trade channel should not be trus-
ted, new governmental machinery 
should be built up. If that is SO then 
this should have been done, in my 
opinion. during the First Plan itself. 
Then we would not have been in this 
difficulty today the situation would 
have 'been different. 

Here I would put the question to 
Shri Masani and Shrimati Renu Cha-

kravartty together. Let them give' 
their agreed opinion as to which 
channel should be used. There the 
difficulty arises, because, after all, 
whatever differences exists in the 
country are reflected in the GOvern-
ment. Mter all Government is a· 
representative body, it cannot be an 
autocratic body. That kind of autho-
ritarian attitude should not be '!x-
pected from an elected Government. 
Indecision is there in the whole coun-
try. That is to say, We have not yet 
decided what we should do. Let us 
solve the problem, how the marketable 
surplus should come out. 

I would suggest for the considera-
tion of the Members of the Opposition 
and our party also, that Government 
should not provide Incentive to the 
farmers to sell away their surplus. 
At one time we suggested it in our 
party committee, of which Shri A. P. 
Jain was a member. What do these' 
farmers want? Their first attraction 
is to build their houses. So, provide' 
them with housing materials, steel 
cement, corrugated iron  sheets etc., so 
that they would be inclined to sell 
their stocks. Then the marketable sur-
plus is 'likely to come to the market. 
Then the Plan would take a different 
turn. Otherwise, to think that millions 
of people can be forced to sell their 
stocks of wheat or rice is not a prac-
ticable proposition. 

I think these are all matters which 
can be discussed dispassionately 
round the table. There is no question 
of one finding fault with another be-
cause everybody is anxious to see 
that the marketable surplus comes to 
the market. The Food Minister, the 
Prime Minister, everyone is anxious 
that the prices should come down but 
the question is how they will come 
down. Let us sit down and discuss 
the matter. I do not think anybody 
at any time will refuse to discuss 
matters, but there must be an atmos-
phere for that. If on every occasion 
political advantage is taken of the 
situation, then it becomes difficult for 
discuSsion. That is the present diffi-
culty. 
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With regard to food, it was once 
discussed on the floor of the House. 
I distinctly remember the marathon 
debate to which Shri S. K. Pati!, the 
then ]'000 Minister, gave a devasta-
ting repry, to the dismay of Mem-
er~ like Shrimati Renu Chakravartty. 
WhICh left all gaping, and nobody 
"COuld reply to him. The same situa-
tion, the same arguments are 'put 
forth now. Let Irs not go round and 
round Hie 'very saine problem. Let 
us try to face the problem squarely 
and find out a 'solution. 

With regard to the use of DIR. I 
know from my own experience that 
the Prime Minister and the Home 
Minister are very much averse to tak-
ing recourse to this law in normal 
situations. and in fact, they disapp-
roved it in the case of Orissa when 
the student agitation was going on, 
but in some States it is being used. 
There is no doubt that it is wrong. 
Supposing there is no emergency, am 
J: to understand that lawlessness could 
not be tackled? Our officers are get-
ting accustomed to rough and ready 
method, and they do not use the nor-
mal law. Under the existing laws, 
steps can be taken. But it is the 
,business of State Governments. It 
should not be thought that the Central 
Government is such a powerful autho-
rity that it can compel the State Gov-
ernments to do everything they like, 
but that is not possible. Let us think 
in a democratic way and behave in 
'a democratic manner. We cannot 
expect the Central Government to act 
i~ the Moghul Emperors of the old 
days. They have to take into consi-
deration the difficulties of the State 
'Governments, as well. 

14 hrs. 

With regard to the h'appenings in 
"Bihar, Shrimati Renu Chakravartty 
said that it was not the intention of 
the leaders that destruction of public 
"property should take place, but never-
the ess destruction of public property 
'has taken place. Should destruction 
of public property be tolerated by 
anybody? If it takes place, it 

is to be condemned. Let us 
assume that the anger of the 
people is justified, that the peo-
ple's discontent is justified, should 
that take the shape of destruction of 
public property? From newspapers 
I gather tnat the total value of public 
property 'uestroyed in Bihar would 
come to about 2 crores. Who will pay 
that moneyT Will it not come again 
from these people themselves? This 
is a serious matter. Let us all with 
one voice condemn the acts of violen-
ce. We have to create an atmosphere 
Of non-violence, Agitation is allow-
ed; we can do satyagraha. But sat-
yagraha has got such a far-fetched 
meaning now that even killing of 
human beings comes under satya-
graha. r mean Satyagraha. There are 
many ways Of peaceful and perfectly 
non-violent agitation. If we do not 
learn them then wrong leadership will 
land the country in serious difficulty. 
It is not merely a governmental prob-
lem or administrative problem. It is 
really a problem of the society. How 
will the society live if there is always 
an atmosphere of violence, if nobody 
is sure of his life and property; if some 
thing goes wrong and somebody feels 
angry he sets fire to the house. What 
will haPpen to the society? This is 
a problem which all the leaders should 
consider together and they should in 
one voice say: this is not the correct 
thing to do. 

Something' has been said about our 
policy of non-alignment. Foreign 
policy is based on enlightened sel:f-
interest. It is not a dogma or slogan 
or a virtue as prescribed in the scrip-
tures. Whenever it requires to be 
changed, it will be changed. Today 
that policy is paying its dividends. 
Suppose India is in such a' posi-
tion that she can not defend 
herself without aligning with some 
power. am I to understand that the 
country is so attached to the policy 
of non-alignment that it will sit 
quite and allow itself to go to dogs? 
That is not so. Let us not stretch 
everythfng to what is known in logic 
as reductio ad obsudmm, to a position 
of absurdity. 
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With regard to Kashmir, now. Shri 
So N. Dwivedy is a great patriot. I 
'would appeal to him to consider whe-
ther it is correct to say that whene-
ver a good thing is done the officers 
are responsible and they are to be 
given the credit, and whenever a thing 
goes wroflg' the political leaders are 
responsible; if the officers are i~g 

good work they are doing it on their 
own without any direction from the 
Government, and if anything goes 
wrong, then it is the Government who 
are responsible. Please excuse me 
.for my speaking frankly; thi~ in~ of 
utteranceS on the part of responsible 
leaders will create an atmosphere 
4If indiscipline. 

Shri Surendranath Dwivedy: It is 
a complete misunderstanding. 

Shri Mahatab: Government should 
tie taken as a whole. For everything 
done right or wrong the, whole Gov-
ernment is responsible and Govern-
ment means the chair beginning from 
the Minister down to tne jawan who 
is on the field; all of them are res-
ponsible. You cannot make a distin-
dion. Distinctions are made for other 
purpose and for this platform. Par-
liament is a responsible body. We are 
not in a public meeting. Time will 
soon come in 1967 when all loose 
things can be said on a lavish scale. 
But on this platform I think that 
whatever We say must carry weight. 
So far as Kashmir is concerned, no-
body can go back on what has been 
.said about it. It has become not only 
a question of prestige; it has be-
·eome our flesh and blood and we can-
DOt part witn. it. That is the present 
Jlosition. So far as foreign policy is 
concerned, how is it to be formula-
ted? We are now faced with enemies 
On money sides. How to manage the 
situation is a question which must be 
left to the Government. To that ex-
1ent We should have faith in the Gov-
ernment, whatever party may be in 
power. If there is any evidence, 
even a slight indicatio:I, that 
·there is some deviation from 

1M6 (Ai) LSD-7. 

the correct path, then alone we should 
come forward and offer criticism. 
Otherwise if we go on suspecting the 
motives of the Government, the Gov-
ernment itself will become weak. 

Mr. Masani said something about 
Orissa elections. There are two pointJ. 
Whenever any Opposition party 
demands an election, the ruling party 
must agree to it because this is a 
democracy and there should not be 
any hide and seek with regard to that 
matter. But I would plead with all 
the parties to take into consideration 
another factor which I placed before 
the Government when the mid-tcrm 
election was held in 1961. 

Shri M. R. Masani (Rajkot): It is 
not mid-term; the term has expired. 

Shri Mahalab: I wrote to Jawahar-
lalji explaining to him my point of 
view. I may be excused. Although 
I am in a political party; I am partly 
in the academic field also and that 
makes me a sort of a split personaUty. 
Political parties are not everything in 
the world. Have not the people an~
thing to say in the matter What 
about the peOple? 

Shri Ranga: Should they not be 
given the opportunity of saying whe-
ther they would like to be loaded with 
this Biju-Patnaik and Co.? 

Shri Mahatab: These are all good 
sentiments and I share them. But if 
elections are held in Orissa in 1966, 
separately from the general elections, 
the Orissa Government will haVe to 
spend Rs. 15 lakhs for that purpose. 

Shrj Masani: That is the price of a 
Federal Government. 

Shri Mahatab: The Congress Party 
dOes not pay for it. The price will 
be paid by the people. It may be a 
small sum for States like Bombay or 
Bengal but it is a big sum in Orissa. 
If the two elections are held together, 
the cost will be borne by the state and 
. the . Centre. (Interruptions.) 
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8hri l\1ahatab: Assuming it is a 
wrong thing, that does not justify 
another wrong. My point is that we 
have to take into consideration the 
States finances. Secondly, I happen to 
be a Member of Parliament. Naturally 
I would like to have the support of 
seven Members down below; otherwise 
I will be left alone and I will have to 
campaign alone. If it is held along 
with the general elections, I will sink 
or swim together with seven others. 
That is a point of view which should 
also be taken into consideration. 

8hri Tridib Kumar Chaudhuri 
(Berhampur) : Sir, rising to support 
this motion of no-confidence I cannot 
escape feeling unhappy. Sir, I have 
just returned from my district and my 
State and I have seen people living 
in con:litions in the 18th year of free-
dom which beggars description. I 
have seen people going without any 
cereal fOOd for days together; I 
have seen people passing their 
days and living on boiled leaves 
Bnd fruits. In West Bengal and in 
my district, rice is selling at places at 
Rs. 3  a Kg. This is the state of affairs 
to which this Government has brought 
the country and the people after 18 
years of uninterrupted rule. It has 
been said from the other side-many 
hon. Members from the Congress 
Benches have spoken-that this no-
confidence business has become a sea-
sonal affair, concocted by the motely 
and disunited Opposition who want to 
take every opportunity to discredit the 
Government and perhaps in their 
hearts entertain a desire to sit on the 
Treasury Benches. But let us for a 
moment forget the Government and 
the Opposition here and think of those 
people in the villages, especia1Jy in the 
rural areas, be they in West Bengal or 

in Bihar or in Maharashtra or in Uttar 
Pradesh, the people who do not get a 
morsel of proper fOod a day. What-
ever may be the reason, it shouId fill 
all of us, all those of US who get a 
satisfying meal at least every day, 
with a sense of crime, and the fact re-
mains that this Government with all 
uninterrupted rule of 18 years have 
brought the common people to this 
pass. 

I do not know whether I can evoke 
any sympathetic chord of response in 
the minds of gentlemen sitting oppo-
site, but I am myself overwhelmed 
with a sense of futility, seeing condi-
tions, in which the peopie i ~ 

today, that our Constitution le!lves 
me with no other device but to m we 
this futile, paper no-confidence motion 
against this Government. I only hope 
that there are forces superior to this 
Constitution, sanctions superior to this 
Constitution, whiCh will one day make 
the welfare of the people the supreme 
criterion to judge every action of the 
Government. Unfortunately, Sir, that 
is not the position today. 

Hon. Members from the Government 
Benches have made much of the fact 
that this no-confidence motion has 
been moved at a time when the coun-
try faces external aggression. Pakis-
tani infiltrators have crossed the cease-
fire line and are attacking the coun-
try. Another determined enemy is 
biding time on the northern frontiers 
and may be at any time on our throats 
But is that a fact to be remembered by 
the Opposition alone? Is that not a 
fact to be remembered by the Govern-
ment equally? And if that is so, was 
it not obligatory on 1he Government to 
tackle certain vital questions with the 
utmost priority? Any Government 
worth the name, which faces external 
aggression, at least sees to it that the 
people get their elementary necessities 
of life, the barest necessities of life. 
But has that been done? What has the 
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Government done since the Chinese 
aggression started? And how is it 
that the economic situation has been 
brought to such a pass? 

Many things have been said on the 
other side, condemning the violence 
that has taken place in Bihar recently 
and in Calcutta a few days back, but 
with all the seriousness that I can 
command, I tell the Government and 
friends opposite that if they allow 
things to go on as they are continuing, 
if they do not stem this tide of accele-
rating deterioration and rot in the 
body politic, then, let them be pre-
pared for the worst violence which 
would overwhelm not only them but 
the whole country as well. I tell the 
Government and the gentlemen sitting 
opposite, let them not lull themselves 
into complacence with the thought 
that this no-confidence motion, like 
others which were moved before, is 
destined to be defeated by an over-
whelming majority. They haVe a 
majority. That is a fact. But a still 
more important fact remains: that this 
Government has failed on every count 
by which a Government should be 
judged or could be judged. 

I do not want to go into detailed 
facts and statistics, but the simple fact 
remains: that only a few months 
back, the Food Minister here announ-
ced support prices for food grains and 
also the maximum prices for food-
grains which were enforced in diffe-
rent States, not under any special law 
but again under te Defence of India 
Rules. But I ask the Government, is 
there any part of the country where 
their control prices, whether enforced 
under the Defence of India Rules or 
the Essential Commodities Act, are 
really prevalent. Does their writ run? 
If this is the position with regard to 
suoh a vital matter as food; if this is 
the state to which you have brought 
your law and order, do you think that 
people wil! go On endlessly suffering 
starvation and bow down to your law 
and to your order? 

That is why, although it is a very im-
perfect instrument of expressing popu_ 
lar discontent, we from these benches, 
as elected representatives of the peo-
ple, have to take resort to this no-
confidence motion. We know that this 
is bound to be defeated, but this will 
not be the end of the story. The 
history that is being forged by he 
suffering of the people outside will 
one day assert itself and sweep away 
not only your government but this 
farcical way in which you are using 
emergency powers and DIR. 

Leaving aside for a moment the 
internal state of the country, what is 
the position on the frontiers? Who 
was responsib1e ,for our reverses in 
NEFA? We of the opposition werE 
not in charge of the defence of the 
country. The people paid taxes to you 
in order to provide an effective de-
fence, And, we know with what re-
sults. The result of the enquiry held 
by the Henderson-Brookes Committee 
has not yet seen the light of day. We 
knew then how you manage the de-
fence of the country. There is the 
latest development on the Kashmir 
r nt~the invasion of infi1trators, 
thousands of them coming across the 
cease-fire line. Don't, for God's sake, 
ask the people to believe that all this 
happened overnight. Everybody knows 
that these infiltrators came over a 
period. They could come because, 
as Mr. Dwivedy said, your security, 
intelligence, military arrangements, 
everything was in a mess. 

Now speakers from the government 
benches are eloquent about the patrio-
tism of our Kashmir brethren. But 
did you, in these matters, listen to 
the advice of the Kashmir administra-
tion? Only two months back, I was 
in Kashmir and I was told on the 
authority of no less than the person 
who holds the highest office in the 
Kashmir Congress, the former Na-
tional Conference, that whether in 
the matter of Abdullah, or security 
arrangements on the .cease-fire line or 
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in the ·matter of raising the issue in 
the UN, the advice of the Kashmir 
Government was never sought and 
never respected. Although I accom-
panied some of my Congress M. P. 
friends to tha t high personage, he 
appealed to me and said, "Although 
you belong to the opposition, you tell 
the Government that if they want to 
set things in Kashmir right, this is not 
the way they should deal with the 
Kashmir Government". 
So, on all counts, whether it is a 
question of internal economy-leave 
.aside planning and other things, but 
take the most vital thing, people's 
food, without which we cannot live-
or whether it is a question of the 
country's security and external de-
fence, on every single count, this gov-
ernment has failed. A few weeks 
·back, an esteemed lady member on 
the government side characterised this 
g~ ern ent as prisoners of indecision. 
I say that she expressed her feeling 
of frustration very inadequately. This 
government is not merely a prisoner 
.of indicision, but it is a government 
that does not know its own mind 
that does not know its own POliCY: 
that does not present a united front 
and a united face to the people, a 
government whose members under-
mine each other, a government whose 
members are interested in sabotag-
Ing the professed policies announced 
on behalf of this government. That 
is why this no-confidence motion has 
been moved. 

We know this motion will be thrown 
out in this House by the massive 
majority of the congress benches. But 
I appeal once again not to the mem-
bers of the government benches alone, 
but to the genius of the congress 
party-we also once belonged to the 
congress-is this for which congress 
fought? Is this for which the martyrs 
laid down their lives? I ask the 
average members of the congress 
benches whether they have given the 
best to the country and thrown out 
the best leadership that they could 
yet throw out. 
Shri Dinen Bhattacharya (Seram-
pore) : Sir, I rise to support the no 

confidence motion. When we are 
discussing this motion, I am bound to 
say that this government has turned 
the whole country so to say into a 
prison. At present, I know that more 
than 10,000 people are rotting inside 
jails in Bihar, Uttar Predesh. Maha-
rashtra, West Bengal, Kerala and 
everywhere. The DIR is being used 
indiscriminately against persons whose 
simple fault is that they demand food 
for two meals a day and for the 
holding of price line and reasonable 
earning so as to meet their daily 
necessities. And fOr these faults 
they are taken into custodv under the 
Defence of India Rules 'which has 
been denounced by ~  sections of 
people as black act. 

Some time back a responsible Mem-
ber of the Congress Party in the 
course of his speech referred to Sri 
A. K. Gopalan, who is now nearing 
his death as he is under going fast 
at the ripe old age of sixty. And no-
body knows in the meantime what 
has happened. because the alarming 
report that has appeared in today's 
papers says that he is sinking on ac-
count of high blood-pressure. And 
the government spokesman comes here 
with the statement that they have 
not yet been able to get the fuli in-
formation from the Kerala Govern-
ment. This is the situation, Sir. 

It has been pointed out here and 
outside that this Government is tak-
ing the opportunity of the Emergency 
and this DIR for throwing hundreds 
of persons into prison, simply to keep 
themselves in power and for nothing 
else. The DefeIl!.!e of India Rules are 
used in our State. for what reason? 
To suppress the movement of the 
people who agitate and who hold 
meetings and demonstrations against 
the action of the Government in in-
creasing the tramfare-of a tram ser-
vice which is still under a British 
company. Simply for asking persons 
not to go by tram or to boycott 
the tram or not to pay the enhanced 
tramfare they are taken into custody 
and they are still kept in prison. 

Everywhere this is the situation. 
Only three or four days back there 



1579 No-Confidence BHADRA 2, 1887 (SAKA) Motion 

was firing in Kolhapur. And the in-
cidents in Bihar have enlightened 
people throughout India as to how 
vindictive this Government is. The 
government party is making the 
charge that there was violence and 
that lhere was destruction of public 
property. But the government spokes-
men and the Congress Members are 
not asking the Government what 
they were doing when the people 
were starving and eating leaves, when 
they were eating the jute leaves. They 
were not getting even one meal a day. 
And if these hungry people march 
and demonstrate and ask for food. the 
police chal ges them with bayonets 
and bullets This is the situation that 
is prevailir'g now. 

So, whalever may be the fate of 
this no-.oonfidence motion, I am cer-
tain that 'nillions of peop'e outside 
this Parliament have expressed their 
no-confidence in this Government. 
Even yesterday. thousands of teachers 
who came from all over the country 
demonstrated before the Parlia-
ment. And what was their demand? 
They are asking the Government 
for a long time to fix a 
national minimum pay scale through-
out the country. But the Government 
is paying no need to their requests, 
and that is why they are coming and 
doing dharl1a and demonstrating here 
that their demands are not being ful-
filled. So, Sir, if this is the condition 
and if this path is chosen by tho:! 
secondary school teachers, what the 
people in other spheres of life will do? 

So, the Congress Members may 
derive solace or get consolation that 
t.!1ey haVe got the majority and that 
they can defeat this sort of no-confi-
dence motion. But if they go back 
to their .constituencies, if the Bihar 
Members go back to their constituency, 
they will see, if they have got their 
eyes open, what is the pitiable condi-
tion that is faced by the people. and 
how furious the people are against 
the Government. The condition is 
more or less the same in every part 
of the country. 
Some time back Shri Khadilkar 
mentioned that fod is a very sensitive 
thing. Where it is a matter of food, 

man does not care even the bullet. 
And that has been ~ e  Not this 
time, but even in the past. many 
millions of people faced anything for 
food. And what is the situation on the 
food front? Enough has been dis-
cussed here, and so I do not want te> 
go into detail. But in our State where 
there is rationing, in the City of Cal-
cutta and its suburbs, in the rural 
areas, rice is selling from Rs. 2 to 
Rs. 3 per Kg. And at what time is 
it sold at this price? It has come out 
in a weekly paper, Blitz, as to what 
is the condition now and how i s~i

ble it is for the people to manage. 
A Rural Household Survey, carried 
out by the National Council ot 
Allied Economic Research has cal-
culated that over 250 million 
people get a daily income of 68 
paise, another 100 million get 42 
paise, the income of 30 million is 32 
paise per capita, and the last 10 mil-
lion earn only 27 paise. So. with a 
daily income of 27 paise how can a 
man manage his two meals a day? 
This may please be answered by those 
who are so v()Ciferously adv()Cating 
the actions of this Government. 

Not only the prices of rice and 
wheat, the prices of all essential 
commodities have gone so high 
that it has become impossible for 
the common man to purchase even 
the bare necessities of daily life. I 
can quote here several statistics. but 
I have no time. But from only one 
instance it will be established to what 
extent the condition has deteriorated. 
As regards mustard oil which is used 
by the average Bengali family, even 
a year back we could get it at Rs. 2 
to Rs. 2.75 per seer. Now-a-days yoU 
cannot get it even if you pay Rs. 5 
per Kg. As regards fish, Bengal ha. 
forgotten the taste of fi.h. When we 
go to the market, even for the little 
fish that comes, the cost that we have 
to pay is So much that the average 
people cannot afford to pay it. And 
sometimes jokingly the machhwas. the 
fishermen, tell the customer, "you 
put your finger on the fish and go 
back to your house, your wife win 
get the smell from it and· she will 
manage with the smell". That is 
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the eondition. Not only oil and 
fish but everything has now be-
eome beyond the reach of the ave-
rage people. The ruling party like 
.an ostrich may put their head inside 
.the sand and say that everything is 
.all right, they might say sub jhoota 
hai our Government is running well, 
but the reality is not so. The reality 
is that even after 18 years of inde-
pendence, even after completion of 
nearly three Plans, even after spend-
ing nearly Rs. 2000 crores. near famine 
~ n iti n is now prevailing through-
OUt the country. Not only in Bengal, 
not only in Bihar, not only in Maha-
rashtra everywhere even in the 
surplus' States like' Andhra Pradesh, 
there is scarcity of food, there is rise 
in the prices. This thing is going on. 

How long will the people tolerate 
this thing? They are bound to come 
on the street and agitate. If the 
Government thinks that they can curb 
(lr suppress this agitation by bullets. 
lathis and by police repression I think. 
as it is impossible to build a .casUe 
in the air. it is impossible to crush 
this democratic movement through-
out the country simply by repression 
and DIR. Therefore, the Government 
must try to understand and remedy 
the situation that is prevailing the 
l:ountry (lnteTT'Uption). 

Why are they hesitating to take 
action against the culprits who are 
hoarding foodgrains and other essen-
tial commodities? It has been men-
tioned by some respectable Congress 
leaders that the .farmers are hoarding. 
From my practical experience I can 
say that even 5 per cent 
of the farmers do not have 
the foodgrain to hoard. Where 
is all the food going? All this food i~ 
going into the godowns of the 
hoarders and profiteers. These pro-
fiteers and ,hoarders are earning a lot 
of black money. They again invest 
that black money to loot the 
people. This Government has no guts 
to touch these anti-social elements. 
How can they? These people are the 
main base Of the Congress. They 

supply funds during the elections. The 
Congress Party collect money from 
these hoarders, black-marketeers and 
speculators. How can they take action 
against these people? Therefore, Sir, 
we have no confidence on this Govern-
ment. This Government will never be 
able to solve this food problem or any 
problem that we' may have. 

Take the case of the working peo-
ple. What is happening? Our pro-
duction has increased. Productivity 
has increased. But the real wages of 
the workers have gone down. It is 
not that I am saying this, even the 
Government spokesman, the Labour 
Minister himself, has said that the 
real wage of the workers has not in-
.creased. I say it is still below the 
pre-independence level. Some cash 
money has corne to the pockets of the 
white-collar workers, but even in res-
pect of the government employees I 
may say that the money that they are 
getting is not equivalent to 87 per 
cent of the value that they would get 
in pre-independence days. Like this 
I can give many figures. On the 
other side, if we take the profit figure 
it is soaring high. The amount of 
profit earned by monopolists and big 
industrialists is going higher and 
higher every day. Therefore, the posi-
tion is that when production has in-
creased, when productivity has in-
creased and the Government boasts 
of increase in production, the condi-
tions of the workers are getting 
worse day by day. 

Sir, 40 per cent of the total number 
of industrial workers are getting 
their D. A. linked up with the cost 
of living index figures and 
the rest 60 per cent are 
not getting even that. Even 
those who are getting their D. A. 
linked up with the cost of living in-
dex figures are being cheated by the 
fraudulent methods of compilation of 
the cost of living index. Now. when 
there is constant rise in prices in 
West Bengal, the D.A. of the en-
gineering and textile workers was 
cut to the tune of Rs. 5.20 to Rs. 5.40. 
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For the last three months the jute 
workers there are getting less D. A., 
because of the faulty compilation, to 
the tune of Rs. 2 to Rs. 3 per month. 
The workers are wondering as to 
under which rule they are living, 
whether they are living under Moha-
med Tuglak's rule or under the Con-
gress rule. 

The price of every commodity is 
becoming beyond the reach of the 
common man. But the D. A. of tre 
workers is cut. Who is responsible for 
it? When we raised this question 
here the hon. Minister replied that 
it is for the Government of West Ben-
gal. The Government of West Bengal 
1;ays that they are not responsible for 
these faulty calculations, the Central 
Government is supplying these figures 
and they are giving the D. A. based 
on those calculatior.s. I put a ques-
tion to the Minister here only yester-
day. I asked whether the Governmem 
of West Bengal had requested the 
Central Government to set up an ex-
pert comniittee to go into the detaUs of 
these faulty compilation of cost of 
living index figures. The reply was 
that it is not fOr the Central Govern-
ment to set up a Committee and that 
the West Bengal Government if it sO 
desires can set up a committee. 

Sir, where will the workers go? 
The tea plantation workers have taken 
a decision to go on strike. The Gov-
e~n ent will say that they are Cheen-
wa.las or agents of Pakisan or China. 
Do you know that the INTUC have 
also given notice of this strike? It 
is not only the AITUC that has done 
it. Why? The Minimum Wage Com-
mittee gave a decision which is statu-
torily binding on he employers, but 
the employers are not abiding by it. 
Days after days were taken· by the 
employers are the Government machi-
nery for conciliation but no decision 
could be reached. What are the 
workers to do? They have to see 
that they get their demands. They 
are are not getting their legal claims 
by constitutional methods. What is 
the way out other than going on strike. 
Therefore, the Government and the 
~ ngress Party should think over 

the situation. The situation is 
not so simple that simply by taking 
the opportunity Of their being in 
power and suppressing the people's 
movement by repressive measures 
they can escape the consequences of 
the situation. The people will not 
tolerate it any longer. They are not 
tolerating it even now. From Bihar, 
Kolhapur and other places the 
Government must learn a lesson. 

Now, take DIR. What a preposter-
ous instrument of oppression. A news 
item has appeared today in Pa.triot 
and other papers that sandesh in West 
Bengal has been banned under the 
DIR. Sarodesh is a traditional sweet 
of Calcutta and now it has come under 
the DIR so that :here will be no 
shortage of milk by diversion for 
preparation of sandesh. Is it because 
family planning is applied to cows 
also and for that source of supply of 
milk has become so scarce? Now the 
West Bengal people have got to st')p 
eating sandesh because of the mad 
policies of the government. 

Take, again, the reasons given for 
detaining the Left Communists. I say 
that this Government has not given 
a single reason, not adduced a single 
evidence in justification of the deten-
tion of these people. It is said that 
Shri Gopalan is a left Communist 
and he has soft ,feelings towards 
China. Then why is Dr. Lohia put 
in prison in Bihar? Is it not for sup-
porting the demands Of the Bihar 
people for food or lesser tuition fees 
for Bihar students? 

Shri Raghunath Singh (Varanasi): 
What about the secret meeting? 

Shri Dinen Bhattacharyya: I say it 
is a false and blatant lie. An hon. 
Member during the course of his 
speech yesterday referl'ea to secret 
circulars. I challenge the governc 
ment and that particular han. Mem-
ber to come out sud publish that 
document. Then people can judge 
who is right and who is wrong. 

Then-, Government are not prepared 
to face the courts in these cases. They 
act in a shameless manner. They 
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blame us for bringing in the no-con-
fidence motion at this critical juncture 
when Pakistan army is invading 
Kashmir. But the Government have 110 
respect for its own courts and their 
decisions. Recently, petitions were 
filed by four detenus in the Allaha-
bad High Court, challenging their 
orders of detention. Even before the 
petitions were heard by the Court, 
they were released by Government. 
Why? Why did the Government party 
come out with an affidavit that they 
are going to release them so that the 
petitions will become infructuous? 
That is a trick of the Government. I 
appeal to the Congress Members to 
condemn this action of the Govern-
ment if they have got any respect 
for the court of law. In the cas!', 
when the detenus were released by 
the UP Government because of the 
fear of the court ordering them to 
release those people, Nanda's hench-
men were waiting outside with fresh 
warrants for their detention. When 
the UP Government could not satisfy 
the Allahabad High Court about the 
justification for the detention and re-
lease them because they are afraid of 
the Allahabad High Court coming to 
the conclusion that the detention was 
mala fide, how could a fresh order be 
served by the Central Government 
for the detention of the very same 
people? It amounts to doing things 
in a round about way to avoid stric-
tures from courts of law. The ex-
planation given by Government is 
also fantastic. 

I could also cite many examples 
where old and ailing men have been 
kept in jail under DIR. Janab Musafir 
Ahmad, who has dedicated his whole 
life for the cause of the poor and 
down-trodden, he is inside Dum Dum 
jail. The POOr Shri Parulekar was not 
given any treatment before his death 
and the Home Minister came out with 
a statement stating what his wife 
Shrimati Godavari Parulekar said 
w.ith regard to his treatment. I know 
in what circumstances that poor lady 
who is still in detention had to give 

such a statement. Otherwise, she 
would not have had an opportunity 
even to get back the dead body of 
hel' husband, ParUlekar, who was a 
member of this House. So, under-
threat such a statement was issued by 
Shrimati Godavari Parulekar, wife of 
Shri S. S. Parulekar. Long detetion 
and lack of medical treatment was 
the cause of death of Parulekar. 

My voice may be feeble and the 
no-confidence motion may not· 
get majority vote, but I have 
seen during my visits to various parts· 
of the country that all sections of 
the people have lost their confidence' 
in this Government. When this Gov-
ernment appeals for national unity for-
the defence of the country, for the-
defence of our borders, nobody grud-
ges it. But how can it be done when-
this Government cannot guarantee-
two square meals a day for the poor-
man, when the Government cannot-
guarantee a need-based national 
mInimUm wage for the worker, when" 
the Government cannot guarantee 
the minimum civil liberties to the 
common citizens? Now the citizens-
do not know when they will be arrl's-
ted and for what. This state of 
affairs cannot last long and so the-
sooner this Government goes the better 
it will be for the country and its" 
people. 
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it ~ti ~ 1~ it i  
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~ lfmfT ~ fif> ~ ~ it r~ 

~ ~ r  f;;r;, ... T 'tiCS">: ~ r s <r.ilT ~ 

~  ~ <r.1i ~  ~  <r.T ~ 'fiT if; 
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~ R' fir. ~  1!~i it 'ftlT ~  ~ ~ I 

~~~ ! ~ ! t t~~~ 
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w;;r qGT or.tit ~ f'li" ~ rr~ it. ~  'f>f 

'iTT f'f'l'Fr 'Ii<: ~ ~ 1 ~  ~ GR-

f'W«lT ~ f'li" ~  ORl'fW .-cr;ft tr;rT 

~~1 ! i ~ i i i i ~ 1 ~~ 

~ 'f;T ~ 'f>Vfr ~ 1 ~ ~~  sTo 

~  mo:o i ~~ ~a-1 

~ ~ i  sr;;mri"furor. q:[f<1" if, WJ:m<: 
;q'l>r ~~  q<: "I"I"r ~ ~ 1 ~ i  

'fiT ~ 'f>Vfr ~ ~  «Q l[+nt f •. I{ i~ 

!lTlT '1fT <mr ~1 ~  ~ '!ft;'f> lfR<f 

>ir, IT<l 'f.T <mr QTifT r ~ 1 

I1lWfr ~ ;;nil" <=J;i' 'li"f srn:f: 
",1<: f.!;m ~ ~ 1 ~ wrvrm-it. 'Fg<1" 
~ f<fiWf ~ 1 it \1T ~ !'i§ 1ITii<:" ~  

lfm'fT if, ~ -m;rr ~  ~  '3"'I'ifi"f 
r ~i ~ ~ 1 ~r r~~  

"Economic growth is not all 
h ne~  and milk, or more accurate-
I: ... ;he honey and milk come only 
after the sweat and tears have 
been shed." 

flf"t ;iT V"!"W1"" ~i  m<: ~ i ~ 

lJpt" f'f'IT ~ 1 ~ <1"1' i!lT'iil'{T ~  i!lTmifT 
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'l;[Tq' ~ u rr if.'T ep1fl ~ i~ 1 
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i 1~ i ~it ~ 
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<it wf.t ~ It ~ ~ ~  ;;iT ~ 
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[l5!'l1!m m ... it.lq'U ~  

~ t ~ i ~~  ~ 

it '3'« <f1!lr ~ ~  fif; tTi<rr it. ~ 
it ~ ~ «'IR'f it ~ ~ v.rr 
~~~ it~ t1!~ 

~ aT ~ if.T t ~ ~  ~ t Rr 

~ ~ ~ ~ ~  I ~ <f1!lr 1!~  
~ it. ~~ ~ tlT<!T;;r ~  f.!if.<;rT I m;;r 

;;rT ~ if.roSRY 'Iff ;ft;;ry ;f,t ~ 

~~~ ~~~~ !  

~ if.<'.it it. ftow, .... 

Mr. Deputy-Speaker: The h(JIl. 
Member asked for two more minutes, 
but has already taken eight minutes 
more. 

~~~! U ~i!  : ft ~ 
~ ~ r ~ I ~ n  <tT ~ ~ ;;rT ~ 
~i  '3'fit. m it aT ~ ~ ~ fif; 
~~~~ ~i t  

it~~~ t~~~ ~ I 

~ m;;r ~ ~ it ~ ~~ 

~ ~ ~ ~ ~ m;;r tTi<rr 
it ~ ~  aT ~ ftow, ~ ~ 
~ 'f.':0fT ~ I 

~ ~ ~ fif; if.mJRY it. ~ 
it ~ ~  it. ~ it ~r r  it, ~ 
~~ I r ~i t ~~  

~ it ~Rr t Of"<f\' ~ cit ~ 
~~~~~  

t[if ~ ifi't ~ ~ trr fir. ~ 
~ S?f ;ft;;ry <tT ~ ~ ~ fir. 
i ~ R~ ~i! tit 

~i ~~ 1~~~~ ~ -

~a ~ I ft '3'f ~ wrffi if.mT ~ fif; ~  

~ mq <ITo ~  480 ~ ~ 

~ ~ ~ ~ ~ ~  ~ .rnr-
~ $Tr.t if.T '1fT ~  ;rn<T 

if.<::OfT ~ I ~  i ~ if.T 
~ ~  ~ ~~ ~ ftow, m; 

mJ1T ~ 800 lIT 1 000 i ~ if.T q;Tft;J 

~ 1!tlfT ~ I ira ~ ~ it 
mil ~ wrrn ~ fir. r ~ ~  ~ 

'f.':0fT ~ ~ ~ ~ ~ lIT ~  ~  

~ mq "'i fif. if.Tt ~ ~ r

~ R it ~~ ~~ 

~  ~ ~ fiI<;r «it. I 

Mr. Deputy-Speaker: The hon. 
Member has to close now. 

~ ;n ii ~ m .. ~r : ~  

~  it mqit. ~ lf6 ng;n ~  

~ f<r. ~ ~ 5T'f.TT <;'1'I:l; ti ~ it. ~ it 
~ ~ !4 t 13f<;n ~~  ~  r~ 

~ ~!i  if.T ~ o;r'h: ti"'iir-
~s ~ it. ftow, ~ i  ~i! ~~ 1 1 if.;:mn:-

R11l1 <l'W-IT ;;rr;n ~ I 

~ ~  ift ~  ~  ~ I S?f if.T mqif; 
m+tit ns if.< it ~  ~  t I 
Shri J. B. Kripalani: Mr. Deputy-
Speaker, it is, I think, unjust of you 
to call me after such an eloquent, in-
teIligent and instructive speech of my 
sister. I cannot compete with her in 
all these qualities. I am very un-
ha'ppy that I have to associate myself 
with this motion of no-confidence. 
It is because the old members in the 
Cabinet have been my colleagues and 
co-workers for more than thirty years, 
and as the poet says, "to be wrath 
with one's friends works like mad-
ness on the brain." Another difficul-
ty which makes me unhappy is that 
this Government of ours is harassed 
by sO many problems that it does not 
know what to do. To put greater 
burden UPOn a harassed Government 
is n ~t chivalrous. 

There is yet another aspect which 
makes me unhappy. I know that 
there are in the Gongress conscientious 
people and they deplore the condition 
in which we find ourselves, econo-
mic, ~ iti a  social, international and 
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national, and they talk of it in the 
Lobbies, and in the Central Hall and 
elsewhere, frankly saying that they 
are frustrated and they do not see any 
hope. There are others who put on a 
bold face and-who are pOliticians be-
lieving in expediency. When we 
bring a no-confidence-motion, both 
these combine. The former themsel-
ves believe that what they speak they 
do not feel. We know what they 
feel, because in their own meetings, in 
the party meetings, and in the party 
executive meetings, from whatever 
comes out in the press we will find 
that they are depressed and they are 
unhappy and that they are not satis-
fied with the conditions that prevail 
in the country both internally 
and internationally. This breeds a 
kind of hypocrisy which is not good 
tOT my friends. 

However, I associated myself witl: 
this motion because I think,-I may be 
wrong,-lt represents the opinion of 
the country. 

Shri Maurya: It does. 

Some hon Member: It does not. 

Shri 1. B. Kripalani: It represents 
the opinion Of the masses. Go any-
where, in the bazars, in the market-
place, in the club, anywhere where 
people meet, in the family circles etc. 
and you will find that the one exclu-
sive topic is the condition of the 
country and how we are to get out of 
it. Were it not for that impelling 
duty as a spokesman of my country-
men whOm I represent here, I would 
not havE' associated myself with this 
motion. 

There is another point of view also. 
It is said that these no-confidence-
motions have become a hardy annual. 
This is absolutely wrong. During a 
period of seventeen years, only in 1963 
a ~ the first no-confidence-motion 
moved, and with the second one, many 
of Us not associate. But this is the 
time when we feel that some people 
must raise the voiCe Of the country in 
this House. I can again aSSUTE' my 

hon. friends in the Congress that it 
is very painful for me to associate· 
myself with this motion. But I think 
that it is the call of duty which im-
pels me. 

Now, let us look at things interna-
tionally and nationally. These are the 
two aspects from which we can exa-
mine the policy of a Government, 
foreign policy and home policy. In 
foreign pOlicy, We have always dec-
lared that we are non-aligned, but we 
have said n thin~ about our strategy 
and our tactics. Non-alignment does 
not preclude a manipulation of our 
strategy and" tactics. These We must 
keep in a mobile condition and we 
must regulate them a r in~ to the 
circumstances of the time and the 
place, which we have failed to do, 
and n n-a i~n ent has come to be 
only, as I said once before in t ~is 

House, "a mantram" by which every-
thing will be solved. Today, who is 
not a non-aligned nation? Even China 
can say that it is not aligned: it has 
no military pacts with any other 
country. 

Shri KhadiIkar: China is a :ne'nb,r 
of the Warsaw Pact. 

Shri 1. B. Kripalani: I know that. I 
also know that it has repudiated that 
pact long a~  This is the information 
that I give to my han.  friend, if he 
does not know it. Russia and China 
are fighting with each other, and my 
han. friend is talking of the Warsaw 
Pact. Anyway, China can quite tru-
ly claim itself to be non-aligned. 

Further, after all, non-alignment is 
a negative conception. May I point 
out that Pakistan is aligned with 
many countries, while we are only 
non-aligned, and we are aligned with 
no country? 

Shri Shinkre (Marmagoa): We 
have no friends. 

Shri 1. B. Kripalani: We are suffi-
cient unto ourselves, as if any coun-
try in modern times, however strong 
it may be, however big it may 
be and however well-equipped 
it may be, can defend itself alone; 
and this Was clear when we were 
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,attacked by China. It was then said. 
hy the Former Prime Minister and 
the Defence Minister that to take milI-
tary aid from any quarter would be to 
enter the cold war, and yet they 
entered into the cold war! It was a 
Congressman who said that the late 
Prime Minister wrote a letter to 
Mr. Kennedy that some portion of his 
fleet should be in the Bay of Bengal, 
and this the Congressmen repudiated. 
But what did they do to that mem-
ber? They sat silent because they 
perhaps knew that that member was 
correct and he might come out with 
something else! This is what is hap-
pening. So, it is useless to say that 
we can stand alone. 

If we are non-aligned, then we 
must also have some restraint upon 
ourselves. A non-aligned nation dOes 
not give its opinion unasked. There 
are SO many countries in South-East 
Asia; not one of tnem has given its 
-opinion on what is going On in Viet 
Nam, except ourselves because we say 
that we want to establish peace and 
good-will in the wO'rld. But peace 
and good-will can be established by 
nations that are strong. Peace and 
good-will cannot be established by 
nations that are weak, that are eco-
nomically weak, that are politically 
weak, that are socially weak. Peace 
and good-will cannot be established 
by people who are starving; they 
cannot be established by people who 
go with a begging bowl to evel'y 
country in the world. 
15.29 hrs. 

[MR. SPEAKER in the Chair] 
This is not the way to bring about 
the peace Of the world. Only til" 
strong can bring about the peace of 
the world, and we have seen it. We 
saw it when there was a stoppage, or 
at least a partial stoppage, of experi-
ments in nuclear weapons. Who were 
able to do it? It was Russia and 
America! Where were we in those 
days? Our voice does not count. In 
the international world, the only voice 
that counts is the voice of strength. 
If we have no strength, our voice will 

not count. Weakness is the greatest 
sin, not only in individual life but in 
national life and in international life. 
The weak can commit any sin; and 
any amount of nonsense can come 
out from their mouths; the weak can 
never be moral. Weakness is the 
most immoraT thing. What did Gan-
dhiji do when he came to India? He 
found a nation weak. The first thing 
that he did was to make it strong, 
the magistracy, strong against the 
police, strong against the Army, strong 
against the foreigner, so that every 
child could stand up and say that 
'This is a Satanic Government, and. 
I Want to dispense with it'. He 
brought strength among the people 
so that they stood up. When a 
nation is not strong, it cannot stand 
up and face things. 

Take the question of Kashmir. My 
hon. friend, Shri Dwivedy, dwelt 
upon it. I do not want to expatiate 
UPOn it. For 17 years, the bulk of our 
army has been in Kashmir, and 15 
days before knowledge of this infil-
tration came into our possession, what 
did our great Defence Minister say? 
He said that we are very strong in 
Kashmir and we will allow nobody to 
enter there. And he challenged 
Pakistanis. Not only did he challenge 
them, but several times he challenged 
both China and Pakistan, saying, 'Let 
them come together and we will face 
them'. Now he cannot face the infil-
trators! 

I do not want to go into details. 
about OUr foreign policy. I want to 
come to the home policy. The home 
policy is woven round our periodic 
fiVe year plans. What were the 
objects of the Third Five Year Plan? 
The first was a rise in national in-
come by 6 per cent. Upto 1963, for 
which statistics of the Government 
are available, the riSe has been about 
21 per cent. 

Shri M. R. Masani.: That i~ right. 

Sbri 1. B. Kripalani: This is the 
rise in the national income. The 
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-,ond was self-sufficiency in food. 
::Not only self-sufficiency, but the late 
Prime Minister said that we should 
Eve excess to export. To export: 
'YOu can read the Third Five Year 
Plan. Now there is not only nO ex-
port, but there is not sufficient to eat 
1aere, and year after year we have to 
.lIeJld for mare food, adulterated food, 
<damaged food, fl'Om foreiJln countries. 
And yet we cannot fill our bellY. 
Some people in -{be constituency of 
'uur Prime Minister--as one of his 
,aftlcers said--are taking one meal a 
<day. I tell you from my experience 
~at that is an exaggeration. They 
:are not having even one meal a day. 

The Food Minister has admitted that 
37 per cent of our food is destroyed 
away by rat. and baa storage and our 
,deficiency is only 5 per cent. Can 
.lhey not tackle rats? They, who are 
'cuing to tackle China and Pakistan. 
"!bey cannot even have storage that 
A:IlIl be proof a·gainst insects. 

Then they tell us that it is not the 
'4Qestion of food, but the population 
4tas been increasing. In the same 
:fJreath, they Say that there has been 
-an increase of 45 per cent in food 
1I'l'oduction. I submit very humbly 
that our population has not increased 
'at tlrat rate. These are their statis-
tics. Shri Masani did not bring sta-
tistics from his hOUse or from his 
Clftice. He has no such bureau. What 
he quoted are official figures. These 
·are there to belie the claims of this 
;Government. 

The aims of the Plan were that there 
'was to be increase of steel fuel 
-power, machine building a a~it  and 
. cement production. In all these the 
'Third Five Year Plan has ~i e  
'There are shortfalls, 15 per cent 20 
per cent; in housing, it is 75 per ~ent 
'Bbortfall. 

Another thing that was targeted 
was: full utilisation Of idle capacity, 
of manpower in the nation. What has 
been tire result up till 19631 Ins-
tead of 17.70 million unemployed, 

:946 (ai) LS-8. 

we had 25 million unemployed. These 
are not our figures. These are offi-
cial figures. 

Then they talked about reduction m 
inequalities. Anybody going about in 
the country can see whether there 
has been any decrease in inequalities. 
Inequalities in power, inequalities in 
education, inequalities in income, in-
equalities in getting the essentiais of 
life, everywhere there is inequality. 
This has become a more aristocratic 
~ iet  tRan it was during the 
foreign rule. 

. Why has this happened? Because, 
there are structual aeficencies in our 
live year plans. The rural needs of 
the peOPle are neglected. There is no 
public enthusiasm in the country for 
these plans because the common 
people do not understand them. The 
investment pattern is strange. While 
things that can be produced quickly 
and rapidly get very little capital, 
capital is locked up in what are called. 
the capital industries. 

Further there has been no decen-
tralisation, which had been promised 
to us. Then take management. What 
should I talk about it? This bureau-
cracy, whom the late Prime Minister 
used to denounce in pre-independence 
days, has suddenly become very 
clever, very efficient. TIrey were not 
equal to the task of managing the ad-
ministration. Now they have been 
given the task of managing our econo-
mic affairs, they who know nothing 
about economics. They never have 
managed even their own households; 
their households are managed by the:r 
wives. They are going to manage our 
economic affairs . 

I remember before independence 
when I was General Secretary of the 
Congress--when We made the first 
five year plan, I had something to do 
with the drafting of it-we had said 
that we would create in free India an 
economic agency, not an administra-
live agency but an economic agency, 



1605 N o-Confiden:e AUGUST 24, 1965 Motion 

[Shri J. B. Kripalani] 

10 manage whjtever industry was to 
lIe nationalised. Upto this time, 
jtfter 18 years, we have not produced 
in our services an economic cadre and, 
therefore, the old bll'reaucracy goes 
on as usual merrily. 

Then there is absolutely no price 
policy. Prices are increasing day by 
day. When they increase, they can 
never be lowered. I have found only 
one instance where the price has come 
down. And what is that? In the cre-
matorium in Delhi, they were charl!-
ing Rs. 25; and now they are going 
10 charge Rs. 15. If we are not gOinll 
to die quickly, that also will go up. 
The priCe of every other commodity 
has increased; further there is neither 
honest nOr efficient administration. 

What is the conclusion? The con-
clusion is given by the new Vice-
Chairman of the Planning Commis-
sion. First of all, let me tell you 
that this Planning Commission is a 
strange animal. For example, mem-
bership of the Planning Commission 19 
only a stepping stone to the Treasury 
Benches, and I can assure yOU that 
the present Vice-Chairman is not sO 
much concerned with your economIcs: 
he is concerned wIth politics, because 
he has been a pOlitician all along. 
What does he say? When he was In 
the PSP he used to support the Plan 
and say that it was only defectively 
executed. When he became the Vice-
Chairman of the Planning CommIS-
sion, he said that the Plans were not 
properlv made, and were more im· 
properly executed. These are his 
words, not mine. God bless him, ~ 
spoke the truth. 

Let us see what Congressmen hav" 
been saying in the last day and a half. 
One said that planning was not a 
failure. For them nothing is a failurf 
as long as their Government lasts. 
They might even tell us tomorrow that 
the prices of commodities have fallen. 
that people are happy, that no one is 
unhappy. Why? Because, the people 
vote for them? This voting is a 
strange thing. About 50 Per cent of 

the votes are cast, and of the votes 
cast the Congress gets 40 per cem.. 
but they can say, as I said on a pre-
vious occasion that because they have 
gOt the votes, they have the divine 
right to rule and misrule. 

They say that there is no failure or 
the Plan, when the failure Of the PIa:a 
is writ sO large that even those who 
run may read it. They Say that Shn 
Masani has given false statistics. All 
·the statistics that he has given are 
from official sources, from the Cabi-
net, from the Planning Commission. 
from the Reserve Bank. Who sajei 

that the average income is 68 paise? 
We did not say it. If you believe lI:>. 
Dr. Lohia said it was only 27 paise.. 
We only quote official statistics .. 
Sixty eight paise is the average VI-
come, including that of the Talas and 
Birlas. What then the income of the 
poorer section of the people would De 
I wish Congressmen would imagine 
for themselves. I do not want to gIve· 
any sermon to them. 

The condition of the common people, 
they say, has improved. Take out the 
Third Plan and read it. In the dralt 
Plan it is said that employment for 
the landless labour, (w'hic!h is 25 per 
cent of our population,) has deceased. 
their real income has decreased. If 
that is the condition of the landless 
labourers, what would be the condi-
tion of those who have uneconomic-
holdings, who must be about 75 ~ 
cent? People speak with their tongIle 
in their cheeks when they Say that 
the condition of the POOr has i ~

ed. The condition of the POOr has 
become worse! 

Then again they say that this no> 
confidence motion is sponsored by a 
combination of parties, that one party. 
speaks in one language and another 
party speaks in another language. but 
I say that they speak in two langIIa-
ges, not about the condition of the 
people, but about the methods by 
which it can be improved. My friends, 
my enemies, the Communists have one 
way Of improving the condition of the. 
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pepole, Shri Masani has another wa), 
perhaps I have another way as a fOl-
lower of Gandhiji though pe<Jple llke 
Shri Masani would say that they 
also follow in the foatsteps of Gandhl-
ji. God bless them. 

I am not a spokesman on behalf 01 
the Communists, but it is wrong '0 
say that only the Communists in it~ 1 

the Chinese aggTession. We have it 
from the mouth of the President ,,1 
the Republic that the Chinese invasio,; 
was due to our credulity, inefficiency 
and negligence. Credulity and neg-
ligence-mind yOU, these are not ml 
words, these are the words of the 
head of the State. When did he utter 
thel;e words? He uttered them, after 
the invasion, he went to NEF A anQ 
saw the conditions there. I charge thl, 
Government with having brought 
about the Chinese invasion by the!! 
negligence, by their inefficiencv ana 
by encouraging the cry of "Hind, 
Chini bhai bhai.' The Defence Minis-
ter and the Prime Minister said that 
the Chinese had "no bad intentions 
Whatsoever, they were a peaceful 
people, that their Ambassadors and 
they themselves said that it was not a 
Communist revolution, it was only an 
agricultural revolution. They said 
that China was a demOCTatic country. 
These people themselves being misled, 
misled us. 

I once asked the Government here 
why they were increasing the Defence 
budget by Rs. 100 crores at one stro!<e 
when China was bhai  bhai to them, 
when they said that they would never 
fight with Pakistan, but would settle 
all disputes by peaceful means. They 
throw that in my face and ask if 1 
did not say that they must not 10-
crease Defence expenditure by its. H'O 
crores. You say that you have no 
enemies. Then, I am entitled 10 sa,y, 
"If you have no enemies, what the 
deuce are you spending the money 
for? Why are you over-taxing?" 
Anyhow, the Defence budget remain-
ed as it was, it was not diminished. 

I say that you are needles.ly in-
flating the Budget. Year after year 

this Defence budget has been over-
estimated. The Government had not 
spent the mor:ey that they got. How 
could they spend the money thal. tr,ey 
had? Therefore, they had to make 
coffee percolators and other things. 
And when the Chinese attacked us, 
what were our weapons? We were 
fighting with guns that were used in 
the i~st World War, and somp peo>lle, 
those who were experts, said that 
they were those used in the B ~r War. 

Whether I was in the ngre~s  

whethe. I was in the PSP, Or now a. 
an in ~en ent Member, I have al-
ways spoken only what I have felt 
to be the truth. I may have been 
mistaken, but nobody need mistake my 
credentials. It is wrong fOr a ri~n  

in the Congress, who has recently 
joined it, I dO not know where _"e was 
before, to say that I am frustrated. 
Was it not possible for me to get 
some seat on the official b,nohe.? 
Is there a President of the Congress, 
a General Secretary of tre Congress, 
who was not on the Treasury B('ncl,es? 
To tell me that I am frustrated is. 1 
say, false. 

I am not frustrated but there are on 
t.he Treasury Benches people W'10 ?re 
frustrated because they do not enJoy 
a higher position than they hold to-
dav. 

Mr. Speaker: The hon. Member 
might kindly conclude. 

Shri J. B. Kripaiani: I have .vorked 
for the independence of the country 
in my own humble way; I have work-
ed for its greatness and I have worked 
for its prosperity; I have worked for 
its glory. It is painfu1 for me to see 
the condition we are in. We have not 
only made a mess of our lives; we 
haVe made a mess Of the national life. 
There is not one section of "Ie pe')ple 
tnat is not frustrated. What io the 
remedy? The remedv is, may I hum-
bly suggest to my 'Congress friend3: 
at least unite among yourselves. You 
talk of unity; you say times are cri-
t.ical and that we of the OODosltioJ> 
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shoUld unite with you. We lire dying 
to unite with you' but ~u are not 
'mited among yourselves. ':',lere is a 
facade of unity in the Centre but in 
the provinces the Cabinets are divided 
into ministerialists and diuidents. 
How do you ask us to unite among 
ourselves? My hon. friend from 
Bikaner who has come just now said 
that it was a fault of the opposition 
parties that they did not unite. Evpn 
If we were to unite after all we C9n 
muster 100 people against 400. Re-
member, when England was in a bad 
condition, who saved Enll:land? Not 
the Labour party but, the Conscr,'ll-
tive Party. It is the Conservative 
Party that denounced-whcm?-thelr 
own Prime Minister Cl:amberiain 
and s3id: for God's sake. ll:overn or 
go out. Is there an ~  in the 
Congress Party who would tell hiS 
colleagues on the Cabinet Benches: 
govern or go out? There Is n,)t one 
man! I want you to un;te among 
yourselve.. I am an old man sud I 
think in this House there is only one 
older than I; Dr. Aney, who was an 
"ssaciate of Lok Manya Tilak. I 
come next to him. As an old man 
I tell you: for God's sake, forget this 
competition for powers, competition far 
position. competition for office; af this 
critical moment when your Home 
Policies and foreign policy spem to be 
failing, at this time, please, do not 
have a national Government if you Jike 
! would say; at least have an all 
talents Government. What did we 
do when we began? We gave place 
t" Shyama Prasad Mukerjee who 
belonged to the Hindu Mana SJbha, 
to Ambedkar who belone-ec to the 
Scheduled Castes Federation, John 
Mathai who belonged to nowhere; 
then there was Sanmukhan ehetty; 
there was that Parsi ge 1 1err~an  

Bhabha. We showed the way. But 
afterwards, yOU have become so am-
bitious; the Congress people have 
become so ambitious of grasping all 
positions of power and office that 
there are not enough office, to go 
round. How will you cal! the other 
people now? 

Mr. Speaker: The hon. Member 
must conclude now. 

Shri J. B. Krlpalaai: Yes, Sir; I 
have done. I humbly request again 
my Congress people to put their hous" 
in order. They are the only hope. 1 
remember once Jawaharl8l1 Nehru 
said: I am not so ffi)pudent as to thinlt 
that all the problems of this big coun-
try can be solved by mv Govern-
ment or by my party. Then I got up 
and said: Sir, if it is so, you must 
call the co-operation of others. He 
said: the tffi)e is not yet. And I 
hope you wUI not say that the time 
is not yet. 
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[Smu Ts:u!t1MALA RAo in the Chair] 
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W !q<'flT ~ I ~ '1ft ~ !q<'flT ~ 
~~ ~ i ia ~ 

i ~1 ~~~~~~ 

~ q;rm ~ I ~ l[;;rffl m,· 
r~ ~~ t~~~ 

rn~ I ~ i ~~ ~i i~ 

~~~ ~ it r 

~ iii a;q;: \l'iil"T mIT ~ <tiT 
~  Cl1! mIT ~  it fl:r<;ft ~ I '3fiI"<rT i\" 
\3'if '1ft iffif ~ ~ ~ I ;;r;m it \3'if it; 
~~ 'll: '!'!if ~ I ;q-q \11'1 ~ W 
~  ~1 1it~it~  

Romans race is the best in the 
World. The Romans should rule 
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~~ ... 
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Shri D. C. Sharma (Gurdaspur): 
Sir, he is making a very good speech. 
He should be given more time. 

'" ~  ~ : 1f ~ ~ 
W'i if; ~ ll'JOT <tt <:1RT ~ ~ I 

~  ~  it ~ ~ it <rmr 
~ I ~ mlf 'R'!> ~ ~ lR i!WfO 

i i~t  I i ~it it I ~ 

~~ ~ ~  tmif 
if; ~ it <rmr ~ I 'l';;rr;r it eft W'i 
~ '1fT ~ ~ ~  ~ m mGIft 
~ it. fifi fm it ~ m ~ 'liT 
~ i rr ~ ~~ 

~  ~~ ~ fifi ~ fR ~  ~ 

~  ~ i a t i r~ 

~ ~ I if eft fqT ~ ~ i 'ATilT ~ 

~  "IT@" if I 

~ ~  ~  <ro'TU ~ 

~ r~ i ~~ ~r r~ 

t~~ ~ i i~~ i ~ 
~ ;;"IIT;;-lR, ftt1iJT '!>T ~ ~ ~ 

lR ~ it ~ ~ i~ lR ~ 
~~~~ ~  

! h ~ ! ~ ~  

~ lRCfT ~i  if ~ ~ it ~ I 
~ ~ '!>'lfT Wii<;f ll:Tit cmft 'fi.!T ~ I 

-.;rT ll:11r..i4T ~  )r ~  f'!> ~ 

~ llW ar.r.rT ~ I ~ ~ 
r~ lI"R=<r ~ I r~ flR;r ~ I ;f-W'f<'I" ~ 

~  ~ I ~ i i  'flIT ~ Oflorl if; mil" 
;lW'f<'l" ~~ ~ ? f;;rn 'I'ffi" 
~ ~ ~ ;;ftc 1f.': mit l!Ih: 

~1  'f>:: ~ gm "IT eft -.;rT ~ 
>.iT ~~ if; 1ffil rr1t iT I ~ if 

~ n i ~~~ it~ I i it~ 

t-~ 1iw.r ~ lR I if mit ~ 

~ i ~~ ~ ~~1 

ti~ if; om: ~ ~ ~ l!Ih: if 
~ if; Oflor t-~ 1iw.r ~ 
R rr1t~ I >.iT ~ i  ~ 

~~~~~~~ ;fwr.r 

~ ;r;r ~  ~ Rr  ~ I 

~ ~ ~ t~ ~ 

~~ ~~i ~~~ 

~ I ~~ it ~ it rr 

~ ~ i ~~ 

lfT ~ ~ I ~  ~ t t it wl41f.,lIl ~ 

~ fulfT, ~rn - ~ WI" fulfT, 
~ i u ! ~ ~1 ~ 

'li<'flfTIgm ~~~~ I 

~ it ~  ~  ~  

~~ ~ i ~~~  

efr «T"U ~ m CfImfT ~ ~ I 
~ r~~it~1 

'Ii<'f ~ gm I ~ mr fifiif rr1t ~ 
~~ ~~~ ~  

~ ! r~~~ ~ 

~ ! h ~ i ~~ 

~ 9;l"n: ~ 1 ~~ ~ ~ rr ~ 

l!Ih: ~ 'liT si a ~  ~ ll:m 

~ e ti ~ it oqt ~ ~ ~ ~  ? 
'flIT ~ ~ qi lft'i 'm if; ~ ~ 

~ ? fifi«T m ~~ ~ ~ it'fT, 
~i ~it~ ~ I ~~ 
~ ~ ~ I ~ <t; f.rcr;? m 
~1 ~r  If"'!> ~  r r~ '1fT <;f;m-it 
f'f1i<mf R~ ~ ;:!/T ~ I ::r.r ~ r ~ 
1ti ~~~ ~~n  

<rrfirnrr'f '!iT 'ff'f'fT '!>"'T 'q r%if I 

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Sir, I 
have been listening with rapt atten-
tion to the han. Members from the 
Opposition parties, particularly when 
they made points with regard to the 
foOd situation in the country. I am 
not surprised that the hon. Members 
feel very much concerned with the· 
state of agriculture in our country 
and also feel disturbed about the pre-
sent food situation, beCause this is a 
matter whicb a1fects every individual 
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[Shri C. Subramaniam] 
in the country. I do realise \hat we 
are passing through difficult days. 
These difficult days are not only in the 
food front but in various other fronts 
·also. So we have added troubles to-
day. and therefore it is necessary for 
us to see that when we have enemies 
on our frontiers at least inside we havf> 
a certain amount of peace. That 
peaCe can come not with hungry 
stomachs, but It can only come when 
we are in a position to feed the pp.ople. 

In solving this problem, 1 do feel 
my own inadequacies. When I took 
up this challenging job, it i~ nOt 
because of my faith in my own ability 
it is because of my faith in the people, 
particularly the farming community, 
that I took up this challenge. 

Sir. particularly during the last on" 
month, the sit.uation was looking des-
parate. The monsoon this year began 
a little late. Even that was not alarm-
ing. But after some time we had this 
long dry spell. As a matter of fact, 
when the censure motion was given 
the situation looked break. The rains 
had come as perhaps an effective ans-
·wer even to the censure motion. 

An hon. Member: It is because of 
us. 

8hri M. R. Masani: We all rejoice. 

8hri C. 8ubramaniam: Yes. if the 
.censure motion had brought rains we 
·should thank you for that. 

But some hon. Members mentioned, 
t think the leader of the P.S.P., that 
·we are still dependinl: upon weather 
for our production, our production 

·,gets affected by weather conditions. 
·Unfortunately, it is so. But it is not 
only with reference to our country. I 
was trying to look into the produc-
tion pattern with regard to various 

'countries, even developed countries, 

in the world. found startling 
variations in the production figures 
mainly due to weather conditions. In 
spite of scientific advancement, in 
spite of technological inventions, still 
the world has not got over the wea-
ther, the nature's fury sometimes, 
whether it be drought or floods. But 
what has been achieved in other coun-
tries is that even during adverse wea-
ther conditions their level of produc-
tion is fairly high to meet the require-
ments of the people of the country. 
Therefore, what has got to be done in 
Our country also is that while weather 
changes are bound to be there and 
weather conditions are likely to be 
adverse during certain years and 
'Iavourable during certain other years, 
we have to reach a base of production 
which would even under adverse 
weather conditions meet the require-
ments of our country. 

Some people criticise the Govern-
ment by saying that on the agricul-
tural front we have completely failed 
or we have not made sufficient pro-
gress. If only they look into the 
statistics and production figures they 
wi!! find that, after all we need not 
be ashamed of OUr performance even 
at the farm front. Particularly during 
the ten years ending with 1961-62. if 
we look into the slatistics and pr,J-
duction figures we will find that they 
are comparable with those of any 
country, i'I I may say so. But, during 
the last two or three years, we had 
continuous adverse weather and that 
had brought Us difficulties, because 
there was stagnation of production at 
the same level for the last two or 
three years. 

In spite of this progress on the farm 
front for ten years, I do agree that 
this progress was not adequate, parti-
cularly for the increasing population. 

I When we formulated the Second Plan, 
'we based oUr production targets on 
'the basis of a certain order of increa-
se in population. But the celllUS 
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'was taken in 1961 we found that ins-
tead of the anticipated increase of 
1.5 per cent, the increase in popula-
tion actual1y came to 2.4 or 2.5 pet:. 
cent. As a matter oCrad,--this in-
crease in population is itself the _ re-
:sult of certain developments tliar 
have taken place within the 
country, developments with regard 
to health amenities, cont,r()CQ( djseases,-
availabiiiti<i.f-foodetc. which prolOIl& 
life. . Therefore, while we did make 
\ progress it was not adequate enough 
to fil1 the gap which was already 
there when we achieved freedom and 
also to meet the increasing needs of 
the expanding population. 

While speaking on this debate, Shri 
Masani put the blame for all the in-
adequacies in our country entirely on 
planning. I do not know how far he 
is correct in doing that. If we consider 
what We have achieved during 
the last three Plan periods, we will 
find that in spite of our difficulties and 
deficiencies We have achieved a good 
deal. What is more, we have to learn 
by the experiences of these three 
Plans If there are deficiencies and 
rai ur~s we have to analyse and find 
out what they are and see that in the 
formulation of the next Plan, and 
more than that in the implementation 
of the next Plan we are more efficient. 
It is not correct 'to say that simply be-
-cause there \vere certain defects in 
the implementation, simply because 
there were failures in reaching tar-
gets, so we haVe to give up rann~g 

, altogether. Even those countrle, 
which have been advocating laissez 
faire. and saying that planning is not 
necessary, even such countries are 
·planning because it is only on the 
basis of planning that they can pro-
gress and go ahead. Even When there 
, is no formal planning, in an informal 
! way there is a good deal of planning 
, in those countries. Therefore, it is not 
: planning which is causing all the de-
: lays. 

Then he had some harsh words to 

say on the Planning Commission. Not 
only he but many others outside, in 
other forums, have also criticised the 
Planning issi ~ as some extra-
constitutional body which is not res-
ponsible to Parliament. I would res-
pec1:lully ask members to look at the 
constitution of the Planning Commis-
sion. It is the Prime Minister who 
is the Chairman of the Planning Com-
mISSion. The Home Minister, the 
Finanee Minister and other Ministers 
are members of the Commi.sion. It is 
not as if because of-the association of 
certain expert personnel that body be-
comes irresponsible or not responsible 
to Parliament or any other institution. 
Also it is not as if the decision of the 

an~ing Commission on the ina~isa  
tion of the Plan is the last word. It 
has to come to Parliament and Parlia-
ment has to give its sanction. Not 
only that, every year the budget for 
the implementation Of the Plan has to 
be approved by Parliament. Therefore, 
it is not as if L'Ie Planning Commis-
sion is a dictatorial body, presidec 
over by a Deputy Chairman, which " 
not responsible to Parliament and so 
its decisions or opinions should not be 
given any weight whatsoever. There-
fore I respectfully submit that t~ 

riti~ise the Planning Commission on 
this basis, if I may say so, wiII be 
ignoring the composition of the Plan-
ning Commission, the functions of th~ 
Planning Commission and the proce-
dure, that the Planning Commission 
follows. Of course the criticism is not 
against the Planning Commission. Shri 
Masani and his associates are against 
the planning itself. They say so. 
There is no question of merely critici-
sing the Planning Commission. The 
criticism is against planning itself. He 
thinks that the Plan is something of 
an evil and, therefore, according tc 
his philosophy, the smalIer the Plan, as 
far as possible, the lesser the evil and 
therefore, if it is not possible to get 
rid of plans and planning, you make 
the Plan as small as possible so that, 
according to him, the evil may become 
as less as possible and the greater the 
Plan, as he thinks, the greater the evil. 
That seems to be his philosophy. 
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[Shri C. Subramaniam] 
If it is a question of making econo-

mic development, if it is a question of 
making investments in the various 
se:-tors of economic development, th~ 
planning, if done properly and if it 
is implemented properly, will be the 
best instrument for economic develop-
ment. If Shri Masani and his as-
sociates point out our defects and 
failures in the implementation, certain_ 
ly they are welcome to do that and I 
am sure the Planning Commission, the 
entire implementing machinery, will 
take into account those criticisms and 
we will try to better ourselves in our 
performances and in the implementa-
tion of the Plans in the future. But 
that is quite a different thing altoge-
ther. My OWn suspicion is-I ad-
visedly say 'suspicion'; it might be a 
wrong suspicion-that Shrf Masani and 
his associates are interested in some 
other thing and that is that planning 
would mean greater emphasis on 
public sector, greater investment in 
public sector, to that extent depriving 
the private sector. Therefore with 
his Swatantra philosophy of private 
sector, he thinks that planning stands 
in the way of private enterprise, 
giving emphasis to public enterprise. 
Unfortunately, if that is the philo-
sophy and it is on that basis they are 
opposing planning, then We have to 
differ from them with great respect 
in spite of the great leader they 
have ..... . 

Shri Ranga: It is not so. 

Shri Joachim Alva (Kanara): 
do not want to interrupt the hon. 
Minister. This is for his information. 
The Bombay planners Put the Tata/ 
Birla Plan before the' country much 
before the hon. Dr. John Mathai an-
nounced his Plan in the House in 
1950. The difference was that they 
wanted to monopolise it through big 
Plan which came before 1950. 

8hri C. Subramamam: Whatever it 
is, I do not think anybody can get 
away from planning. What is im-
portant is to make the Plan more 
effective and to make the implemen-

tation more efficient and that is the 
only way to make progress. 

Then, the criticism was made that 
lip-service was being paid to agricul-
ture while We are saying we are-
giving first priority to agriculture-
as a matter of fact, the Fourth Plan 
draft does not show that priority. I 
happen to be in-charge of Agriculture 
portfolio now and I can tell Shri 
Masani that the allocation of funds 
for Agriculture, even what has been 
made already, is not an insignificant 
sum and it is not as if this is the end. 
If, in the course of working this Plan 
and giving priority to Agriculture, 
furlther Terources become necessary, 
certainly this is a matter which will 
have to be looked into. But what is. 
now important is to strike a balance 
in the various sectors. 

16.29 hrs. 

[MR. DEPUTy-SPEAKER in the Chair) 

Another factor which has been mis-
sed by Shri Masani is that he still 
looks into what has been allocated to· 
Agriculture alone, what is shown under 
the head 'Agriculture' and he adds' 
up what is shown under the head 
'Irrigation' and then he says, this is 
the allocation fOr Agriculture. Today, 
Agriculture is not confined to mere-
agriculture and irrigation. It is 
something more than that about which 
I will have to speak in a little great 
detail later. It requires so many 
other industries to back up for agri-
cultural production. Therefore, today 
electrification in the agricultural" 
sector-use af electricity for pumping 
water and use of electricity for' 
various other purposes-is important. 
Therefore, rural electrification progra· 
mme which gives Rs. 500 crores will 
have to be added. Take the case or 
chemical industries; the entire ferti-
liser industry is fOr the purpose of 
agriculture and that will have to be-
added to the agricultural sector. We 
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have to produce various machines for 
the purpose of tractors and other im-
plements. So, the provision in the 
industrial sector for this purpose has 
to be added to Agriculture. If he adds 
all these, he would find not what he 
has found as an inadequate sum 
having been allotted to Agriculture, 
but certainly a significant sum, a sig-
nificant percentage, 'for that purpose. 

Apart from that, looking into the 
figures you will find that besides per-
centages in -terms of rupees, the in-
crease is from Rs. 1090 crores in the 
Third Plan to Rs. 2400 crores in the 
Fourth Plan, ie., an increase of 12% 
For Agricultural Programmes proper, 
the allocation in the public sector is 
Rs. 1928 crores as compared to an 
anticipated outlay of Rs. 685 crores in 
the Third Plan. This shows an in-
crease of 180% over the Third Plan 
,outlay. As I have already stated, 
the outlayS for Agricultural Progra-
mmes are to be supplemented by sup-
porting outlays for industrial sector, 
pesticides, machinery and equipment 
and also the provision for rural electr:-
fication, communication, rural works 
programmes, etc.. in the Plan. There-
fore all these will have to be taken 
as supporting programmes for Agri-
<:ulture and this is a comprehensive 
allocation. Ii this is taken into ac-
count I am sure that there will not 
be any base for criticism that we have 
not given priority for Agriculture. 

It is not merely the allocation of re-
'sources which is important. How we 
are going to USe these resources for 
the purpOse of improving agriCUltural 
production is more important in my 
"iew. We are talking again that. bv 
the end of the Fourth Plan, we sho.uld 
reach self-sufficiency in foodgrams. 
This is not a new target. If you te ke 
the First Plan, the Second Plan or t~e 
Third Plan, you will find that th.1S 
laudable desire has been expressed In 
all these Plans. If it has not been at-
tained. we should also look into the 
causes as to why we have not at-
tained. It is not as if we did not 
want to do it. Where has been the 
deficiency? Where has been the failure 

or have we not understood the prob-
lem correctly? This is the matter 
which We have to look into. In this 
connection I would. like to read out a 
quotation from one of the well-knoWD 
experts on agricultural development 
This is what Theodore W. Schultz 
says: 

"The man who farms as his 
forefathers did cannot produce 
much food no matter how rich the 
land or how hard he works. The 
farmer who has access to and 
knows how to use what science 
knows about soils, plants, animals 
and machines can produce an 
abundance of food though the land 
be poor. Nor need he work 
nearly so hard and long. He can 
produce sO much that his brdthers 
and some of his neighbours will 
mOve to town to earn their living. 
Enough farm products can be pro-
duced without them. The know-
ledge that makes this transforma-
tion possible is a form of capital 
whenever it is an integral part of 
the material inputs farmers use 
and whenever it is a part of their 
skills and what they know. 

"Farming based wholly upon the 
kinds of factors of production that 
have been used by farmers for 
generations can be called tradi-
tional agriculture. A country de· 
pendent upon traditional agricul-
ture is inevitably poor. and be-
cause it is poor it spends much 0'[ 
its income for food. But when a 
country develops an agricultural 
sector such as Denmark has in 
J;;urope Israel in the Near East. 
Mexico'in Latin America, and 
Japan in the Far East. food be-
comes more abundant, income 
rises, and less of the income of 
the country is spent for food. 
How to transform traditional agri-
culture, which is niggardly, into a 
highly productive sector of the 
economy is the central problem." 

Therefore, Sir, it today we have to 
make advance in the industrial sec-
tor, it can only be based on new 
science and technology. 
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If we have to advance in agriculture, 
it has to be based on science and tech-
nology. With our traditional methods, 
with our traditional pattern of agri-
culture. whatever might be the invest-
ment, whatever might be our labours 
and whatever efforts we might put ;n, 
the increase could only be marginal. 
The same thin~ is true in industry also. 
After all. we were producing steel long 
before many of the other untrie~ 

produced steel, but science brought 
these mass production methods for 
manufcture of steel. And that techno-
logy is changing now, and newer and 
newer techniques are coming up now 
for more efficient and greater produc-
tion. In the same way, science has 
given us new knowledge and neW 
techniques to increase prodUction on 
the agricultural front also. It is only 
to the extent that we are able to take 
advantage of that new science and 
technology that we shaH be able to 
make .progress. Mere allocation of 
more and more resources and giving 
more priority to agriculture is not 
going to deliver the goods. Therefore. 
how We approach this problem is the 
main thing that we shall have to 
consider. 

We have been emphasising more and 
more that we should have better pro-
duction per acre. That is the only 
answer, because in a country like ours 
we do not have large tracts of land 
whiCh are lying fallow; we have to 
use whatever we already have to the 
best advantage possible. For the P'lT-
POSe of reaching greater production 
during the Fourth Plan. we cannot 
even deppnd upon the new irrigation 
projects, even the new minor irrigation 
projects that we shall bE' building up 
during the Fourth Plan. We have to 
depewl UDon the ootential, which we 
hav" built UP already during the Se-
cond and Third Plan periods. 
Therefore, it is no use coming forward 
~rith an excuse that minor irrigation 
has not coml> up to expectation. that 
medium irrigation has not come UP to 
expectation. or that large-sized irriga-

tion proj octs have not come up to 
expectation and there is no utilisation 
of the land because of that. Already, 
we have created sufficient potentials, 
and we have to use those po 'entials 
to the best advantage. 

Shri Ranga: We have failed to uti-
lise those potentials funy. 

Shri C. Subramaniam: We shall use 
them now. It is not as if we have not 
been using them; we have been using 
them, but on seeds and varieties of 
seeds which with the best of efforts 
gives only a  2 per rent or 3 per cent 
increase. That is the point which I am 
going to make and which I am making 
today, that we have to break away 
from thOse past traditions in agricul-
ture; then alone shall we be able to 
get higher production and we would 
be able to meet the needs of the coun-
try. 

Take. for example, wheat. We have 
got the best of our farmers in the 
Punjab. It is not as if they are not win-
ing to take to new techniques; they 
are prepared to adopt new techniques; 
they are prepared to use fertilisers to 
whatever extent it becomes necessary, 
but with the present variety of wheat 
which we have today, what happens is 
that it gives increased production up 
to a certain level of fertilisers, say, 
up to 10 Ibs or 15 lbs of nitrogen, but 
after that, instead of getting better re-
sults. it dislodges the crop, and instead 
of creating increased production actua-
lIv it creates decreased production; 
the law of diminishIng returns sets in, 
dimini,hing returns not with reference 
to the cost ivolved but with reference 
to the produ<'tion, which becomes less 
because the varietv does not absorb 
more than 10 to 15 "ar 20 lbs of nitrogen 
which we !!ivp to it. and, therefore. the 
production gets limited. Therefore. 
IVP on]" claim thRt we have reached a 
prnduot;on of 31) maunds Der acre or 
.u> maunds per acre. That itself is quitp 
good. But science has given tiS thl" 
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benefit of new knowledge with regard 
to plan:s. We are in a position now to 
breed neW varieties of these grains, 
varieties with whatever characteristics 
we want with better grains, larger 
grains, with larger yields and which 
will stand fertilisation. This is one of 
the blessings which science has given 
to us, namely the evolution of new 
varieties. This evolution of new varie-
ties has brought about a revolution in 
agriculture even in a country like 
Mexico which we cannot call advanc-
ed. I was looking into the history of 
Mexico, the agricultural history of 
Mexico. 

Shri K. N. Tiwary (Bagaha): Have 
we got the seeds? 

Shri C. Subramaniam: Yes, we 
have. 

I found in Mexico that they are us-
ing just the implements which we have 
all along been using, the same tradi-
tional agricultural implements, almost 
the same method. In the beginning of 
the century, they were getting 6 
bushels yield per acre. Today it has 
gone above every other country, even 
the USA, and it is produo'ing 39 
hushels per aere. How has this 
happened? It is by the introduction 
of a new variety which is able to 
stand fertilisation to the extent 
of 100 lbs., 120 lbs. and the yields have 
gone up. Therefore, if We haVe to take 
the best advantage of the .potentials 
which We have, there is no use of 
using the water or fertiliser or pesti-
cide on the local indigenous variety, 
whose potential is by its very nature 
limited, but we must have new varie-
ties of seeds. 

Shri Banga: Why do you labour that 
point? It is So obvious. Everybody 
accepts it. Nobody is opposed to it. 

Shri :I. B. Singh (Ghosi): Tell us 
what you are going to do just now, 
not long-tenn. 

Shri C. Subramaniam: I will certain-
ly tell you. I cannot immediately de-
liver the bags of wheat to the hon. 

Member. It has to be produced on the 
field. The hon. Member said that on 
this basis of planning nothing can be 
done. I want to show that on this basis 
of p:anning, it can be shown that pro-· 
duction can be increased. 

Shrimati Lakshmikanthamma (Kha-
mmam): Everybody knows what the 
Opposition Members were saying yes-
terday. 

Shri C. Subramaniam: Therefore, 
this is .the variety which we want to 
introduce in our country. We have 
planned for it. Already we are getting 
this new ,variety from Mexico for the 
purpose of multiplication of seeds and 
we are aiming that by the end of the 
Fourth Plan, we should reach 9-ID 
million acres with these new seeds, 
leaving the other areas to ~ gress .as 
best as possible with the eXIstIng vane-

ties. 
In the same way, new strains of 
paddy haY!! been identified .for our 
country which would stand hIgh fer-
tilisation and whose yield would be 
verv high. I do not think Prof. 
u er e~ would object to it because 
it has got a Taiwan name. It was 
evolved there not by Taiwan but by 
scientists It is science whiCh is res-
ponsible 'for it. That Taiwan variety 
we are getting which gives II minimum 
yie1d of 5000 to 6000 lbs. It has al-
ready yielded 8.500 lbs. and we will 
haVe at least 12 million acres by the 
end of the Fourth Plan under it. The 
seed multiplication process w" have 
started within the country and it is 
there already on the field. 

In the same way, four other food-
grains have been selected, hybrid 
maize which is already becoming 
popuTar, hybrid sorgum, hybrid bajra 
and ragi. We want to concentrate on 
these 6 major foodgrains and give th" 
fanners the materials, this material 
and various other things which are 
necessary for getting the maximum 
proaucti;'n. and see that by the end 
nr 'he Fourth Plan we have at least 
35 million acre' under these new 
strains, with the fertilisers required 
for the purpose, with plant protection.. 
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with water and also the credit so that 
there could be sufficient investment by 
the fanners. 

It has been technically assessed that 
if we make the administrative 
arrangements po3sible, for which we 
are already taking action. it should be 
possible from these 35 million acreS-
though it is only 1110th of the culti-
vated area and half of the assured 
irrigated area-to get at least 25 
milliOn tonnes of extra foodgrains. 
This would come progressively from 
year to year. We have laid down the 
vrogramme, how many acres .-hould 
De covered during the first year of 
plan, how many during the second 
year, how many during the third, 
fourth and fifth year of the plan. 

Bur this would mean fertiliser of 
this order being available. Therefore, 
We are trying to ensure that the extra 
fertiliser required is made available. 
·On this basis, we are making the 
calculation as to what should be the 
availability of fertiliser. Naturally. 
the internal production cannot catch 
~  with the demand. Today the de-
mand is SO much that the supply even 
including imported fertilisers is very 
much below the demand. Giving 
·priority to agricultJu"e would mean 
·seeing that this material input the 
supply of fertiliser, is assured during 
-the Fourth Plan period, and therefore, 
whatever is possible by way of in-
ternal production is made an estimate 
of, and the rest is to be imported till 
"We catch up by intensive production. 

Shri Ranga: When? 

Shri C. Subramaniam: With these 
"fertilisers, plant protection becomes 
necessary. and therefore plant protec-
tion chemicals have to be produced 
within tlie country and to the extent 
we are unabTe· to produce foreign ex-
change availability is gi ~n high priO-
rity for imports; in the same way for 
equ'pment for use of pestiCides, (redit 
requirements etc. This is how we 
envisage the new strategy for the pur-

pose of tackling on the food front the 
production problem. I do not think 
any other approach to the problem 
will be able to produce results within 
a short time to meet the requirements 
of the people. 

Shri Ranga: Five years ago he 
made the same approach. 

Shri C. Subramaniam: If we feel 
disappointed, then we should quit our 
country, and perhaps quit this life. 
After all, if We have made mistakes, 
what is important is that we have to 
learn the lessons of those mistakes, 
and if we sjl,y that we wi:ll never 
learn then as a nation we will have to 
perish, that is all. If no programme 
would satisfy Acharya Ranga and the 
Opposition, the only thing which 
would satisfy them would be perhaps 
to sit here and speak. 

Shri Ranga: Quite right. 

Shri C. Subramaniam: Unfortu-
nately, the e ~e are not prepared to 
take that risk. What are we to do 
about it? We are not to blame. 

Sbri Ranga: That is the only point 
in your favour. 

Shri C. Subramaniam: After all, if 
the people are with us, if that is our 
only fault we plead guilty to that that 
We have the support Of thepeop'e, and 
if that is a sin, we are committing 
that sin of getting the support of the 
people. If, without 'the support of 
the people. anybody wants to be in 
power, what sort of regime they want 
to have we can very well imagine. 
Perhaps that is why the censure 
motion i ~ being brought. They think 
that even with a minority they should 
be able to upset the Government and 
get into power that is their hope. It 
is as much hoPeful as their getting 
through the censure motion here. 

I have been stressing this point that 
with these new varieties whiCh our 
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scientists have identified, which our 
scientist3 have evolved, it should be 
possible for us to tackle this problem 
with some confidence and say that we 
shall solve this problem of foodgrains; 
and once we approach this problem 
in a scientific manner in this limited 
field, it is not going to be confined to 
this area. It is going to be infectious. 
Therefore, in the other areas iifso, not 
only with reference to foodgrains but 
with regard to fibres and oilseeds the 
same techniques could be expanded, 
and it is pOssible for us to reach the 
targets of production. 

Therefore, when we talk about 
priority for agriculture, it is priority 
with reference to making available 
these various material input.> ~!  the 
credit required for this purpose, 
various ofner facilities required for 
this purpose, the administrative set-
up required for this purpose. That is 
how we en.visage the priority for 
agriculture, and On the basis of the 
failures of the pa3t, which alone 
teach us hard lessons let us get rid 
of what We have been labouring 
under, and let us go forward and try 
to conquer new areas in the agricul-
tural field, so that we get to modern 
agriculture, scientific agriculture, 
which alone would give Us greater 
production. 

With regard to fertilisers, we have 
~  put up our own factories here, and 
In the present context we have to 
import those e ui e~ts but when 
we look into the reqttirements of 
fertilisers not only during the Fourth 
but during the Fifth and Sixth 
Plan. 

8hri Ranga: Until your grand sons 
come. 

8hri C. 8ubramaniam: •.. natural-
ly we have to create capacity within 
the country for fabrication of this 
equipment; that will have to be taken 
up even within the Fourth Plan. 
Therefore, when we talk of priority to 
agriculture, it is a package. It is not 
merely what is to be done in the field 

946 (ai) LSD-9. 

but also the other ancillary things, 
namely, supporting industries which 
are absolutely necessary to move for-
ward in agriculture. That i3 how we 
visualise it and r hope and trust that 
with the help of our scientists and 
technicians and the enthusiasm of our 
farmers it should be possible for us 
to achieve these things. 

~ ~ ~~~  ~  ~~ if 
W'f ~ ~ !fiT J;JI'T 'fiG! CI<f; ~ 'f>( 

~i  

8hri C. Subramaniam: I do Dot 
know whether Mr. Bagri was follOW-
ing me or simply 'Shouting at me 
something .... (Interruptions.) 

Criticism has been made that after 
17 years of Independence we are still 
dependent on imported foodgrains. I 
was trying to have a world picture, 
whether any other country which had 
undertaken development was import-
ing foodgrains or not. I find that not 
only our country but even Russia 
which had a much earlier start 

8hri Ranga: Follow Russia. 

8hri C. 8ubramaniam: ... and not 
only the sociali3t countries but even 
the capitalist countries such as West 
Germany, etc. all these countries are 
in the habit of importing !oodgrains 
frOm other countries. Taking into 
account our stagnation for centuries 
under foreign domination and the 
great population increase in our coun-
try we need not be ashamed of our 
position. Certainly we should try to 
get rid of it as SOOn as possible and 
that is Our endeavour ...... (lnteTTup-
ti ~  

~ ~R  ~ ("3"l'.r.r) : ~i i  

mf m;ft ~ I m: m ~ ~ m:r 
~ ~~  a<.l: ~ I 

8hri C. 8ubramaniam: By this new 
a?proaCh it is Our endeavour to get 
rId of our dependence on imports at 
least by the end of the Fourth Plan 
and r am quite confident that it should 
be possible to reach this target. It is 
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not only cereals that are important;, 
various other nutritive diets and pro-, 
tective food are important and they 
are to be empha"ised; they are cattle 
deve'opment dairy development, poul_ 
try e e ~ent  fisheries and various 
other things. I would respectfully 
submit to Mr. Masani that it is not 
merely lip service to agriculture; we 
are allocating financial resources for 
this purpOSe so that we may go for-
ward. We are more concerned with 
what we have to do today than the 
'Prob'em of tomorrow. I agree we are 
llassing through difficult days. Parti-
~u ar  during the last one month the 
.Ituation became a little critical; ins-
pite of the fact that we had a bumper 
erop and a record production of 83.5 
mi1lion tons in 1964-65, it has happen-
ed. Some people sav· You had a 
bumper crop in 1964-65; yOu had a 
bumper import also during 1964-65. 
Why this difficulty? You have to look 
to the background; we had three years 
of stagnation; the pipe-line had been 
completely exhausted. Having under_ 
gone difficulties during these three 
vears th~ farmer also is hesitant be-
tore he unloads the entire marketable 
surplns and he wants to make mre of 
the future prospects and be assured 
that they would be good enough. The 
monsoon also has played the trick; 
unfortunately it was delayed by a 
month. Then tlie psychology of scar-
citv again prevails and perhaps we go 
~  to the years, 1962-63 and 1963-64. 
Therefore, the market arrivals are 
there. about which I have given the 
i~ures in the review. It i~ not merely 
the tendency to hoard. the tendency 
to m.ke money, but the tendency of 
I'very individual is to play safe as far 
as he is concerned so that thl' future 
may be safeguarded, and therefore 
they wanted to hold On to the stock.q 
till the prospects became brighter. 
(Interruption). After this late star! 
also, we found there was a longer drY 
soel1 thRIl usual. whiCh affected the 
~tan ing crops and it is in this atmos-
phere of gloom, with a complete f"i-
lure of the monsoon, that the price' 
~~a  te !"ise, which had ~ t~n en~  ot 

failing from January onwards up to 
June. Therefore if you see the price_ 
structure, it ha's been falling from 
January to June but after the delay 
in the monsoon, ~n  particularly after 
the long dry spell, the prices had shot 
up and have been rising. Let us hODe 
that this monsoon which has set in 
now again will not be a temporary 
phenomenon, that it would be follow-
ed up w-ith further shower] to create 
greater confidence in the minds of the 
people. I haVe no doubt in my mind 
that when there is greater confidence, 
when greater confidence comes, then 
the farmers who are holding on to the 
stock will come forward to share their 
slock with the other consumers also. 
After all, we cannot b'ame the farmers 
merely; they have to look to their 
future also. But let Us hope that the 
conditions would be such that they 
would be able to unload their stocks 
into the market in ea,ier and better 
conditions. to the consuming public. 
(l nteTTUption) . 
~ 

Shri Ranga: We should be thankful 
to them fOr keeping them in advance 
for the benefit of the country. 
5£" .' 

Shri C. Subramaniam: With regard 
to the food distribution policy, criti-
cism was made on the basis of the 
zonal restrictions. Zonal restriction on 
the basis of each State being a zone 
has been criticised not only by the 
Opposition, but even among the Con-
gres, Members there is a difference of 
view about this. In my view, each 
point of view has its own validity and 
its own relevancy. It is not as if one 
point of view is alone absolutely cor-
rect and the other point of view has 
no validity. This is a complex prob-
lem. Therefore we have to find out 
under given circumstances what are 
the alternative, available and out of 
the alternatives which is the most 
practical thing which could ~ adopt-
ed. In making that approach we have 
to take into account the eh~ i ur of 
trade during the last two or three 
years and the tendency of the farmer 
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also to hold On to the stocks particu-
larly when the conditions become a 
little bit gloomy. Also, we have to 
take into account the attitude of the 
State Governments. 

Some hon. Member,-I think it was 
Shri Khadilkar.-made the point that 
the Chief Ministers Or the State Gov-
ernments have got certain vested in-
terests. Simply becau;e We are in 
Parliament or in the Central Govern-
ment we should not allow an attitude 
that we are all super human beings, 
that we are much wiser men than the 
persons in the State Governments. I 
have functioned in the State Govern-
ment for 10 years. I can tell the 
House that the State Governments 
have a much greater responsibility, 
much greater burden to share with 
the people, than the Central Govern-
ment Or the Parliament Members here. 
I do not want to minimise our respon-
sibility or our share of the burden, 
but it is the State Governments which 
have to come into contact with the 
people every day. Therefore, the 
Chief Ministers have got to take that 
responsibility of safeguardin<.( the in-
t!'rests Of the people who have put 
them in power. Therefore. to say that 
they have got vested interests I am 
sorry to say, is not doing justice to 
the Chief Minister. After all when 
We sit down and talk it is not as if I 
am a dictator or the' Prime Minister 
is a dictator to say that this policy 
alone shou'd be adopted. I am glad 
we are sitting round the table and 
d iscussin e: things and then, even 
though there might be different points 
of view, we are able to arriVe ulti-
mately at agreed solutions. That is 
absolutely necessary in our country to-
day. particularly for the un ti~ning 
?f democracy. and particularly taking 
Into account the situation prevailing 
in the various oarts of the country 
with reference t-" the level of e e ~ 
ment and even the level of adminis-
trative efficiency. We have iO take 
qIJ that into account. 

Some people seem -to think we can 
have a regimented pattern of procure-
ment and a regimented pattern 0': c'is-

tribution throughout the country. It 
is an impossibility, taking into account 
the vastness of the country and the 
different conditions prevailing in vari-
ous parts of the country. Therefore, 
the views of the Chief Ministers have 
to be given the utmost consideration. 
If you say it is a weakness, r say it is 
strength. If we ignore the views of 
the State Governments and Chief 
Ministers, we would be going towards 
disaster much earlier. Let us not take 
the view that we should dictate and 
impose something from here. In the 
present context, it is necessary to take 
the Chief Ministers along with us, 
dis,uss .. with them and come to agreed 
conclusions. 

17 hrs. 

On this basis the zonal restriction 
was discussed and various points of 
view were put forward. The Chief 
Ministers of deficit States pleaded 
thEre shOUld be bigger zones or nil 
zones at all, the surplus States 
pleading against bigger zones. After 
taking into consideration variou] as-
pects of the situation prevailing in 
the country, we came to the unani. 
mous conclusion that there should be 
State zones. Some people seem to 
think that because they are State 
zones, Kerala or any other StatE' be-
comes an independent State and this 
will lead to disintegration. I do not 
know how. For instance, if Kerala is 
asked to sustain itJelf on the produc-
tion of what it has, it is not as if 
Kerala has fo enter into agreements 
with various States for getting food-
grains. On the other hand, we pro-
cure foodgrains in other States like 
Andhra and Madras and send it at 
lower prices to Kerala so that the 
poor "eople in Kerala ~ u  be su]-
tained. The only thing is, if it is a 
iree zone. free trade will make this 
transfer from State to State. (Inter-
ruption). Of cour3e, our Swatantra 
Party friends are averse to anything 
which is done by. Government. That 
is why they will never be in govern-
ment. Once they are in the govern-
ment, they will have the philosophy 
that government should do nothing 
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whatsoever. So, I am glad they are 
kept back. 

After all, we had the experience 
during 1963-64 in the functioning of a 
bigger southern zone and we know 
how the trade cornered the stocks and 
created scarcity conditions not merely 
in Kerala but in5urplus States like 
Andhra ~n  Madras. That is why, 
taking into consideration the behaviour 
of the trade during the last two or 
three years, we decided that we could 
not take the risk of allowing free trade 
to function in transferring surplus 
stocks from one part of the country to' 
another. On the other hand it should 
be done on a planned asi~ of State 
Government to State Government. 
That is the basis of zonal restriotion. 
In tht3, naturally, the responsibilities 
of the surplus States and the liabili-
ties of the deficit States will have to 
be properly assessed. There is hkely 
to be some hitch there. That is why 
we have taken the further decision 
that the Planning Commission assist-
ed by the Agricultural Price3 Commis-
sion shal! assess the surplus which 
should be available from a particular 
State and also what would be the defi-
cit in other States. Of course, it is 
an exercise whiCh will have to be made 
as best as pos3ible and on that basis 
we should make the transfer. Shall 
we trust the private traders On the 
basis of their getting maximum profits 
to make these transfers from one State 
to another or shal! we do it on a plan-
ned basis? There We came to the 
unanimous conclti3ion that it will 
haVe to be done on a State to State 
basis. That is why in inter-State 
trade, we have to eliminate the pri-
vate trader. ThOSe who believe in 
private enterprises will find something 
wrong with this decision. But thase 
Who find that there has got to be 
planned movement I am sure will 
agree that this is ~ gOOd decision and 
a correct decision too. 

Then, Sir, with regard to the nation-
al policy the question put by some 
was, does this not distort the picture 

of the national policy. I do not think 
the national policy can be only on the 
basis of having a regimented picture 
everywhere Of free trade being allow-
ed to move stocks from one place to 
another. The national policy is based 
on these two basic principles: first of 
aU, our food po:icy should not be such 
that it would inhabit production and, 
secondly, there should be equitable 
di tribution of the foodgrains at fair 
pl'lces. This can be done by various 
alternatives. Some people say, allow 
the free trade to function without any 
government contro1s whatsoever. They 
say, eliminate completely State trading 
and allo,w free enterprise, free trade 
to function. Unfortunately, that is 
too great a risk to take. There is the 
other extreme view. They say, com-
pletefy eliminate private trade and 
take over the entire thing in State 
trading. They talk of monopoly pro-
curement and monopoly distribution. 
Even though theoretically it might be 
the correct thing, unfortunately, we 
are not in a position particularly tak-
ing in to account th~ administrative 
efficiency in' the various parts of the 
country, to undertake that great task. 
It will not be possible to do that 
and have monopoly procurement and 
monopoly distribution. That is whY 
we have to find a via-media in which 
it would be possible for us to control 
the situation. 

That via-media position has been 
taken on this basis. Let us take care 
of the pressure pockets where there i3 
a higher purchasing power. As it was 
pointed out by Shri Masani where has 
the new purchasing ~er in the 
planned development arisen? Where 
has it come about? It is mainly in 
the urban areas and industrial areas. 
The rural areas, as it has been pointed 
out, have not yet got the benefits of 
this planned development to the ex-
tent the urban areas have got. There-
fore, this higher purchasing power is 
concentrated in the urban areas. The 
question that arises is can we not cor-
don off these high purchasing power 
pockets-the urban areas and the 
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industrial areas-so that the rural 
areas will be protected by this process? 
Somebody, talking about statutory 
rationing, asked, if we assure supply 
to the towns having a population of 
one million or more, what about the 
rural areas. To the extent you are 
able to restrict consumption in the 
urban areas, to the extent you are 
able to control prices in the urban 
areas, to that extent availability in 
the rural areas also will be more ann 
the price factor also will not get dis-
torted becaUSe the price increase ~tarts 

from urban areas and high purchasing 
power areas. On this basis we have 
come to the conclusion that all cities 
having above one lakh population 
should be ultimately statutorily 
rationed and even other urban areas 
having a population between 5000 and 
one lakh should have informal ration-
ing of at least six ounces of foodgrains. 
On that basis we can have either State 
zones or till We reach the target we 
can even remove the zones and make 
the whole country as one unit. 

Then the. only question is about 
getting supplies of foodgrains to ur-
ban areas. The total comes to about 9 
crores of peopJe-4. 2 crores under sta-
tutory rationing and 5 crores under 
informal rationing. In this way we 
would require 7.5 million tonnes of 
foodgrains at the rate of 12 ounces in 
urban areas wih 10 per cent more for 
manufacturing labourers and 6 ounces 
in the smaller urban towns with in-
formal rationing. On this basis we 
require 7.5 million tons of foodgrains 
out of which 4 million tonnes will be 
wheat and 3.5 million tonnes of rice. 
This is where a procurement policy 
will have to be evolved under which 
we will be able to get this amount 
of foodgrains. To the extent we have 
to import wheat imported wheat will 
be available for the purpose of meet-
ing wheat requirements. As .far as 
rice is concerned, when we are pro-
ducing 40 million tons it will not be 
an impossible task to procure 3.5 
million tonnes, not even 10 per cent-
a little below that-from the produ-
cers. That is how we envisage the 
u'timat" picture of rationing in the 

urban areas and informal rationing 
in the smaller urban areas, releasing 
the other areas free for the free mar-
ket to operate. It is on this basis 
that we have taken the first step of 
statutorily rationing cities with a 
population of over one million and 
above, because statutory rationing 
would mean sure supply every day, 
every week and every fortnight. That 
is why steeks will have to be built 
up. But once we introduce rationing 
and we have the steeks, to that ex-
tent we release the stocks outside from 
entering the urban areas. Therefore, 
the position becomes better even for 
procurement for the purpose of intro-
ducing rationing in other areas. That 
is how we visualise it. Ultimately, 
this is not going to be solved on the 
basis of .controls alone. Control is 
not an end itself, it is only a means 
to an end. Provided our agricultural 
strategy works successfully, provided 
we are able to increase our produc-
tion as we are envisaging today, ere 
long it will be possible to remove 
controls. There is no question of hav-
ing controls for control's sake. 

Therefore, our food policy will ulti-
mately depened UPOn the success of 
our food production. One is mixed 
with the other, intertwined with the 
other. So, let us work for abundance 
in production in the agricultural 
sector. Then perhaps we can relax 
~ ntr s and there can be a free mar-
ket, and to the extent necessary the 
governmental or public sector agen-
cies can work in the field .for the 
purpose of controlling the private 
trade to the extent necessary. 

This is the policy which we have 
evolved. No doubt, a variety of views 
are possible on this. Unfortunately, 
everybody thinks that a solution is a 
solution only when his point of view 
is accepted. Therefore, the Swatantra 
Party thinks that as long as there is 
control there is no solution. The Com-
munists think that as long as there is 
free trade  there is no solution. Those 
people who are against statutory 
rationing say that as long as there is 
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statutory rationing a wrong solution 
has been adopted. But I can tell you 
that it is not as if any solution is hun-
dred per cent perfect. Unfortunately, 
in a deficit economy every solution 
has got its own defects and shortcom-
ings. What is important is to select 
the alternative. But what is more 
important is to remember that when 
we select an alternative, it is a pack-
age. We cannot select one portion of 
one alternative and another portion of 
another alternative. Yet, that is ex-
actly what some people want the 
Government to do. Once we select an 
alternative what is important is to 
observe the disciplines, observe what 
are necessary for working or imple-
menting that alternative. If we pro-
ceed on that basis, even though our 
position is difficult now, even though 
we have our sh rt~ ings  it would 
be possible to have equitable distri-
bution and it would be possible to 
control the prices also. 

Even with regard to prices I would 
request hon. Members to keep in 
mind what has happened during the 
last year. Take, for example, Maha-
rashtra where wheat is supposed to 
sell at Rs. 120 or 130 per quintal. But 
what is the portion which is selling 
at that level? It is only the indige-
nous production. If you take the whole 
market, 80 per cent of it is imported 
wheat which is sold at controlled 
prices. Then, take Kerala. It was 
stated that the open market prices 
there are at a high level. If we con-
sider what we are distributing at 6 
ounces per head, it will be found that 

86 per cent of the rice which is being 
sold is at controlled price. Therefore, 
when we calculate the prices we have 
to take into account things which are 
distributed at controlled prices. Today 
we are distributing more than 50 per 
cent of the marketed wheat and 27 per 
cent of the marketed rice through 
controlled channels and through this 
controlled distribution we are trying 
to control ri~es  I do agree that in 
spite of that in the open market there 
are erratic rises and sometimes erra-
tic falls also. But that can be avoided 
only when we are able to produce 
enough to meet our entire require-
ments. In short this is our policy. 

I am not saying that there are no 
difficulties. There are difficulties but 
they will be there in the very nature 
of a deficit economy. No policy and 
no Food Minister can convert a de-
ficit economy into a surplus economy. 
Til! that happens we have to stand 
the stresses and strains. That is 
all what I would plead with this House 
and with our people. 

17.1411 hrs. 

BUSINESS ADVISORY COMMITTEE 

TmRTY-EIGHTH REPORT 

Shri Rane (Buldana): Sir, I beg 
to present the Thirty-'eighth Report of 
the Business Advisory Committee. 

17.15 hrs. 

The Lok Sabha then adjourned til! 
Eleven Of the Clock on Wednesday, 
.4.ugust 25, 1965/Bhadra 3,1887 (Saka). 

GMGIPND-LS II-946 (Ai) LSD-7,#65-970. 
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